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_ LOK SABHA DEBATES

LOK SABHA

Thursday, May 10, 1973/Vaisakha 20, 1895
(Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUFSTIONS
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SHRI SAMAR GUHA: India and
Bangladesh together made a joint proposal
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to the Government of Pakistan in regard
to the exchange of prisoners as also for
the exchange of the citizens of Bangla
Desh and citizens of Pakistan in Bangla
Desh. What happened to that proposal?
Has Pakistan spurned that offer?

MR. SPEAXER: It is not relevant to
this question; I cannot hold it relevant.

Development of Port Blair, Andamans
as an Advance Naval Base

f
*1042. SHRI M.
REDDY :

SHRI P. GANGADFB:

Will the Minister of DEFFNCE Tbe
pleased to stater

RAM GOPAL

{a) whether Government propose to de-
velop Port Blair, Andamans as an advance
Naval Base; and

(b) if so, the main featurcs thereof?

I'HE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
FRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b} The plans provide for the develop-
ment of infrastructure necessary for the
defence of these slands. The phused de-
velopment of Port Blair as an Advance
Naval Base has been approved. A Base
Repair Organisation is proposed to be set
up at an estimated cost of about Rs. 1.53
crores. A Meteorological Office was sanc-
tioned as part of the naval establishment
at Port Blair. The Honourable Members
will appreciate that it will not be in pub-
lic interest to disclose further information
on the subject.

SHRI M. RAM GOPAL REDDY:
There is no further question.

MR. SPEAKER: That is very good; 1
shall give you some opportunity on an-
other occasion.

SHRI P. GANGADER: In view of the
fact that this area occupies a strateglc
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position as already answered by the hon.
Minister and the chain of islands have all
the infrastructural facilities both for an-
chorage of ships and other potentials of
Commercial importance, may [ know
whether the Government is considering the
establishment of a local naval defence
force base in Andamans vis-g-vis modernis-
ing the marine industries and if so what
are the various provisions earmarked for
this work in the Fifth Plan on defence
requirements ?

SHRI VIDYA CHARAN SHUKLA:
Whatever nformation I could give on
this subject 1 have already given; I have
said that it would not be in our interest
to po into the details of this matter and
1 shall request the hon. Member not to
press me to give the details.

SHRI1 INDRAJT GUPTA: With your
permission, if 1 may know, sometime
back—1 cannot remember the exact date—
. my friend Mr. Jyotirmoy Bosu had raised
a question herc pertaining to his know-
ledge when he visited the Andamans with
some delegation of M.Ps.

He said that the British Royal Air Force
planes were being permitted to lund and
take off from Port Blair in the course
of their journeys to and from Australia.
CGiovernment, at that time, promised 1o
Inok into the matter to find out whether it
was true or mot. I stand corrected—it
may be in Car Nicobar. I would like to
know from the Minister that since the
Government has announced that they
have got 2 plan to develop Andaman as
one of our naval bases or anywhere with-
tn the proximity of the Andamans, whether
they will see to it that these forcign planes
of the RAF. or American Planes are
not given facilities for landing and taking
off in our own interests or for security
reusons.

SHRI ATAL BIHARI

VAJPAYEE:
Also for Russian planes.

SHRI INDRAJIT GUPTA: Or far any
other foreign plane,

MAY 10, 1973
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SHRI VIDYA CHARAN SHUKLA:
This question was raised. A reply was
also given. If the hon. Member has got
any other thing in mind, let him give
me a separate notice. I shall give him
2 complete answer on that.

SHRI INDRAJIT GUPTA: We are
developing a naval base there and in the
proximity of that naval base are we going

to permit any foreign planes to land and
take off?

MR. SPEAKER: It is much better you
give him a separate notice.

SHRI INDRAJIT GUPTA: 1 shall

collect the information and give that to
him.

MR. SPEAKER: Shri H. M. Patel.

SHRI SAMAR GUHA: Sir, the airport
olficials suid cutegorically that the R.A.F.
planes are taking off and landing there.

MR. SPEAKER : | have called the next
member, Shri H. M. Patel.

SHRI INDRAJIT GUPTA : Sir, the
Foreign Minister was getting up to say
something on this.  The question was
addressed in his name.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): I

was getting up to answer the next ques-
tion.

MR. SPEAKER: For that, you should
give him a separate notice.

st v fapm wreddt : red  odard
wr &7 fafew o ® qaA @ a1 @
$ o aFET AETI OF ATRET 9gN 93T
o7 ax wATd AE frm, WX ISEY WU AT
Aifew Wt w1 o &, fourtr WY v oaw
& wEH!? '

ot faor wewr e wEE  AERY,
Lol AL GO

ag amn faeyw _
wifw 7€ W oW @ ¥ W N WA
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qBT 3An $AT ®f oW miy ¥ oert
gFa "nE 98 #t IAeT qU oy fe
v

SHRI JYOTIRMOY BOSU: Sir, 1 have
u supplementary to put.

MR. SPEAKER: No, please.
called the next Member.

Chinese Invitation to Indian Table Tennis
Team

*1043. SHRI H. M. PATEL: Will the
Mimnister of EXTERNAL AFFAIRS be
pleased to state:

I have

(a) whether China has invited the Indian
Table Tennis Team to play in the Asia-
Africa-Latin America Table Tennis Fiiend-
ship Invitational Tournament to be held
in Peking in August; and

(b) if so, the implications theicof”

THE MINISTER OF FXTERNAL
AFHAIRS (SHRI SWARAN SINGH). (a)
The Goveinment of India have not 1c-
ceived any such invitation However, it
is gathered that during the recent World
‘Table Tennis Competitions held in Yugo-
slaviv (n Apnil 1973) the Chinese players
extended an invitation to the. Indian
players.

(b) It is a sports matter and it 1s for
the sports organmation concerned to take
a decision,

SHR! H. M. PATEL: Mr. Speaker,
Sir, the Mimister says that this is a sports
matter. Nevertheless, 1 am glad to see
that the Fxternal Affairs Ministe:r  has
agreed to reply to that question. There
was a Ping Pong diplomacy of which
the Minister is aware. May I ask whether,
heeping this thing in mind, he would
give comsideration to this and would en-
courage our spofis organisation to accepl
the inviation and also come back with
whatever information they can bring?

SHRI SWARAN SINGH: The hon.
Member would no doubt be awarc that
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sometime back, a Table Tennis Team had
gone from India. We had encouraged that
team to go. It is for the sports organi-
sation to decide as to whether, on an oral
invitation extended to them in amother
place, in Yugoslavia, they would like to
go there or not because, normally in
such cases, there is generally an invita-
tion from the parent organisation. So, that
1s a matiter between the inviting organisa-
tion and the Indian organisation incharge
of the sports. But, we are in favour of
the sports teams going from India to China
or from China to India.

SHRI H. M. PATEL: The Minister
has not followed the first part of my
question that there has come mto vogue
an expression called ping pong diplo-
macy which arose in connection with a
table tennis tournament which has been
taking place for the last iwo or three
years and one of which was a precursor
to the Americans going to China.

MR. SPLAKER:
this question too far.

You are stretching

SHRI H. M. PATFL: The very fact
that they have accepted this question
shows that it has mot to do only with
sporis o1ganisations, but something more,
If it had not been so. they would have
dechined to accept this question. I would
like to ask him what is his understanding
of this expression and whether that will
be applicable to the piesent circumstanc-
es or not.

SHRI SWARAN SINGH. Ping pong
diplomacy was 1esoried to between the
Peoples Republic of China and the
United States of America because they
did not recognise each other and may
be both sides were finding an excuse to
got together. Therefore, an Americad
team was invited 1o participate in a ping
pong match. But if T may say so, it will
be teo simplistic to imagine that this re-
ferd to any contacts between the two
sides. The whole world knows that the
US Ambassador and the Chinese Ambai-
sador were constantly meeting eath other



11 Oral Answers
in Warsaw. There were some contacts
1n Paris but in Warsaw there wero regu-
lar meetings. They had met each other
hundreds of times before the unitimate
breakthrough took place in their rela-
tions. So, let us not be misled by these
journalistic expressions like ping pong
diplomacy. There were much deeper
contacts than the players just playing at
the ping pong ball with their rackets.

SHRI CHINTAMANI PANIGRAHI:
During the last vistt of our tennis team,
may I know whether we on behalf of
our sports’ organisation with the con-
currence of the Ministry of External
Affairs invited the Chinese team to visit
India ? If not, may I know whether any
invitation has come from (‘hina to any
of our sports or cultural organisations to
visit China in the recent times ?

SHRI SWARAN SINGH: Not to my
knowledge.

SHR1 S. M. BANERJEE : The Minis-
ter just now mentioned about the ping
pong diplomacy between the USA  and
China. The point is Americon has no
standard in ping pong. But we have
reached a certain standard during the re-
cent Swathling Cup tournament. [ want
to know whether the minister will have
any objection if a ping pong team is sent
by the Education Ministry of our coun-
try to China, whether there will be pro-
per arrangements for passport etc. and
whether it will give an opportunity to
test whether the ball is in their court or
in our court?

SHRLI SWARAN SINGH: T have
vlready said that we will favour teams
from one country visiting the other,
Indian team going to China or vice versa.
In these matters we are quite liberal.
There was a request from an hon. mem-
ber belonging to Mr. Banerjee’s party
that a doctor may be allowed to go to
China, because he wanted to study their
acupuncture technique and we allowed
that. These are the types of technologi-
cal, cultural or sports matters in which
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there can be, and should be, a greater
exchange on either side,

Geological Survey of North Bengal

*1044. SHRI B. K. DASCHOW-
DHURY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) in view of the assurance given by
the former Minister of Steel and Mines,
whether any geological survey has been
made in North-Bengal, particularly in the
districts of Darjeeling, Jalpaiguri and
Cooch-Behar, where deposits like zinc,
copper and also oil-wells are found in
laige quantity, and

(b) if not, whether his Ministry pro-
pose to conduct a geological survey in
North Bengal ?

THLC DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) Geo-
logical Surveys have already been con-
ducted in North Bengal for minerals like
lead-zinc, Coppeir, Oil and gas. Geolo-
gical Survey of India have now taken up
detailed investigations in promising areas.
No further exploration work for oil and
gas is considered necessary in the region
at this stage, as the geological formation
in the area is considered unfavourable
for generation of oil and gas.

(b) Does not arise.

SHRI B. K DASCHOWDHURY : Last
year in reply to my question No. 699
dated the 4th May 1972 it was <tated :

“The first phase (1969—74) of the
ten-year plan (1969—79) of the
Geological Survey of India, in
progress, includes systematic geo-
logical mapping and preliminury
mineral investigation in 1250 sq.
km. area in Darjeeling und Jal-
paiguri districts and detailed
investigations for dolomite and
graphite in Jalpaiguri and Darjee-
ling Districts.”
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So, it was mentioned in reply that in
1,250 sq. km. area in Darjeeling and Jal-
paiguri detailed investigations have been
made by the Geological Survey of India.
May 1 know whether they have been com-
pleted and, if so, what aic the areas covered
by the detailed study?

SHR! SUBODH HANSDA : Geological
mapping has been conducted during the
years 1971-72 and 1972-73 and the area
covered is 1.21 km. The scale is linch
for 2.000 sq. miles.

SHRTI B. K. DASCHOWDHURY :
What are the areas covered?

SHRT SUBODH HANSDA : The ared
covered is Darjeeling and Jalpaiguri Jis-
tricts,

SHRI B. K. DASCHOWDHURY : It
is quite clear fiom the hon. Minister’s state-
ment that no investigation has so far been
made. But in the same reply which I
quoted ealier 1t was stated that m Garu-
bathan area in Darjeeling district there is
a large deposit of minerals. The answer
says :

“As a result of rccent Geological
Survey conducted by the Geologi-
cal Survey of India, some occur-
rences of lead, zinc,copper mine-
ralisation in quartzite have been
located in Garubathan or in Dar-
jeeling Distirct. These occurrences
are being investigated by Jarge-
scale mapping, sumpling and dril-
ling.”

It is also mentioned in the Geological
Survey of India Report—-1 will quote only
one sentence . . .

MR, SPEAKER : This is not a debate.
Let him ask a question. I um not going to
allow it every time.

SHRI B. K. DASCHOWDHURY : I
will not take much time. Unless T men-
tion it, it would be very difficult for the
Minister to answer the question,

VAISAKHA 20, 1895 (SAKA)
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It is mentioned in thc Report :

“Further sub-surface investigation of
the dam site has been suspended
by the CW&PC, New Delhi, since
March 1966 and as such none of
the recommendations has been
implemented.”

1 would like to hnow what was the recom-
mendation made at that time, whether it
was stated that all these areas should be
properly mapped and exploration done and,
it so, why this has been suspended since
19667

THE MINISTFR OF STEEL AND MI-
NES (SHRI S. MOHAN KUMARA-
MANGALAM) : [ am not able to follow
exactly the question which the hon. Mem-
ber has put. But regarding the mapping
of Garubathan 1 may state that recently
promising indications on  muneialisation
have becn located four mules north of this
place 1n Darjeeling during detailed geolo-
gical mapping and they are following it
up

Memorandum from Alipur (Calcutta)
Ordnance Depot Employees

‘1046, SHRI JYOTIRMOY BOSU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether he received a memorandum
from the Alipur (Calcutta) Ordnance Depot
employees, containing charges of corruption
against some officers of the Depot;

(b) if so, the contents of the said memo-
randum ; and

(c) what action, 1If any, has been taken
on it?

THE MINISTER OF STATE (DUFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) An unsigned and wun-
dated letter purpoiting to be from the
employees of the Ordnance Depot, Alipore
(Calcutta), containing allegations against
certain officers was recei.ed in the Defence
Ministry on 4-4-1973,
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(b) The letter contains the
allegations : —

(i) Embezziement of funds by faulty
construction of sheds apd build-
ings in the Depnt;

(i) manufacture of f{urniture for the
private use of officers at the depot
workshop;

following

(iif) collusion with contractors;

(iv) misuse of the depot stafl car for
private work;

(v) collusion in the theft of Govern-
ment stores; and

(vi) use of Government stores, such
as tentage, etc. fur private func-
tions held at oflicers’ residences.

(c) The allegations are bcing investiga-
ted.

SHRI JYOTTRMOY BOSU : The allega-
tions concein a very vital Department of
the Government and they ure ves)y serious.
I would like to know from the hon, Minis-
ter us to why the inguiry has not been com-
pleted so that it would have enabled the
Government to tahe action against those
who are guilty in thiy cuse because 1 have
enquired myself and | have found that
complaints are all correct and true.

SHRI VIDYA CHARAN SHUKLA -
Normally, we would not have dealt with
this complaint because it wdas an auonymou,
letter. But it was endorsed by Mr. Jyotir-
moy Bosu before 1t was sent over to us.
Therefore, we looked into this matter. As
I sard in my main answer, this was 1cceived
on 4-4-1973, that is, about a month back.

The inguiries have been initiuted. Unless
we find out the entire facts, we cannot
come to any conclusion.

SHRI JYOTIRMOY BOSU : 1In the

nllegations stated here, one thing has not
been mentioned clearly that  about 10
pieces of tractor chain, a very costly ferrous
metal landed in the Depot from sume Unit
for disposal aus salvage and they were
neither brought on charge nor sent to
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Panagar Salvage Depot for asuction but
kept in the Depot unaccounted. Later on,
one by one, they were privately disposed of
in the bazaar, This is & very sericus allega-
tion. By now, they should have been able
to find out. Would he kindly tell the
House if he has taken any special steps
with regard to this particular allegation and,
if so, what are they and, if not, the reasons
therefor?

SHRI VIDYA CHARAN SHUKIA ;
The hon. Member did not listen to my
reply properly. This allegation is covered
under item (v), that is, “collusion in the
theft of Government stores”. This is one
of the allegations made. It is not only
about that. There are other allegations
also. Rather than going into details, 1
said, this is the allegation and we are going
into it.

SHRI S. M. BANERJEE : As the hon.
Minister is aware, this particular Depot
which was called a transit depot has now
been converted into a permanent depot.
It is like any other ordnance depot. There-
fore, the charges levelled againsi certain
officers a1e serious enough. Previous to
that, the General Secretaiy of the recognis-
ed union of the Depot wrote a letter to the
Director (Ordnance). the M.G.O. Branch.
I would like to know thc agency which is
investigating into these allegations, whether
it has been left into the hands of the same
officers or a sepatate agency of the Minis-
try.

SHRI VIDYA CHARAN SHUKLA : It
is the Brigndier of the Fastern Command

Headquarteis who is Tooking into  the
matter.
SHRI PRABODH CHANDRA : May

I know from the Government if it is the
policy of the Government to take cogni-
zance of all the complaints, whether signed
or unsigned sent to the (jovernment?

SHRI VIDYA CHARAN SHUKLA :
The policy of the Government has been
amplified in the House several times, We
normally do not take cognizance of unsigned
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and anonymous reports. But as I indicated,
this particular complaint was endorsed by
an hon. Member of this House and, there-
fore, we are investigating into it.

swewvge ( fagre ) ot emit azae vt
fufirdy Wt wowrdt oo ¥ W

*1050 off verwATe Wl W oWrQ
;WM w7 qE A A TN ORI R

(%) sav w7wre & fawre ¥ omiT FEAT
vt fafude, qwewrqe &t wew wfore
i ax v waA & faoiw fear &,

(=) wr Avg & 9T gl R
R AT o fawtor &% A s aneEr
T &, "7

(n) afe 21, A1 3a9 qwa@ a| wa

a7
THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) - (a) Yes, Sir.
The undertahing has already been token

over by Government by an order passed
on 7-5-1973.

i{b) and (c). Metre gauge wagons were
being manufactured in this umit. The inten-
tion 1s to revive the production of these
wagons to start with; later on some diversi-
fication in production may be resorted to.

st ORTEATC  WEAY : WIETT A WTET
gzt merr  fafady, quwsTr w1 o9y
o v & faar &, =4 ¥ fav 3z gamy
1 qra g1 H57 AEAT [T 2 R AR
& FTT TH AT MUY BIY W AW FUEA W
nE FTEAY WTEAT Wemr % Erg & o AT IW
Faq fraq &mAr #1 FOEA FTF FT AW
vl Y7 7w fF q7Er 7 €9 wTEEY & oWOH
g ¥ A fAgr & w feAd @
igdr &1 WA qTET A A & frere &
1§ eyiwr gaf 8, afr gf, A1 w W@
t?
SHRI T. A, PAL: The company was
manufacturing wagens till the vear 1972,
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Steadily the production had gone down.
Now the orders on hand are encugh to go
ahead for another [} years. 1 am sorry
I would not be able to give correct infor-
mation as to the number of wagons that
they will be able to manufacture. But I
shall answer this question separately to the
member concerned.

st T Tt ;o saT g a9 # f
farre & feeft omo gao mo ¥ weelt § oA-
o vt & faArs SEET € 70 T AE-
wA TR T W awer g wrd fre-
g A ar, foer ®1 AT wW AE A, W
&, al ®qT wWrw &7 W qer @ T §, 9w
w1 qar qfroe fAwAr § W I F oamT
T mwrerr & wfafrar wor ¥

SHRI T. A. PAI: The question should
be addressed to the Minister for Company
Law.

W WENG : OF AAS TR A dE AF
gAr g oaw Sfmazr @ 2

ot FIHTARTC OTEAT @ AN WRIET, £
¥ wmiwd {7 sewmw frear 4n ag owow
P &7 afr &7

WEOW WENW : 97 74 A omafad A
L

SHRI DINEN BHATTACHARYYA :
This is a Briwh company and so many
charges of corruption and defalcation of
funds of this company have been levelled
aganst the mansagement. I want to hnow
why then this company has been tahen
over. which means that after somc time
the company will be given back 1o the
management concerned. Why hus this
company not been nationalised? Why is it
that only this take-over decision has been
taken?

SHRI T. A. PAI : The name only appears
to be British, but it is in the hands of
Indians now.
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SHRI DINEN BHATTACHARYYA :
‘What about the second part of my question?
He has not replied to my question why
they have only taken over. ‘Taken over'
means that you are going to give it back
to them.
st vrewre el ¢ fae AT & e
i foan, s 39 & faAma. wrdEEr €Y
FEM g I Fr v fomr w@m Y

SHRI T. A. PAI: The take-over is for
the purpose of reviving the industry, to
enable it to go into production and look
after the interests of the labour. Whether
the industry should be nationalised or mot
is a different consideration altogether.

SHR1 NAWAL KISHORE SINHA
While profusely thanking the hon. Minister
for taking over this Arthur Butler Co Ltd
which had closed down throwing out of
employment more than 5,000 labourers and
their dependents, 1 would hike to know the
following three informations from him :

(1) Whether there 1s any proposal on
the recommendation of the probe
team that was sent to probe into
the condition of Arthur Butler Co.
Ltd. before the decision with re-
gmd to the take-over was tahen.
to expand 1t;

Whether the Government piopose
to pay all the dues of the labourers
and alvo to 1eplenish the reserve
tunds which the former owners
had depleted, before any compen-
sation 1s paid; and

Whether they will appoint a con-
trol board and the date by which
the factory will re-open.

SHRI T. A. PAI : Now, an Authorised
Controller has been appointed, The dues
of the labour will be completely protected
under the sections under which this unit
was taken over.

The question of expansion of the capa-
xity would depend upon the requirements
of the Railway Board for metre gauge wa-
gons.

2)

(3)
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SHRI NAWAL KISHORE SINHA : It
is closed for the last sixteen montbs and
people are starving. Will they re-open it
at an early date?

SHRI T. A. PAI : Every thing will be
done as quickly as possible.

MR. SPEAKER: Shri R. K. Sinha—
absent.

Shri Shiv Kumar Shastri also absent. He
was here a little while ago.

Construction of Homses by D.D.A. In
Chittaranjan Park, New Delhi.

+

1052, SHRI R. P. YADAV :
SHRI CHANDRIKA PRASAD :

Will the Minister of LABOUR AND
RFHABIIITATION be pleased to state :

(a) whether Government are aware that
a large number of allottecs of Chittaranjan
Park, New Delht are awating construction
of their houses by the Delhi Development
Authority; and

(b) if so, whether Government have con-
sidered the desirability of augmenting the
funds of the D.D.A. with a view to com-
pleting the house building work in the
above i1ehabilitation colony within a 1eason-
able period?

THF MINISTER OF LABOUR AND

REHABILITATION (SHRI RAGHU-
NATHA REDDY) : (a) and (b) The
Scheme of Chittaranjan Paik  envisaged

allotment of homestead plots 1o those per-
sons hailing from erstwhile East Pakistan
(now Bangladesh) who were gainfully em-
ployed and secttled in Delhi.

According to the information obtained
fiom the Delht Development Authority,
they had agreed to construct 271 houses for
the members of the E.P.D.T. Co-operative
Housing Society Limited. Out of this, 58
houses have been completed and another
batch of 140 is likely to be handed over
during June, 1973. Fos this purpose the
Life Insurance Corporation of India has
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given a loan of Rs, 1.00 crore to the Delhi
Development Authority, The Delhi Deve-
lopment Authority will, however, consider
the question of raising a further loan from
the Life Insurance Corporation after the
utilisation of the loan of Rs. 1.00 grore.

SHRI R. P. YADAV : May I know
from the hon. Minister as to what is the
number of plots allotted to the individuals
in Chittaranjan Park, New Delhi and what
is the number of quarters comstructed by
the D.D.A. and directly by the individuals?

SHRI RAGHUNATHA REDDY : The
total number of plots in this area is about
2079 of which 1813 were allotted.

11.43 hrs.
IMz. DEPUTY SPEAKER in the Chair.]

The rest are being developed, that is,
266 plots aie being developed. Out of
these 266 plots, 55 are reserved for multi-
storeyed buildings (group houses). 55
plots of 233 sq. yards each aic available
for allotment 1o the applicants and 76 plots
out of the remaining 156 have been en-
civached wupon by unauthorwsed persons
and, therefoire, litigation is pending. Out
of these. as I had already mentioned in my
original answer, D.D.A. had agreed to
construct 271 houses and 58 have been
completed and another 140 ase likely to
be handed over during June 1973.

SHRI R. P. YADAY : What about the
number of houses constructed by indivi-
duals and the number of houses constructed
by the D.D.A.? 1 asked that.

SHRI RAGHUNATHA REDDY : The
exact information 1 do not have at present
but 1 will get and supply it.

SHRI R. P. YADAV : Is it a fact that
a large number of houses have not been
constructed for want of funds and if so,
what action is proposed to be tahen in this
regard?

SHRI RAGHUNATHA REDDY : These
plots are allotted to those people who are
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gainfully employed and they are expected
to tuke loans from the authorities which
can give loans and, thercfore, this aspect is
being looked into by the association and
the Co-operative Societies which have been
formed by the members themselves.

ot wfirwr sww : Toreaw o, e weY
It %1 o e ¢ f5 fomw weA @@
gm @t & whuwfr & et & aow @
a7 umrdt # T fam o v 8, Fer fewvm
T I & q wrE &7 e awr 9T wafe-
wa wm 43 gu &, v der g & fanf
¥ Wy Agr ¥ g% ' wfaam ww aw
¥ g s ?

SHRI RAGHUNATHA REDDY : Out
of the plots allotted, some are under various
stages of construction and 271 are being
completed by the DDA with lvan taken
from LIC. I have already given figure
about encroachment; legal action is being
taken for that. With respect to electricity
and cleanliness necessary arrangements are
being made by the authorities concerned.
I happened to vimt that place about two
days bach. I could say that every effort is
being made to provide the necessary facili-
ties,

o wfer quor @ wET smmETOEST WS-

AU & W XY FEE 97, W OWED 97 amm

T w27 fapar gur §, wXEEl W W E R A

g7 XY foosll ¥ %9 7 S O oF A\

¥ 99 2 d) A1 A A9 W Wl A

g1 o1 feafed & oW @1 wEEm & afA

T A9 £, 9% & AAATNRATEL 15 ATA

q 9% 99 & E)

SHRI RAGHUNATHA REDDY :
According to my information, there are
cncroachments on 76 plots. I do not know
about one lakh cases. As per my figures
there are encroachments on 76 plots and
with respect to these things we have taken
action.

SHRI SAMAR GUHA : The hon, Minis-
ter presided over the handing over function
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of some 351 houses to the allottees. He
was the Chief Guest there. The Minister
made a promise there that all necessary
facilities to build up the colony in the
heart of Delhi will be made. I not
know what steps have beem taken in this
regard. 1 would like the hon, Manister to
tell us as to what steps the Guvernment
propose to take in the matter.

SHRI RAGHUNATHA REDDY : I
would like to supply one of the missing
points in his information and say that the
hon. Member was one of the chief speakers
on that occasion. DDA is also considering
having further loan from LIC after utilisa-
tion of this amount. In whatever way we
can be of help, we would be certainly of
help in the matter., We shall certainly do
our best to help them, to the extent we
ure capable of doing it.

ofr wrew fugrit wrodet : 4w e
wAT TET WA § o v@ g § faosh
fon o aw oy A ? e @ am,
AT AT FT I TN ® A HATNE HAT
faar) fasdlt & fawelt womw 1 ¥" T
wt famelt &R & Wy wfomrd ¢ 7

SHRI RAGHUNATHA RFDDY : There
was no pomp or show. It was a simple
function, T cannol give immediate assu-
rance that everything will be electrified. It
is not in my hands.

SHRI B. K. DASCHOWDHURY : The
allottees in the Chittaranjan park have been
given not a developed plot of land but only
a gorge, a big track not developed at all,
whereas the rules envisage that they have
to be given developed plot of land as per
the rules and procedures of the Ministry of
Rehabilitation. T want to know whether in
respect of these persons who have been
allotted undeveloped lands, adequate com-
pensation for levelling up to the developed
standard will be given.

SHRI RAGHUNATHA REDDY : The
hon. Member and myself went and saw
these plots and the hon. Member knows
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about it. 1 have asked the Department to
see how these unfortunate people who got
the plots by lots could be helped,

Defence expenditure of India

*1053. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state :

(a) whether India spends only 3.7 per
cent of her national income on defence
as against the global average figure of
6 per cent;

(b) if so, whether this expenditure is
regarded as sufficient for security of the
country; and

(c) whether there is any proposal to
arrange for a higher percentage of expen-
diture and also to take an integrated view
of defence and development ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) The
percentage of Gross National Product de-
voted by India for Defence has r1anged
from 4.5 per cent in 1963-64 to 3.7 per
cent in 1972.73; the official figure of glo-
bal average is not available;: however it
appears from a study made by Institute
of Defcnce Studies and Analysis that the
global average in 1971 was 6 per cent.

(b) The level of Defence Expenditure
is decided from time to time with refer-
ence to latest assessment of our security
environment.

(¢) The answer to the first part of the
question is in the negative. Since both
Defence and Development are vital to
national well-being, a comprehensive and
coordinated view is taken on investment
programme in both sectors.

PROF. NARAIN CHAND PARA-
SHAR: May I know from the hon.
Minister whether this decrease of ex-
penditure from 4.5 per cent to 3.7 per
cent in this year is not strange in view of
the fact that yesterday Prime Minister
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gave a cali to the Army to be prepered
tid also in view of the fact that we are
surrounded by strange countries who are
whimsical in their behaviour ?

SHRI VIDYA CHARAN SHUKLA:
The espenditure is going downward only
in relation te GNP. Our GNP has been
increasing at a fast rate and, therefore,
the Defence expenditure as related to
GNP has gone down,

PROF. NARAIN CHAND PARA-
SHAR: May I know whether the Minis-
ter is in the know of percentage of ex-
penditure by Pakistan and China of the,
total GNP ?

SHR1 VIDYA CHARAN SHUKLA-
For 1972 the figure of Pakistan and
China in relation to the GNP is 7 per
cent and 8 per cent respectively.

PROF. MADHU DANDAVATE:
Yesterday while 1eplying to my unstar-
red question thre Minister of Science and
Technology stated that 54 per cent of
GNP is spent on research and develop-
ment that also includes expenditure on
defence research. T want to know this
percentage of 3.7 to which you have
made reference also includes the expen-
diturc on the research wing of the De-
fence ?

SHRI VIDYA CHARAN SHUKLA:
1 presume so.

SHRI P. VENKATASUBBAIAH: A
few days back the External Affairs Minis-
ter made a stutement that majority of
the military hardware that 1s supplied to
Pakistan is tree. In that case how cam
we compare our defence expenditure
with Pakistan which is not real in the
sense of the term, In view of this may I
know whether Government will re-consi-
der its attitude on spending more in re-
lation to the GNP for the defence ex-
penditure ?

SHRI VIDYA CHARAN SHUKLA:
The point raised by the hon. Member is
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quise ourrect. In fact, Pakistan does re-
oeive a good deal of its armaments etc.
fret of any charge and, therefore, the per-
centage indicated in relation to GNP
could be misleading. When we prepare our
own security arrangements we take all
these matters into account.

SHRI VISHWANATH PRATAP
SINGH: I would like to know that while
our defence requirements have increased
very much the total outlay has remained
the same of Rs. 1600 crores, This figure
is the same as what was last year. How
will it be able to meet the increased re-
quirements of our defence ?

SHRI VIDYA CHARAN SHUKLA:
This has been decided upon, after taking
all factors into account including the
needs of the national economy. There-
fore, we have taken the piecaution of in-
creasing thc effectivencss of our Armed
Forces It is true that the level has re-
mained for some time at the present
figure. But this does not indicate any
threut to our security, because we are
prepured to meet any threat to security
as envisaged by the present conditions.

SHRI P G MAVALANKAR: The
hon Minter has said that the percent-
aer  of deicnce expenditure has been

varying fiom year to year in relation to
the gross national product, May I know
whether the pattern of defence expendi-
ture is in tune with the needs of security
and the needs of modern warfare so that
India and its borders would be properly
protected against any possible threat?

SHRI VIDYA CHARAN SHUKLA:
Yes, Sir.

SHRI BHAGWAT JHA AZAD: The
hon. Minister has said that all factors
are taken into consideration for defence.
Are we to understand that this 3.7 per
cent includes also the news coming from
across the borders from China of their
development of nuclear warfare with
devastating capacity and inter-continental
ballistic missiles. and if not. may I know
how Government propose {o deal with
this within this budget ?



27 Oral Answers
SHRI VIDYA CHARAN SHUKLA:
As T have saild, we have carefully assess-
ed the threat pattern and we have pro-
jected these things In the future, and
after taking all these matters into consi-
deration, including the matters mentioned
by the hon. Member, we have decided
vpon this figure,

st orcfg wverer qrde : T e g
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SHRI K. P. UNNIKRISHNAN: 1In
view of the developments in the Indian
Oceant region and our own experience
with the intrusion of the Seventh Fleet
into the Bay of Bengal during the last
war, may I know whether we intend
according high priority for development
of our Navy, especially since during the
last three years, Chinese defence expendi-
ture has been going up ?

SHRI VIDYA CHARAN SHUKLA:
While going into our budget and the
future needs of the three wings of our
Armed Forces, we have taken the fac-
tors, which the hon. Member has 1ightly
mentioned, into account, and we are in
process of modernising our Navy within
the budgetary constraints.
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SHRI §. M, BANERJEE; May I know
whether it is a fagt that as far as oon-
ventional weapons are comcerned, we
have reached a state of self-sufficient...

MR, DEPUTY-SPEAKER: We are
approaching the end of the Question-
Hour. So, let the hon, Member's gques-
tion be very short.

SHRI §. M. BANERJEE: My question
will be finished by 12 O'clock. I would
like to know from the hon. Minister whe-
ther it is a fact that we are reaching the
stage of self-sufficiency in the matter of
conventional weapons, whereas Pakistan is
still dependent, and whether it is a fact
that Pakistan is getting more arms from
other countries and the net result was that
they lost half their territory. I want to
know whether it is a fact that we have
stated chat we have reached the stage of
sel-sufficiency in the matter of conventio-
nal weapons.

SHRI VIDYA CHARAN SHUKLA-
Yes, Sir.

MR DEPUTY SPFAKER: The ques-
tion-hour is over.

SHRI SAMAR GUHA: Sii, theie is still
half & minute. 1 may be permitted to put
onc question,

MR DEPUTY SPLAKER® WNo. I am
sony Now, we tahe up the Call Atten-
tion Notice

WRITTEN ANSWERS TO QUESTIONS

Secondary Survelllance Radar developed by
Defence Electranics Rescarch Laboratory,
Hyderabad

*1045. SHRI C. T. DHANDAPANI:
SHRI RAJDEO SINGH:

‘Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether the Defence Electronics Re-
search Laboratory, Hyderabad has deve-
loped an indigenous radar called the Se-
condary Surveillance Radar; and
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(b) if so, its main features?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b} The Secondary Surveillance Radar
consists of a ground Radar Sta%ion which
interrogates Transponder equipped aircraft.
‘The interrogation pulses from the ground
station result in a coded reply pulse from
the aircraft transponder which helps in
identification of fuiend or foe aircraft.

Workers unemployed due to closure, short-
age of raw materials and financial
stringency

*1047. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether a number of workers have
remained unemployed due to the closure of
factories and shortage of raw materials or
financial stringency during the period 1971-
72 and 1972-73; and

(b) the efforts Government have made in
ths regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). There
have been closures leading to unemploy-
ment of workers. In certain cases of clo-

aures, financial uﬁﬂm and lelJrIlll of TRY (SHRI T. A. PA',: (a) No,

raw material were noticed as factors, ac-
cording to the information supplied by the
State Governments. The Government
strived its best to facilitate the continued
working of the factories by helping them
to get requisite raw material and financial
assistance to the extent practicable in all
deserving cases.

fmport of copper from Pern

*1048. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government propose to im-
port copper from Peru; and
14 LSS/73—2.
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(b) if so, the reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) Yes, Sir Minerals and
Metals Trading Corporation has concluded
a contract with Peru for supply of 54,000
tonnes of copper during June, 72—May, 75.
The supplies are to be made at the rate
ot 1500 tonnes per month, commencing
from June, 1972.

(b) The contract with Peru, which s
one of the major Copper producing coun-
tries in the world, would enable assured
supply at competitive price.

Joint Negotiating Machinery In Heavy
Engineering Corporation

*1049. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether there is any proposal before
thc Government for setting up a joint ne-
gotiating machinery in the Heavy Engineer-
ing Corporation;

(b) if so, the composition of this machi-
nery and its powens; and

(c) whether such joint consnltative ma-
chinery will be set up in other public
undertakings also under his Ministry?

THE MINISTER OF HEAVY INDUS-
Sir.

(b) Does not arise.

(c) In response to a demand received
severally from the AITUC and INTUC
affiliated unions at the Hardwar Unit of
Bharat Heavy Electricals Limited, a bipar-
tite negotiating Committee with an equal
number of representatives from th: man-
agement and the two all India level untons
having a sizeable representation at the
BHEL and HEIL, assisted by representa-
tives of the recognised local unions has
been set up for working out a settlement
on the more important of the outstanding
issues one of which is the revision of wages
tor Heavy Electrical workers.
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List of P.O.Ws. for trial in Bangiadesh

*1051. SHRI R. K. SINHA:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Bangladesh Government have
since submitted the List of Pakistani
P.O.Ws. who are to be tried in Bangladesh
on charges of various crimes; and

(b) the reaction of Pakistan Govern-

ment to this List?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): (a) and
(b) The Government of Bangladesh is in
touch with the Government of India in this
respect but no final outcome has yet
emerged,
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Modification of Mining Leases

+1055. SHRI C. K TAFFER SHARIFF
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether theic are cases pending with
Mining Controller for modification ot min-
ing leases ; and

(b) if so. the rcasons for the delay and
the mines involved therein®

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (2) Yes, Sir.

(b) Modification proceedings in respect of
o number of Mining Leases had to be Lept
in abeyance as these leases were not spe-
cifically covered under the Mines and
Minerals (Reg. & Dev.) Act, 1957, Suit-
able cnabling amendments to the Act were
enacied in September, 1972, The come-
quentiul changes in the Rules are being
finalised. Modification proceedings will be
taken up after the Rules have been amend-
ed.

The number of Mines involved are 381.
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Industirial Relations Bill

*1056. SHRI PURUSHOTTAM KAKO-
DKAR: .

SHRI P. G. MAVALANKAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

{a) whether his Ministry is considering a
proposal to sponsor a comprehensive indus-
trial relations legislation; and

(b) if so, when it is likely to be mitro-
duced ?

THL MINISTFR OF LABOUR AND
RI'HABIH ITATION  «SHRI  RAGHU-
NATHA REDDY) (a) Yes. Sir.

(b) Ffloits are being made to introduce
a Bill as carly as possible.

Development of Tribal Areas in Fifth
Plan

“1057. SHR1 GIRIDHAR GOMANGO:
Will the Minister of LABOUR AND KE-
HABH ITATION be pleased to state:

{a) the manner in which the general
sector development will flow in the tiibal
ureas of the country in the Fifth Plan to
raise the level of development ;

(k) whether there is any diffeience bde-
twecn the Fifth and Sixth Scheduled Tribal
Aicas in this matter ; and

the broad outlines of other
these

{c) if so.
progiammes and plans to develop
arcas ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY). (a) For the Fifth Plan,
the strategy of development of backward
classes places greater emphasis on the role
of the general sector in providing majm
development programmes. The public con-
sumption programmes, specially in regard
to mnimum needs, will miuhve climmlity
conditions which will give high piority to
Scheduled Castes, -Scheduled Tribes and
Nomadic Tribes Programmes of the gene-
tal sector which include agriculture, Innd
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reforms, village and small scale industries,
training programmes for employment In
semi-skilled professions, and communica-
tions will accord high priority to deve-
lopment of bachward classes, Education,
economic development and social legisla-
tion programmes will he directed towards
improvement in the quality of life of these
communities, enabling them over a period
of time to reach reasonable levels of deve-
lopment.

(b) No. Sir.

(c) In the Fifth Plan, a new strategy
for Tribal Development is envisaged under
which integrated area development prog-
rammes for the tribal regions having more
than 50 per cent tribal concentration are
proposed to be prepared. Special attention
is alo pioposed to be given to isolated
tribal communities fareas, tribals affected by
industrial and other projects and shifting
cultivators  The details in regard to these
programmes are being woiked out.

Ugandan move for better ties with India

*1058. SHRI P. M. MEHTA:
SHRI K. EARKAPPA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state -

(a) whether the attention of Government
has been drawn to the Piess repoil in the
“Hindustun Times” dated thé 14th April,
1973 under the heading “Amin wants
better ties with India”;

(b) whether the Ugandan Picsident had
a meeting with the Indian High Commis-
sioner on the 13th April and has eapressed
this desire ; and

(c) if so, Government's reaction thercto 7

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH) (a)
and (b). Yes, Sir.

(c) Government is always desirous of
strengthening mutually beneficial  1elations
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with all countries on a healthy eeonnmlc
and political basis. The mass expulsion of
people of Asian origin, including Indian
citizens long resident in Uganda, has natu-
rally generated serious misgivings and
created many problems, such as the ques-
tion of assets left behind on which wc
have been pressing for an early dispensa-
tion. The settlement of such matters
would, in Government's view, contribute
to creating the necessary atmosphere of con
fidence and goodwill in our bilateral re-
lationship.

Portuguese Passports lssued by Brazilian
Embassy in New Delhl

“1059. SHRI INDRAJIT GUPTA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 6177 on
the S5th April, 1973 regarding Violation of
Passport Regulations reported by Passport
Control Authorities at Santa Cruz, Bombay
and state:

(a) whether the Portuguese Passporis
issued by the Brazilian Embassy in New
Delhi were being carricd by some of the
persons, who attempted to leave India as
stowaways on board of an Air-India plane
from Bombay Airport last March

(b) whether the passports in their pos-
session had valid departure endorsements

on them; and

(c) if so, the agency responsible for the
endorsements ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) and (¢) The passports in their pos-
session did not have depariure endorse-
ments. They did not pass through the
immugiation counter at the airpoit
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Violation of Safefy snd Conservation Laws
by Noa-Coking Collieries

*1060. SHRI RANABAHADUR SINGH:
SHRI A. K. M. ISHAQUE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether majority of non-coking col-
liery managements who are receiving sub
sidy and financial assistance through the
Coal Board from Government have beer
noticed violating Safety and Conservation
Laws;

(b) if so, the names of the collieries ; and

(c) Government's reaction thereio ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) to (c). Coal Board
renders financial assistance to Colliery
managements for measures required to be
undertaken by them for purposes of con-
servation of coal and maintenance of safely
m the Coal mines under Coal Mines (Con-
servation, Safety and Development) Act and
the Rules made thereunder. Payments are
made only after the works for which as-
sistance has been sanctioned are completed,
As such the question of violation of the
provision of the aforcsaid Act in regard to
safety and conservation by colliery man-
agements receiving assistance from the Coal
Board docs not arise.

The colliery managements are also re-
quired to ohserve certuin safety measures
as presciibed under the Mines Act. It
has been 1eported by the Director General
Mines Safety that every inspection of a
mine under the Act reveals a number of
violations, which they are required to recti-
fy. However, in the case of serious vio-
lations, the management are prosecuted
under the Act.

Import of Power Generation Equipments
9857. SHRI DHARAMRAO AFZAL-

PURKAR : Will the Minister of HEAVY

INDUSTRY be pleased to state:

(a) whether Government have decided to
import power generation equipments to en-
sure early compietion of projects whose
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commissioning has been held up becamse
of delay in the supply of equipment for
Indian manufactures ; and

(b) if so, the number and names of such
projects and the particulars of imported
equipments India has asked for ?

‘It HE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAD: (a) and (b). It
is presumed that the Hon'ble Member is
referring to the specific cases where 1m-
port of power generating equipment has
been allowed in the past. In view of the
general ban imposed on the import of
power generation equipment, import of
such equipment 18 not normally allowed.
There have, however, been a few instances
where it has been decided to allow import
of such equipment on grounds either of
tight delivery schedule which did not leave
enough lead time to the indigenous mano-
facturers or of non-standard nature of the
design. Three recent cases where import
of such equipment have been allowed
are —

(i) 2 Nos. of 120 MW Turbo-sets Tor
Koradi Thermal Power Station
from Polund.

(ii) 2 Nos. of 200 MW Tuorbosets for
Obra Thermal Power Station trom
USSR.

(iii) 2 Nos. of 275 MW power genera-
tion equipment for the Lingana-
makkxi Dam Power House in
Mysore State (country of import
yet to be decided).
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Agreement between HMT. and 2

Hungarian Company for Setting uwp of
Plant for Electric Bulbs

9859. SHRI C. K. JAFFER SHARIEF :
Will the Minister of HEAVY INDUSTRY
be pleased to state :

(a) whethet an agreement has tecn ar-
rived at between the Hindustan Machine
Tools and of Tungsrn—a Hungarian Coin-
pany for setting up a Plant to manufac-
ture electric bulbs and other gadgets; und

(b) if so, the location and the number
of Indian technicians—technical know-how
to be enguged in its working umits 7

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) and (b). No
such agieement has yet been submitied to
the Government for approval.
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Representations from the dependents of ecrnment. The father of the Officer is en-

Milliary personnel killed In action for
grant of licences to open petrol pumps in
Gurdaspur District (Punjab)

9860. SHRI ISHWAR CHAUDHRY :
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 3394 on the 7th
December, 1972 regarding representations
regarding grant of licences for opening
petrol pumps in Gurdaspur District
(Punjab) and state :

(a) the final action taken by Government
on the i1cpresentations reccived fiom the
dependents of those  soldiers  belonging
to Gurdaspur District who were Killed in
action in the Indo-Pak wai:

{b) whether any representation  fiom
that district has been received from the
dependents of those mulitary officars who
were killed in action and were posthumotisly
awarded 'Vir Chukra’; and

(¢) if so, the action taken thereon?

THE DFPUTY MINISTFR IN THE
MINISIRY OF DEFFNCE (SHRI I B
PATNAILK) : (a) The Indian Oil C orporu
tion hus been requested to make more
10C' ugencies available in, among othx
Stutes. Punjub so that  requests from
engible applicants tor lLicences could by
met for their resettiement.

(b) und (¢) The father of an officer,
Lilled in Indo-Pak War 1965 and decora-
ted with *Vir Chakia® posthumously, re-
quested for u petrol pump licence at
Naushera  Mayja, District  Gurdaspur.
As there was no site  for petiol
pump at thc above mentioned location
vifered by the 10C, he was offered petrol
pump in  Jullundhur/Ferozepur Districts
but he declined to accept the same. The
individual was fwither informed that if he
had any suitable land for a petiol pump
at  Naushera Majja, he should give
a fresh application with a shetch of land
so that his case for establishing a petrol
pump at that site may be tuken up with
the 10C authoritles. No proposal from
nim has su far been received by the Gov-

titled to dependents pemsion at liberalised
rules with effect from 1-2-1972.

Expenditure on anousl rent abd mainte-
nance of bullding for howsing Indian
Embassy In US.A,

9861. SHRI HUKAM CHAND KACH-
WAI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

tu) the annual rent of 1esidential  nc-
commodation of the Ambassador and the
I mbassy building of Indiu in US.A. at
present; and

(b) the expenditure incuried on mam-
tenance of the buildings during the finun-
cral yeurs 1970-71 and 1971-727

THE MINISTER OF STATE IN THE
MINISTRY OF FXTERNAL AT-FAIRS
1SHRT SURENDRA PAL SINGH) : (a)
The residence of the Ambassidor and the
tmbassy building me owned by CGovern-
n-ent of India. No rent is, theicfore, paid
1.0k them

(Y The expenditiie  incuried on  the
raintenance of the buildings dunme  the
financial vears 1970-71 and 1971-72 w
as lollows:—

1970-71 1971-72
Rs Rs

(i) Ambawsador’s 54,092.21  66.661.00

ressdence

(in Embassy 1,72,144.05  49,707.mM

building

Expenditure on annual rent and maint.-
nance of building for housing Indiun
Embassy in LL.SS.R.

Y8A2 SHRI HUKAM CHAND KAC tI-
WAL : Will the Minister of FXTERNAL
AFFAIRS be pleused to state :

() the annual 1ent of residentinl  ac
commedation of the Ambussador and the
Fmbussy building of Tndia in U.SS.R, ot
rresent; and

(b) the expenditure incurred on the
maintenance of the buildings during the
financial yeurs 1970-71 and 1971-72?
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rHE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
‘The residences of the Ambassador and a
few other officers are located in the com-
pound of the Chancery building in Mos-
cow. Rent is not charged seperately tor
these buildings and a consolidated sum
of Rs. 472.607.55 is paid annually fo
all buildings within the compound.

(b) The expenditure incurred on maw-
tenance of the buildings was as follows

1970-71 Rs. 83,515 31
1971-712 Rs. 60,728 04
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Recognition of ‘Bhartiya Pratiraksha
Mazdoor Sangh’ as a third Federation

9864 SHRI HUARAM CHAND KACH-
WAI. Will the Minister of DEFENCE
e pleased to state :

(a) whether ‘Bharitya Pratiraksha Maz-
door Sangh’ has not been rccognised so
tar as a third Federation after sts vern-
fication,

(b) if so, the rcasons therefor; and

tc) whether the said union has been in-
tormed in thly regard?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). No, Sir.
The Bhartiya Pratiraksha Mazdoor Sangh
has not been recognised so far, as it is
not considered adequately representative of
the Defence workers. The President and
the General Secretary of the Sangh have
been mmfoimed accordingly.
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Compensation to Mise Owners
9865, SHRI SOMCHAND SOLANKI :
Will the Minister of STEEL AND MINES
be pleased to state ;

(a) the names of the Coking Coal Mines
Owners whose subscribed capital is more
than Rs. 75 lakhs;

(b) the amounts of compensation cach of
the above received;

{c) the amount standing to their credit
fa the books of Government or their
agency against each of the above; and

(d) the amount standing to the debit In
each of the above case?

MAY 10, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
owners of Coking Coal Mines whose
subscribed capital is more than Rs. 75
lakhs are Oriental, Burrakar, East India,
Lodna and Bengal Coal Companies.

(b) The amount payable to each one of
them is indicated in Schedule 11 of the
Coking Coal Mines (Nationalisation) Act,
1972.

(c) and (d) A statement giving the infor-
mation is attached.

STATEMENT

Due to Due from
Name of Bhaiat Cok- BCCLas
Owners g Coal per owners  Per-take dues to Government

Lid as per accounts  Royalty Provident  Sales Tax Total

fromowners  from Fund

accounts from 17-10-1971

17-10-1971 10

10 30-4-1972  30-4-1972
1 2 3 4 5 1] 7

Rs. Rs. Rs. Rs. Rs. Rs.

Oriental 17,62,328 15,48.642 35,12,587 10,34,456 — 45,47,043
Coal Co.
Burrakar 1,29,573 13.10,549 12.86,842 1,77,212 - 14.64,054
Coal Co.
Limited.
m‘éo 4,44 280 4,80,287 1,67,000 61,500 — 2,28,500
Limited.
FastIndia 54,44,280 1.86,174  48,38,775  72,76,589 295,342 1,24,10,706
Coal Co.
Limited.
Lodna — 2,692  24,57,161 45,058,071 —_ 69,62,232
oy
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Dispisced pervoms sottied in Koraput and
Gasnjam Agency of Orissa

9866. SHRI GIRIDHAR GOMANGO :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

{a) the number of refugees and displaced
persons given settlement in the district of
Koraput and Ganjam Agency of Orissa;

(b) the facilities provided to them;

(c) whether they have been given perma-
nent settlement in those areas o1 adjusted
there temporarily; and

(d) the amount spent on them so far?

THE MINISTER OF 1 ABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY : (a) to (d) The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Colonles established in Tribal Areas of
Orissa

9867. SHRI GIRIDHAR GOMANGO :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of colonies established 1n
the tribal areas of Orissa during the four
five Year Plan;

(b) the number out of them which are
in good condition;

(¢) whether some of the colonies lack
water facility and other minimum needs;
and

(d) if so, the steps being taken
Government in the matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) to (d) The informa-
tion is being collected and will be laid
on the Table of the Sabha.

Variable Dearness Allowance and Gratulty
to Coal Mine Workers

9868. SHRI SOMCHAND SOLANKI :
Will the Minister of STEEL AND MINES

be plcased to state :

by
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(@) the effect of total increase in price
wn Kaw Coal, BIT Hard coke and BP
Hard coke per tonne per month since 30th
April, 1973

(b) the average constituent of the total
price per tonne on account of Variable
Dearness Allowance and gratuity to the
coal mine workers und the total amount
collected thereby till December, 1972;

(¢) whether any Recognised Gratuity
Trust has been establisned; if o, when and
the amount allocated or paid to 1t and the
amount disbursed; and

(d) the number of workers who have
been actually paid gratuity, the total
amount actvally paid and the balance pay-
able?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) There
has been no increase in the prices of coal
since 30th April, 1973;

(b) On a rough calculation based vn
average output per manshift and the rul-
ing prices lor coal in December, 1972, the
constituent of variable dearness allowance
in the total approximate per tonne price
of Rs. 35.80 was about Rs. 3.55. The cons-
tituent of gratuity was Rs. 0.60 per tonne.

(¢) No gratuity Trust has been cstab-
lished as the Payment of Gratuity Act,
1972 does not require the compulsory es-
tablishment of such o Trust The latter
part of the question does not. therefore,
arise.

(d) The payment of gratuity is made
ditectly to the employee by the employe:
as a termunal benefit. The detmls of the
payments made are not available with
the Government.

Arrears of EP.F. with new Satgram and
new Majri collieries

9869. SHRI SOMCHAND SOLANKI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

{a) whether the owners of New Satgiam
and New Majii Collieries has been in
arrear or default of Provident Fund, Bonus
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or other labour dues, if so, the amount due

II; on the 31st December of 1965, 1967 and
870,

(b) the particulars of default and ex-
tent of labour dues in each of above
years,

(¢) whether they have any deposit with
the State Bank in the joint name of prc
vious owneis and their representitives
and

(d) of so then Bank balance at Asan-
sol West Bengal and Wun/Warora Maha-
rashtia as on the 30th January 1973

THF DLPUTY MINISTER IN THI
MINISTRY OF TABOUR AND RIHA
BIIITATION (SHRI G VENKATSWA
MY) (a) to (d) The requued mform:
tion 1s being collucted and will be laid on
the Table of the Sabha 1n due course

Publi /Private Sector Units Manufacturing
Lractors and Agricultural Machmnery

9870 SHRI M ¢ DAGA Wil the
Minister of HEAVY INDUSTRY be
plesed to state

(a) the number of pinvate and pubhc
sector umits manufactuiing  trictors and
igricultural machinery in India, and

(b)Y whether there 15 1+ pioposil to gne
heenees for the manufacture of  small
tractors and if so the pairticulais theie
of ?

THE MINISTFR OF HEAVY 1<DUS
TRY (SHRI T A PAD (1 The num
ber of umts in Prinvate mnd Pubhic Sec
tor manufacturing Agncultural Tractors,
Power Tillets and Combine Haresters 1s
given s under

MAY 10, 1973

Np of vmilg

Pablic Private
Sector Sector
(1) Agncultural 1 6
Tractors
() Power Tillers Nil 2

() Combinc Harves Nil 1
ters
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(b) Sufficiont capacety has already been
licensed for smail tractors m the 2025
HP range Nevertheless, further capacity
without foreign collaboration could be
considered on merits

Employment to Agriculture Engineering
Graduates in Public Sector Projects

9871 SHRI BHAGIRATH BHANWAR
Will the Mhimster of HEAVY INDUSTRY
be pleased to state

(a) whether a scheme hiws been nitiat-
ed tor giving employment to unemployed
Agricultural Fngincening Giraduates in the
public sector projects minufacturing agn
cultur il implements machinery and trac
tors

(h)y 1f so the
scheme  ind

sdlient feitures of the

(¢} whether it 15 pioposed to give wliec
tive to public sector industries manufac
tuning tractors  to  give  picference to
Agricultural  Engincenng Graduates to
Mechameil Fngineering Griduttes mm the
m tter of employment ?

THF MINISTFR OI HIAVY INDUS
TRY (SHRI'T A PAID (1) to (¢) As
the only public Suctor umit in this field 8
goirn, up to m nufictuie with substantiil
indigenous content  + scheme for imduction
of agricultuial enginecrine  graduates will
be thought of in upmopriite time

Agricultural I ngincoring Graduates i
I ucknow and Delhi

9872 SHRI SHIV KRUMAR SHASTRI
Will the Minister of LABOUR AND
REHABII ITATION be pleased to state

(a) the total number of Agricultual
Engineering Gt iduates whose names were
registered with Tmployment Exchanges at
Lucknow and Delhy as on the 1si January,
1973,

(b) the total number of Agncultural
Engineering Graduates who could be pro-
wvided with jobs during 1972, and
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(c) the total pumber  of placements
effected during Januvary to April, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION (SHRI G. VENKATSWA-
MY): (a) to (c). _
Number oa Mumber placed
Live Register 1972 1973
as on 1-1-1973 (January- (January-
. December) April)
Lucknow 38 Nil Nil
Delhi 7 Nil

Nil
Payment of Pension to the released
Emergency Commissioned Officers

9873. SHRI ANNASAHEB GOT-
KHINDE : Will the Minister of DEFENCE
be pleased to state:

(a) whether the Emergency Commis-
sioncd Officers released  after 1968 have
been given pension ;

(b) whether he hax received any repie-
sentation regarding the grant of pension
to the Emergency Commissioned Oflicers
who were released before 1968 ; and

{c) if so, the reaction . of Government

regarding the sume ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) to (c) Emer-
gency Commissioned Officers  are drawn
from three sources. Those recruited from
permanent posts under Central or Slule
CGiovernments and are  allowed to retain
their lien on such civil posts are not cll-
gible to any pension or gratuity on their
release as Emergency Commissioned Ofti-
cers but only to count their Fmergency
Commissioned Scrvice towards civil pen-
sion.

Emergency Commissioned Officers re-
cruited directly from civil life are eligible
for terminal gratuity (quantum of which
depends on the number of years of ser-
vice rendered by them as Emergency Com-
missioned Officers) but no pension,

Emergency Commissioned Officers taken
from scrving Junior Commissioned Officers
or Other Ranks in the Army or their
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equivalents in the Air Force or Navy have
an option either to draw gratuity or pension.
As a result of representations received the
minimum qualifying service for grant of
rensicn in such cases has been reduced
from 15 years to 12 years only with effect

_ from 1-4-67.

Enquiry Into Affairs of Burn & Co.

9874. SHRI M. RAM GOPAL REDDY :
Will the Minister of HEAVY INDUSTRY
he pleased to state :

(a) whether probe into the affairs of
Burn & Co. hus been further deluyed;
and

(b} if so, the rcasons therefor ?

THE MINISTER OF HEAYY INDUS-
TRY (SHRI T. A. PAD : (1) and (b)
The Committee of investigation which was
appointed under Section 15 of the Indus-
tries (Dev. & Reg)  Act, 1951, to look
into the affairs of M/s. Burn & Co., has
recently submitted its  report, which is
uniler the consideration of the Govern-
ment,

Information-cum-Advisory Bureaus tor
Guidance of students in Unlversities

9875. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the names of the Universities which
have the Employment und Information-
cum-Advisory Bureaus for the guidance of
the students; and

(b) whether it is proposed to persuade
and financially assist the other Universi-
ties to set up these Bureaus ?

THE DEPUTY MINISTER IN THE
MINISTRY QF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) University Employment
Information and Cuidence Bureaus are
functioning at present at 52 universities
in the country, as listed in the attached
statement.
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(b) Setting up of these Bureaus and
financing them is the responsibility ot
the State Governments who are being
persuaded to open such Bureau in all the
remaining universities.

STATEMENT

List of Universities having University Em-
ployment Information and Gudance
Bureaus.

. Andhra University, Waltair.

. Osmania University, Hyderabad.

. Sn Venkateshwar University, Tirupati.

. Gauhati University, Gauhati.

. Dibrugarh University, Dibrugarh.

. Bihar University, Muzaffarpur.

Patna University, Patna.

. Ranchi University, Ranchi.

9. Bhagalpur University, Bhagalpur

. Punjab University, Chandigarh.

. Delhi University, Delhi.

. Jamia Millia Islamia, New Delhi.

. M.S. University, Baroda.

. Gujarat University, Ahmedabad.

. Sardar Patel University, Vallabh Vidya-
nagar.

. Saurashira University, Rajkot.

. South Gujarat University, Surat.

. Kurukshetra University, Kurukshetra.

. Haryana Agricultural University, Hissar.

. Kerala University, Trivandrum.

. Calicut University, Calicut.

. Cochin University, Cochin.

. Jabalpur University, Jabalpur.

. Vikram Univeristy, Ujjain,

. Sagar University, Sagar.

. Marathwada University, Aurangabad.

. Bombay University, Bombay.

. Nagpur University, Nagpur.

. Poona University, Poona.

. Shiwvaji University, Kolhapur.

. Bangalore University, Bangalore.

. Mysore University, Mysore.

. Karnatak University, Dharwar.
Orissa University of Agriculture &

Technology, Bhuglmhwtr.

Punjabi University, Patiala.

Punjab Agricultural

Ludhiana.
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37.
8.

Rajasthan University, Jaipur.
Annamala University, Annamalai-
nagar.

»,
40.
41.
42
43,
44,
45.
46.
47,
48.
49.
50.
51.
52,

Madras University, Madras.
Madurai University, Madurai.

Agra University, Agra.

Aligarh Muslim University, Aligarh.
Allahabad University, Allhabad.
Gorkhpur University, Gorakhpur,
Lucknow University, Lucknow.
Kapur University, Kanpur.

Meerut University, Mcerut.
Roorkee University, Roorkee.
Banaras Hindu University, Varanasi.
Calcutta University, Calcutta.
Jadavpur University, Jadavpur.
Burdwan University, Burdwan.

M/s. Grashbam and Craven and Company
of India Limited, Calcutta

9876. SHRI SAMAR GUHA : Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether M/s. Grasham and Craven
and Company of India Limited, 22, Gobra
Road, Calcutta-14 was engaged in manu-
facture of railways rolling stocks and other
1ailway materials ;

(b) whether the firm borrowed about
Rs. 5 lakhs from the public through hxed
deposit scheme and whether loan was
arranged by the Finance Broker, M/s.
Eastern Financiers, 14, India Exchange
Place, Calcutta-i during 1969-70;

{c) whether Government have taken over
the management of the firm for five years;
and

(d) if so, the steps taken by Govern-
ment to return the deposit money to the
public from whom it was collected ?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAl) : (a) M/s. Gra-
sham & Craven of India (Private) Ltd.
manufacture various railway rolling/stock
components and not railway rolling stock
as such,
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() During 1970, the then management Fiat cars supplied by them during October

of the Company had borrowed an amount
of Ra. 4,80392 only as fixed deposits
from various individuals out of which an
amount of Rs. 4,43,392 was arranged by
M/s. Eastern Financiers, Calcutta.

(¢) The management of the Company
was taken over by the Government on
31st March, 1971 under Section 18A of
Industries (Development & Regulation)
Act, 1951 for a period of five years.

(d) Considering the financial situation
and the need to stabilise the working of
the Company a moratorium against exist-
ing liabilities was granted to the Company
under Section IRFB of the Industries
(D&R) Act, 1951 for a period of one
year with effect from 17th August, 1972,
Under this, the operation of all contracts,
assurances of property. agreements, settle-
ments, awards, standing orders or other
instruments in force to which Grasham &
Craven (P) Ltd. is a party or which may
be applicable to it immediately before 31st
March, 1971 are suspended during the
period of validity of the notification.

Request from Premier Automobile Limited

for payment of additional amount on each

Car purchased between September, 1969
and November, 1971

9877. SHRI D. B. CHANDRA GOWDA:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the [temier Automobile
Limited has requested the Government for
payment of an additional amount of Rs 300
for each of the Fiat Cars it had pur-
chased between September, 1969 and
November, 1971; and

(b) if so, the reaction of the Govern-
ment thercon?

THE MINISTER OF HEAVY INDUS-
TRY (SHRIT. A. PAI) : (a) and (b) M/s,
Premier Automobiles [.td. have requested
the Directorate General of Supplies and
Disposals for payment of an additional
amount of Rs. 1353 in respect of the

and Noiember, 1970 against DGS&D Rate
Contract It Is under consideration of the
said authority.

Distribution of Coal to Small Scale In-
dustries in Firozabad (Uttar Pradesh)

¥B878. PROF. MADHU DANDAVATE:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether coal was distributed to the
small-scale industries in Firozabad (U.P.)
on the basis of production;

(b) whether this system has been discon-
tinued; and

(c) 1f so, since when and the reasons for
changing the old system?

THE DEPUTY MINISTER IN THF
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) Yes, Sir.

(b} No, Sir.
(c) Does not arise.

Electric bulb factory at Hyderabad

9879. SHRI M S. SANJFEVI RAO:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government propose to set
up an electric bulb factory at Hyderabad;

(b) if so, the estimated cost and capacity
of the factory; and

(c) whether it will be with foreign colla-
boration; if so, the main features of the
proposal?

THE MINISTER OF HEAVY INDUS-
TRY (SHRIT. A.PAI) : (a) to (c) M/s.
Hindustan Machine Tools Ltd. have a ten-
tative proposal to set up manufacture of
lamps & Lamp making machinery as an
adjunct to theit unit at Fyderabad in col-
laboration with M/s. Tungsram of Hun-
gary. A detailed project report Is awaited
from HM.T.
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New objective to labour policy

9880, SHRI BIBHUTI MISHRA: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government's attention has
been drawn fo the news item appearing in
Sunday Standard dated 8th April. 1973 cn

page 4 columns 4 and 5 under the heading
“Labour policy to be given new objective™;
and

(b) if so, whether Government coniem-
plate to introduce the principle of cach ac-
cording to his labour in all the sectors,
banning strikes and lock-out and scttlement
of disputes through impartial tribunals?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes, Sir.

(b) Dctails of the comprehensive indua-
trial relations law are being worked out in
consultation with the Central Ministrics/
Departments.

Pakistan denies killing of P.O.Ws.

9881. SHRI PURUSHOTTAM
KAKODKAR :

SHRI P. M. MEI{ 1T A:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of Government
has been drawn to the Press Report in the
‘Hindustan Times™ dated the 8th April, 1973
under the heading “Pak denies P.O.Ws,
killed™, and

“tb) if so, whether Pukistan Rudio aise
broadcast that Minister of External Af-
fairs' statement was baseles.?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGHY: (2
Yes, Sir.

(b) Yes, Sir. However. the Forelgn
Ministers’ remarks were based on care-
fully verified information and  Pakistun's
denial is not correct. .
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Ald given to Indian Association for Afro-
Aslal Solldarity .

9882. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether in a letter dgted the 29th
August, 1969, the President of the Indian
Association for Afro-Asian Solidarity re-
quested him for giving help to the Organi-
zation for arranging an all-India tour of
Al-Fatah  (Palestine Liberation Organisa-
tion) for their air fare, hotel expenses,
transport charges and if so, the amount
given to the Organisation in this connec-
tion;

(b) whether in this letter the President ot
the Indian Association for Afro-Asian Soli-
darity also wrote “I am sure that as on
previous occasions, the Government will
help us. 1 shall be grateful if the Gowv-
ernment lelp us to the extent of air fare,
hotel expenses and trunsport charges dur-
ing their stay .in our country” regarding
Al-Fatsh tours in Indiu: and

(¢) if so, the ‘previous occusions’ and the
‘amounts of help® given to this Organisa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)Y (a)
Yes, Sir, ;

{b) Yes. Sir.

(¢) Internationad practice as well as
courtesy to such distinguished foreign visi-
tors require that detuils of such cxpendi—
ture are not publicized and it is rml in
public interest to do so.

Gold-bearing Rocks found in Orissa

9883, SHRI P. GANGADEB: Will the
Minister of STEEL AND MINES be plcus-
ed to starte:

(a) ‘whether Gold-bearing rocks have

been found in Orissa; and

(b) whether any further survey
has been conducted?

. lh_crcof
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes. Sir.

(b) As u result of investigations conduct-
ed by Geological Survey of India for gnld
in various parts of Orissa, gold bcoring
rocks and river sands were reported from
Koraput, Sambalpur, Sundergarh, Dhen-
kanal, Keonjhar and Mayurbhanj, districts
of Orissa; but no economic deposits of gold
have been found so far. The State Direc-
torate of mines, during their regional sur-
rcy. have also come ncross some gold bear-
ing rocks in Umerkot area of Koraput
district, which is still under investigation.
Laboratory analysis is in progress and sam-
ples are under study.

New Steel Import Policy

9884. SHRI MUHAMMED SHERIFF:
Will the Minister of STEEL AND MINES
he pleased to state:

{a) whether Govermment huave announc-
ed any new Steel import policy; and

th) if so. the broad outlines thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) and (b).
The Actual Users Import Policy for steel
and ferro-alloys incorporated in Appendix
41 and schedules of the ITC Policy for
1973-74 (Volume 1) was announced on
April 2. 1973, The copics of the Import
Trade Control Policy were also laid on the
Table of the House on the same day.

By and large the Import Policy for Steel
this year, as in the past, restricts imporis
of items which are not available indige-
nously either in required quality or quan-
tity. Tor a large number of items a speci-
fied percentage of actual consumption in
1971-72 or 1972-73 is allowed to be im-
ported straightaway. For the balance 1e-
guiiement the comsumeis are required to
place firm orders on domestic producers.
i{. however, any additional quantitics are
sought 1o be imported due to failure on the
part of the domestic producers to supply
the muterial either in full or in part, or
for anv o:her reason which may justify
additional imports, the import applications
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nre required to he made by the actual
nsers through their respective sponsoring
authorities along with documents which,
inter-alia, include evidence of firm orders
booked on domestic producers for speci-
tied quantitics and attested copics of letters
received from domestic producers express-
ing their inability to supply the material
in part or in full,

The requirement of “Non availubility
cetificate”™ from domestic  producers of
steel hus been dispensed with in respect of
most of the items.

Construction of a satellite port at Bala-
cherurri, near Visukhapatnam
9885. SHRI Y. ESWARA RFDDY: will
the Minister of STEFI. AND MINES be
pleased to state:

(a) whether a suggestion has been made
by the Fngineers (India) Limited for the
construction of a satellite port at Bala-
cherurri nemr Visukhapatnam to cater to
the requirements of  the proposed steel
plant there: and

(b) if <o, what decision has been taken
thereon?

THF DFPUTY MINISTER IN THE
MINISTRY OF STLEL AND MINES
(SHRI SUBODH HANSDA): (a) and (h).
*{‘s. Fngincers India Lid., were commis-
sioned 10 prepare a techno-economic fea-
sibility study on independent port facilities
iv the  Visahhapatnam Steel Plant. In
their Report which was teceived in May,
1972 they have observed that an indepen-
dent port at Balacherurni would be justified
only in case 2.5 million tonnes or more
of coling coal were to he imported annu-
ally. As import of coking coal is not en-
visaged ot present. the question of cons-
tiuction of a satellite port for the Visakha-
patnam Steel Plant is not being pursued.

Apartheid considered crime apainst Infer-
national Law by U. N. Commission on
huvmano rights

98R86. SHRT R. V. SWAMINATHAN:
Will the Minister of FEXTFRNAL AF-
FAIRS be pleased to state:

(a) whether UN. Commission on Hu-
man Rights has recommended that apart-
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heid should be considered a crime against
the International Law;

(b) whether India has supported the
move, and if not, the reasons therefor; and

{c) the number of countries who agreed
to this recommendation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

At the 29th Session of the Commission
on Human Rights which met in Geneva
from 26th February to 6th April, 1973, a
Draft Convention on the suppression and
punishment of the crime of apartheid was
approved. The Convention 1ccommends
that States parties to this convention de-
clare that apartheid is a crime against
humamty and that inhuman acts resulting
from the policies and practices of apart-
heid and similar policies and practices of
racial seprepation and discrimination are
crimes violating the principles of interna-
tional law and in particular the purposes
and principles of the Charter of the Unit-
ed Nations.

(b) Yes, Sir. India co-sponsored the
resolution which recommends the above-
mentioned Convention.

(<) Twenty-one countries voted in favour
of the resolution, two against and five
abstained.

Rehabilitation of repatriates from Burma

9887. SHRI P. G. MAVALANKAR:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the progress made in settlement of
the displaced Indians from Burma in the
country; and

(b) the living conditions and present
problems of these citizens holding valid
Indian Identity cards and passports?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b) : Accord-
ing to the reports received fiom State Gov-
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65,554 families) who arrived from Burma,
rehabilitation assistance has been given to
about 63,190 families, (about 1,89,570 per-
sons) up to 31-3-1973 in the form of bum-
ness loans and allotment of agricultural
land. This includes families who have
been given part assistance and would be
given further assistance as admissible.
Loans for construction of houses have been
given to 14,701 families. Other assistance
such as stipends for education, old age -
pensions, allotment of fair price shops,
licences etc. and provision of employment
has been given to 24,376 persons. An
amount of Rs. 1,180.35 lakhs as loan and
Rs. 277.73 lakhs as grant has been given
to the State Governments for relief and
rehabilitation of Burma repatriates.

Apart from about 400 families belonging
to the Permanent Liubility Category, about
500 families are in camps. Schemes for
the resettlement of about 280 families have
been sanctioned. The State Governments
are being asked to arrange resettlement of
the remaining families as carly as possible
under the existing pattern schemes for busi-
ness and housing loans,

Ammonia-Driven Car Made by LLT., Delhi

9888. SHRI C. K. CHANDRAPPAN:
DR. LAXMINARAIN

PANDEYA:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news which ap-
peared in Sratesman dated the 4th Apiil.
1973 under the heading “*Ammonia-Driven
Car made by Delhi LLT.”; and

(b) whether Government intend to help
in developing this?

THE MINISTER OF HEAVY INDUS-
TRY (SHRIT. A, PAI) : (a) Yes, Sir.

(b) Development work is in fact being

ernments, out of 196,661 persons (about carried on in a Government institution.
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Employment opportunities for displaced
mﬂﬁth&lﬁlﬂdﬂ?ﬂﬂﬂ

9889. SHRI R. P. YADAV:
‘SHRI CHANDRIKA PRASAD:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government are aware that
about 3,000 families of displaced persons
from erstwhile East Pakistan in Delhi will
be moving to Chittaranjan Park, New
Delhi in course of a couple of years, a
majority of them belong to low income
group and that they will have to carry
heavy load of debt for incurring expendi-
ture in connection with construction of their
houses either through Government house
building advances or D.D.A. at the last
leg of their service life;

{b) if so, whether Government propose
to comsider the desirability of helping these
victims of Partition by founding Trade-
cum-Tiaining Centres, cottage and small
scale industries in the above rehabilitation
colony for opening employment opportu-
nitics for the needy families or dependents
of the scttiers of that colony; and

() if not, the reasons therefor?

THF MINISTFR OF 1ABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA RFDDY): (a) to (¢). The Scheme
of th¢ Chittaranjan Park, near Kalkaji,
New Delhi, was desigued to providing
homestead plots for constiuction of 1esi-
dential houses by those displaced persons
from ersiwhile East Pakistan (now Bangla-
desh) who were gainfully employed and
settled in Dethi. The scheme was not
conceived as a rehabilitation project, and
theie is no question of providine employ-
ment opportunities by way of opening cot-
tage and small scale industries or Trade-
cum-Training Centres cither for the allot-
tecs or their dependants.

Sale of HM.T. Watches

9890. SHRI SAT PAL KAPUR: Will
the Minister of HEAVY INDUSTRY be
pleased to state:

14 L8§/73—3.
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(a) the total production during the year
1972-73 of HM.T. watches of various
make and the total number of watches of
vnrioul. make supplied to Delhi Sale Centre
during the period, month-wise and make-
wise;

(b) the percentage of stock reserved for
M.Ps. and staff of HM.T.

(c) whether common people are facing
great difficulty in getting watches in spite
of the stock available and if so, when
these will be readily available; and

(d) the total number of selling centres
in the country and whether there is pro-
posal to put notice boards there to indi-
cate the day-to-day stock of various watches
and if not. the reasons therefor?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI): (a) Details are
turnished in the statement laid on the
Table of the House. [Placed in Library.
Sce No. LT-5036/73).

(b) There is no system of reservation of
stock for M.Ps. and staf of HMT.

(c) The total demand of wrist watches
tn the country has been estimated .t 4.5
million numbers per annum by 1973-74,
out of which capacity HMT is to produce
3,60,000 numbers of watches per year. The
situntion is likely to ease considerably by
1978-79 when the company is eapected to
be in a position to uffer for sale 8,60,000
numbers of wrist watches per ycar.

(J) The total number of selling centres
is indicated in the statement laid on the
Table of the House [Placed in Libiury
See No 'T-5036/73). There is no pro-
posal at present to put a notice board at
the Sale Counter to indicate day-to-day
stock of varnous watches for security rea-
sons as well as the need to heep away the
«purious buyers.

Black Market of H.M.T. Watches in Delhi

9891. SHRI SAT PAL KAPUR: Will the
Minister of HEAVY INDUSTRY be pleas-
ed to state:

(n) whether Government are awnre that
H.MT. watches are available in Decthi it
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Black Market while generally the stock
with the Sales Office in Deli of HMT
remams exhausted,

(b) the steps Government propose to
take to ensure that the HM T watches do
not recach the black market and are sold
at the counter of HMT sales section,
and

(¢) whether it 158 proposed to give agen
cies of HMT watches to Super Bazar
and Co operative Societies, If so, when and
if not, the reasons therefor?

THF MINISTFR OF HEAVY INDUS
TRY (SHRIT A PAJl) (a) and (b) The
Government are aware that the demand of
HMT wiist watches n Delln cannot be
met fully through the supplies mide by
HMT It 15 possible that this  situation
might have cavsed the sile of few HMT
Watches at a premium However no spe
cific instance of blach marketing his come
to the notice of the Government The
siuation 15 hkely to ease with the stepping
up of production of wrist watchus by HMT

(c) These watches are bemg i1ctuled by
vinous appioved Consumers Co operative
Societies/Stores as per the arrangements
entered nto between HMT ind Minwstry
of Food and Aguculture
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Settiement of the Issne of Kachchative
Isiand with Srl Lanks

9893 SHRI B K DASCHOWDHURY
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether the dispute over ‘Kachcha-
tive' island has since been seitled with
Government of Sri Lanka, and

(b) 1f not whether Government propose
to settle this dispute and 1if so the time
likely to be tahen’

THE MINISTFR OF STATF TN THF
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI SURFNDRA PAl SINGH) (1)
and (b) Both India and Sr1 Tanka have
agieed thit the dissussion on  Kachihi
tivu and other relnted matters  would
continue and an early decision arrived at
The oflictals of the two countries are
likely to meet soon to discuss the matter
furthui

Recruiting Centre for Defen.« Personnel
tn the Country

9494 SHRT B K DASMCHOWDIIURY
Will the Minister of DEFENCE oo ploised
to stilc

(a) the numbu of Reuuting Centies
for defenee peisonndd i the  countin
State wise and the persons actudly e
rmtcd i the list thiee yewrs Stale wic
m vanous categories of services mcluding
Aarmy An borce ind Navy

{b) the mode and manner of such rec
1uitments and the rules made for the syme
i detals including basic  auahifications
It ¢ heiweht chest etc, and

tc) whether any el ation of such rules
15 allowed 1in special cases?

THE MINISTER OF DETENCF (SHRI
JAGIIVAN RAM) (a) A statement 15 laid
on the Tible of the House [Placcd 11
Ithi v S¢¢ No LT $037/73)
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(b) and (c). A statement is laid on the
Table of the House. [Pluced in Library.
See No. LT-5037/73]

Menial work at Starvation Wages to Women
brought from India into Europe
989S. SHRI JYOTIRMOY BOSU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whether his attention has been drawn
to a report published in the ‘London
Observer' dated the 15th April, 1973 that
women from Third World Countries, most
of them from India, the Phiilippines and
korea, are being brought into  Furope
fur menial work at starvation wages; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SIIR1 SURENDRA PAL SINGH): (a)
Yes, Sir.

(b} The ‘Observer’ report deals mainly
with girls from the Philippines and Korea
emploved as domestic servants in some
West Europeun countries. There is also
a reference in it to a Keralu Catholic
priest having sent girl postulants to reli-
gious communities in Europe. We investi-
gated this allegation earlier and a report
was placed on the Table of the House
on 29th March, 1972 by the Minister of
External Affuirs.

Further enquiries made through our
Missions abroad do not show that Mndian
girls are employed in Europe on menial
jubs at starvation wages. On the contrary
our reports show that Indian girls working
n Europe as nuns, nurse-triainces  und
nurses are happy and doing well,

Prices of Non-Coking Coal

9896. SHR1 JYOTIRMOY BOSU: Will
the Minister of STEEL. AND MINES be
pleased to State:

(a) the prices of non-coking coal for
domestic uses in each region, month by
month from July, 1972 to 15ih April.
1973; and
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(b) the factors responsible for rise or
decline in prices in each region during the
same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
'The f.o.r. colliery prices of non-coking
coal for domestic use (soft coke) during
the period from July, 1972 to I5th April,
1973 have throughout been uniform,
which were Rs. 72/- per tonne for superior
quality and Rs. 60/- per tonne for ordi-
nury quality. The retail selling prices of
soft coke in different regions are different
on account of varying costs of transpor-
tation and handling charges.

Written Answerz

Abolition of Coalfield Recruiting Body

9897. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL. AND MINES
be pleased to state:

(u) whether Government have abolished
the Coalfield Recruiting Body ; and

(b) if so, the alternate arrangement

made for recruitment”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The Guvernment have decided to stop the
recruitment of workers for the coal mines
through the Coalfield Recruitment Organi- -
sation. Usual channels of  recruitment
will be made use of for recruitment in
the coual mines. The Gorukhpuri workers
already employed in the coul mines, the
management of which hus been taken over
by ‘the Government, have been given a
free option to become perminent workers,
subject to the other conditions of em-
ployment.

Supply of Submarine to Pakistan by U.S.A.
to replace ‘Ghaad®

SHRI R. K. SINHA:

SHRI SHASHI BHUSHAN:

Will the Minister of DFF=NCE be
pleased to state:

GE98,

(a) whether Government are aware that
the United States of America proposed to
give Pakistan a submarine 1o  repluce
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GHAZI which was sunk off Visakhapat-
nufh in December, 1971 war; and
(b) the reaction of Government 'theréto
and whether any protest has been lodged
with the U.S. Government in this regard?

THE MINISTER OF DEFENCE (SHRI
JAGHIVAN RAM) : (a) and (b). Govern-
ment have no information regarding any
proposal of US.A. to give Pakistan a
submarine to replace ‘Ghazi’. However,
(jovernment have seen press reports in
this regard which have been emphatically
denied by the U.S. Ambassador to India.

Supply of Defence Stores by Indigenous
Suppliers

9899. SHRI R. XK. SINHA:

SHRI SHASHI BHUSHAN:

Will the Minister of DEFENCE be
pleased to state:

() the mames of indigenous suppliers
with whom the orders for supply of de-
fence stores were placed during 1972-73
ard the value of these orders;

(h) the extent to which these
were complied with;

(c) the reusons for short supply and the
action taken against such suppliers; and

(d) the steps taken to cxpund the de-
fence factories to make the country self-
sufficient in the supply of defence stores
and to avoid dependence on indigenous
private supplicrs?

THE MINISTER OF
NCE PRODUCTION)Y IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Orders for pro-
curement of stores for Defence are placed
by several agencies besides the Depart-
ment of Defence Supplies like DGS&D,
Service Headquarters, Stores Depots  ete.
The compilation of information with re-
gard to the names of indigenous suppliers
and other details of the orders will be a
voluminous task and will not be commen-
enraie with the likely advantage.  The
Department of Defence Supplies. however,
placed 2306 orders during the year 1972-
73. the value of these orders was Rs. 31.61
crores.

(b) The Department of Defence Sup-
plies is mainly engaged in productionis-
ing items whici were hitherto imported

orders

STATE (DEFE-
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or ‘which ‘are to be devsloped for

Tirst time in the country. They. have

conform to rigid defence spécifications
mmmtofthenmcvcnlhenmplcsof
the items are not ﬂiﬂdl!h “Kfter the
entrepreneur devélops the item, he proto-
type is to be evaluated and approved and
thereafter the pre-production models have
to be evaluated again in the fjeld areas
as well as in the laboratories. After satis-
factory performance of the pre-production
models, clearance is given for bulk pro-
duction. Here also difficulties arise like
non-availablity of certain essential raw
materials, components etc. In some cases
even the balancing machinery has to be
mmported.  Although the Department of
Defence Supplies is geared to handle such
situations and gives active assistance, the
whole process between the placement of
order and the materialisation of supplies
is arduous aund time-consuming. Thus a
lead time of #bout two years on an average
is required before the supplies commence.
In this background it is not possible to
correlate the supplies with the orders placed
during the same year. However, the sup-

. the
0
and

plies received during 1972-73  generally
nguinst order placed in  previous  years
amounted to Rs. 18.07 crores.

fc) In view of the position explained

above, this does not arise.

(d) Suitable steps uare taken to add to
the cxisting facilitics or set up new faci-
litics in the defence fuctories where meces-
sury. in the public interest. Although
Covernment would like 1o  encourage
privale entrepreneurs by farming out to
them simple components, sub  assemblics
und assemblies but within  the overall
interest of Defence und security being
kept in view,

Proposal to develop various Types of
Missiles for Defence Services
9900. SHRI R, K. SINHA:
SHRI P. M, MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is a proposal to de-
velop various kinds of missiles for the
threc defence services in the country; and

(b) if so, the salient features thersof
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and the extent to which the defence ser-
vices will be strengthened by this and
when they are likely to be developed?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) It is not in the public interest to
disclose this information.

Indians affected by Restrictions on Foreign
Ownership of Business in Thafland

9901. SHRI R. K. SINHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government of Thailand
have taken some new measures {o restrict
foreign ownership of business in Thailand;
and

(b) if so, the number of Indians affccted
thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Royal Thai Government
recently passed three Decrees concerning
busimesses and professions permitted to
foreigners. The fiist Decree on Control
ot Businesses of Aliens was issued on
24-11-72 laying down principles and
procedures governing business undertakings
by alicns. The Decree divides all buni-
nesses into three categories and lays down
certain restrictions on foreigners. The
second Decree on Contrbl of Occupations
of Aliens, issued on 13-12-1972, prohibits
occpations to aliens, as prescribed by a
Royal Decree, and stipulates that work
not prohibited to aliens would be pernut-
ted only under licence. A third Decree
was subsequently issued on  14-3-1973
which prohibits foreigners from engaging
in thirty-nine categories of work.

(&) No asséasment of the impact of
these taws is yet possible since this will
depend on the manner in which they are
implementéd. The exact number of Indiam
who are lkeély to be affected as a result
of these Dectees is not known at present.

VAISAKHA 20, 1895 (SANA)

Written Answers 70
Payment of Military Pension to Defence
Personnel re-employed in N.C.C.

9%02. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether the 1etited defence personnel
re-employed in N.C.C. (Instruction Staff)
are deprived of thewr military (service)
pension; and

(b) if vo, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) No, Sir.

(b) Does not arise.

Superannuation Age of Army Personnel
re-employed in N.C.C.
9903. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether the retired Army Personnel
re-employed in the N.C.C. (other ranks)
me retrenched prior to their having
altuined the age of superannuation (55 or
58 years) even when there are vacancies
in the various sections of N.C.C.; and

(b) if so, the reasons therefor?

THE DFPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI ). B.
PATNAIK): (a) and (b). The employment
of retired Army personnel (other ranks)
in the NCC is authorised for a period of
3 years. This period can be extended by
the DG NCC for one year at a time till
the individual reaches the age of 49 ycars.
The ages of 55 or 58 have no relevance
in these cines. Extensions are grunted
depending upon their perfoimance and
physical fitness. Vacancies as and when
they urise ure filled from amongst fresh
applicants,

Grant of arnual increment to Defence
Personnel re-employed in N.C.C.

9904. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of DEFENCE
be pleased to state:

(a) whether the retired Defence Per-
sonnel re-employed in N.C.C. are given

any anmual increment (other ranks);
and
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(b) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
Other ranks (excluding JCOs) get only a
fixed salury.

(b) At the time when the scale of
pay for ex-servicemen re-employed 1n NCC
were laid down in 1962, other Ranks in
the 1egular army were only given seivice
increments of pay at the rate of Rs. 2.50
per month after 5 years man’s service and
a further Rs. 2.50 p.m. after 10 years man's
service. Since the total period of engage-
ment of ex-servicemen in the NCC is 3
years, the gquestion of grant of service in-
crement to them did not arise.

Naval Bases of forelgn countries in
Indlan Ocean

9905. SHRI C. K. JAFFER SHARIEF
Will the Minister of DEFENCE be pleased
to state the names of the countrie<
which have so far huilt naval bases in the
Indian Ocean along with their approximate
naval strength in each case?

THE MINISTER OF DFFENCF (SHRI
JAGIIVAN RAM). The United Kingdom,
USA. France and Australia are known
to have their base facilities in the islands
under their control in the Indian Qcean
region. Government have no precise in-
formation about their naval strength in
each of these bases

Ban on Import of Power Equipment

9906 SHRI C. K JAFFER SHARIEF:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government have approved
to relax the ban on the import of power
equipment ;

(b) if so, the salient features thereof;
and

(c) the extent of its effect on the foreign
exchange position of the country?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) to (c). In
the context of the power shorlage
experienced in various parts of the coun-
try. Government decided to relax the ban
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on the import of standby diesel gemerating
sets and have allowed import of the higher
ranges of sets required by industrial units
so that they may be enabled to maintain
an appropriate level of production. The
effect of this relaxution on the foreign
exchange provision is small compared te
the benefits that would accrue by way of
higher levels of industrial production. As
for power generating equipment other than
dicsel geneiating sets, Government have
cleared the import of a few sets, on the
busis of a case by case examination, on
grounds of ecither the non-tandard nature
of their design or of the tight delivery
schedule which did not provide enough
lead time for the indigenous plants to
manufacture and delives the sets By and
large import of these sets have been from
rupee payment areas

Fresh move for talks between India and

Nepal
Y907 SHR!I P M MEHTA
SHR1 K. 1 AKKAPPA -

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethe: fresh moves are afoot twm
Ministerial level talks beiween Indin and
Nepal to faciltate mutual economic co-
operation in various fields ,

(b) if so, when the talks are lkely to
take place; and

() the other steps being taken to m-
prove the 1clations ?

THF MINISTER OF STATE IN THLI
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURFNDRA PAL SINGH): (u) to
(c) When the Prime Minister visited
Wepal in February this year it was agreed
that there should be greater co-operation
between the Planning Commissions of the
two countries with a view to ensure mu-
tually-beneficial economic development in
India and Nepal. Accordingly, a delega-
tion led by Shri D. P. Dhar. Minister for
Planning, paid a visit to Nepal from April
29, 1973 to May 3, 1973. At the con-
clusion of the visit a Joint Statement was
issued on the 3rd May, 1973, as per text
laid on the Table of the House. [Placed
inn Library. See No. LT-5038/73].
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Both sides will take stpes to implement
the agreements contained in the Joint
statement.

Sale of Arms and Ammunitions to Mesers.

9908. SHRI P. M. MEHTA:
SHRI P. GANGADER:

Will the Minister of DEFENCE be
pleased to state:

(u) whether certain sales were made to
Messrs. National Firearms Company and
Frontier Arms Company since 1970 by
the General Manager, Ammunition Fac-
tory, Kirkee;

(b) if so, whether deliveries of goods
sold had been effected on the strength of
foiged bank challans; and

(c) if so, what steps have been taken
against the firms for such deals und against
the factory management ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) - (a) Yes, Sir.

(b) and (c). Receipted Money Receive-
able Orders in respect of some of the
supplies made have been found on veri-
fication to be not genuine and the matter
iv under investigation,
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Sales of Arms and Ammunition fo privete
dealers by General Manager, Rifie Factory,
Ichhapur
9909. SHRI P. M. MEHTA :

SHRI K. LAKKAPPA :

Will the Minister of DEFENCE be
pleased to state:

(a) whether sales have been made by
the General Manager, Rifle Factory, Ichha-
pur of certain arms and ammunitions to
private arms dealers ;

(b) if so, whether deliveries of sold items
had been given against bank challans
whose payments validity could not yet be
ascertained ; and

(c) if so, the names of such firns, the
dates of sales and the details of payments
by the parties ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.
Rifle Factory Ichhapur supplies sporting
arms to registered arms and ammunition
dealers The Factory does not, however,
supply sporting ammunition.

(b) Money receipts ostensibly issued by
a bank in respect of some of the transac-
tions have on verification, been found to be
not genuwine. The matter is under investi-
galion.

(c) The details of the transactions are
given in the statement attached.

STATEMEN1

Name of the firm Date of s;le Deuﬁs of Payment " Amount

"MJs. Kohli Gun House Old  4.3-1972 MRO No, D—8809 Rs. 33,990
Cinema Road, Batala (Dust. dated 28-1-72
Gurdaspur).

M/s. Doaba Gun House G.T. 20-6-72 MRO No. D—30560 Rs. 33,990
Road, dated 25-4-72

M/s. National Fire Arms Ci " 16-11-72 MRO No. D—30919 Rs. 33,990
Iﬂ - o 18-5.71 MRO No. &—S14T9  Rs. 26265

! 0. — 8.

i dated 14-4-T1

M/s. Frontier Arms Co., Arms &  4-12-72 MRO No. D-—30635 Rs. 33,990
Ammn. Dealers G.T. Road date 9-10-72
Jullundur City 11-6-71 M. R. 0. No. C—514782

dated 23-4-71
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Shifting of East Zone Warchowse of Bhawst
Emrth mevers Lid. from Cslcutia to

Mysore

9910, SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased to
state :

(a) whether any final decision has been
taken by the management of Bharat Earth
Movers Limited, to shift their East Zone
Warehouse from Calcutta to Mysore or
alternatively to reduce its work-load dras-
tically ;

(b) whether supplies of equipment hence-
forth, from Mysore to all the mines, dums
power projects, border roads, etc. located
in the Eastern Zone, as well as to Bungla-
desh, will mean increased expenditure,

(c) if so, the grounds for the reported
decision to shift the Warehouse, and

(d) whether employees unwilling to leave
Calcutta will be absorbed in alternative
Jobs ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (d) This
question is under the consideration of the
Government.

Weat Bengal, Refugee Rehabllitation De-
Partment employees working on deputation
in Dandaksranya Profect

9911. SHRI INDRAJIT GUPTA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state"

(a) the number of omployees of the
Refugee Rehabilitation Department, Gov-
ernmemt of West Bengal, who are work-
ing at present on deputation in the Dande-
Raranya Project;

(b) whether any of them have been
declared dispemsable by she Project authori-
ties so that they may be repatristed to
West Bengal; and
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fc) it so, whether dny action has been
thken in the matier as a result of coordi-
nation between the Project authorities and

the State Government?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (¢). The infor-
mation is being ocollected and will be laid
on the Table of the Sabha.

Extending Central Pay Scales to Primary
School Teachers in Dandakaranya
Project

9912. SHR1 INDRAJIT GUPTA Wil
the Minister of LABOUR AND RFHA-
BILITATION be pleased to state:

(a) whether he 1 aware that the Cen-
tral pay scales for Primary School teachers
have not yet been extended to those
employed as Class 111 staff uvnder the
Dandakatanya Project Authority ;

(b) the 1easons for this discrimmation
agamst the teachers under the Project as
against those under other Central under-
takings, and

(c) whether the pay scales and othes
benefits recommended by the Third Pay
Commmnsion will be extended 10 these
Primary School teachers?

THE MINISTER OF 1ABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY). (a) to (). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Recognisation of Diploma of Labour Laws
from Indian Law Institute, New Delbi

9913, SHRT CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Department of Labour
and Employment is averse to recognise
the Diploma of Labour Laws from the
Indian Law Institote, Mew Deihi for
Senior Grade posts deafing with the abour
problems ; and

(b) if so, the reason therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) and (b). The Indian Law Ins-
titute had requested for the recogmtion of
their Diploma course in Labour Laws for
appointments to the post of Labour Offi-
cer (Central Pool). Recognition has been
sccorded to the Diploma awarded by the
Institute with effect from the session com-
mencing from September, 1972—June,
1973,

Decision regarding Impert of Road-Rollers

9914 SHRI VEKARIA: Wil the
Minister of HEAVY INDUSTRY be
pleased to state the decision of Govern-
ment regarding the import of road-rolleis
for the year 1973-74?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A, PAI). The Govern-
ment do not propose to impoit any road
rollers during the year 1973-74.

Setting up of Industries under Heavy
Industry In Orissa

9915. SHRI D. K. PANDA : Will the
Minister of HEAVY INDUSTRY be
pleased to state .

(a) the names and numbers of indus-
triecs proposed to be set up under Heavy
Industry in the State of Ormssa during the
Fourth and Fifth Five Year Plan period,
separately, and

(b) the progress made in this direction
and the total investment proposed?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) No pro-
posal has been received or mooted so far
tor setting up any Heavy Industry unit in
the private or public sector in the State
of Orissa during the remaining period of
the Fourth Plan or during the Fifth Five
Year Plan.

{b) Dioes not arise.
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Agreement between Unfons and Orissa
Stufe Electricity Board

9916. SHRI D. K. PANDA : Will the
Minister of TABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the agreement reached on
the 30th October, 1970 between the Orissa
State Electricity Board and the Unions has
been implemented fully,

(b) whether there was another agree-
ment belween the OSEB and  different
Union which formed O.S.E.B. Employees
Federation on the 10th October, 1972 to
the effect that proper fulfilment will be
made by the end of November and Rules
and Regulations regarding conditions of ser-
vice will be finalised by December, 1972,

(¢) 1f so, how far the above agreements
have been implemented; and

(d) the further steps taken to implement
the agreements 7

THF DEPUTY MINISTER TN THE
MINISTRY OF LABOUR AND REHABI-

LITATION (SHRI G. VENKAT-
SWAMY) - (a) to (d). Information is
being collected.

Recognition to Daitari Iron Ore Mine's
Labour Unlon

9917 SHRI D. K. PANDA . Will the
Minister of LABOUR AND REHABIL]-
TATION be pleased to state :

(a) whether the Ministry of Labour has
addressed a separate letter to Chairman,
Orissa Mining Corporation recommending
for according recognition to Daitari lron
Ore Mine's Labour Union, Keonjhar in
Orissa, and

(b) what is the result?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKAT-
SWAMY) - (a) Yes, Sir.

(b) The recognition has mot yet been
granted,
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Tramsfer of clerical Staff Exployed in
N.C.C. Establishment

9918 SHRI VISHWANATH PRATAP

S AGEH Wil the Minuster of DEFENCF
be pleased to state

«) whether the clencal staff employed
by ~CC establishment 15 transferable,

n

n) the number of clerks who have been
+ king at Allahabad for more than 10
e 7

-

THF DEPUTY MINISTFR IN THE
VHUNISTRY OF DEFFNCF (SHRI T B
AViNAIK) (a) Two categories of

ot lian clerical staff are employed m NCC
esl bhishments

(1) those working in NCC Duecto
rates/Training establishments are
liable for transfer anywhere In
India and

(u) those working in Group Head
quarters/Umts are State Govern
ment employees and are not hable
for transfer outside the State

(b) No NCC Directorate or Tiammng
establishment 15 located at Allahabad De
Lule of service of the State Government
employees working in the NCC Group
Headquarieis/Units 1t Allahibad are not
rewdily available

Stationing of N.C.C Officers in
Allababad

9919 SHRI VISHWANATH PRATAP
SINGH  Will the Muinister of DEFFNCE
be nleased to state

(1) the number of the NCC officers who
have been stationed in Allahabad for more
than seven years, and

(b) their period of stay in Allahabad,
and

( ) the reasons for their prolonged stay
at one prrticular station ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J B
PATNAIK) (a) to (v) No NCC officer
with Lability for service anywhere 1 India
has been serving at Allahabad for more
than 7 years Eight part-time NCC ofhcers
who belong to the teaching cadre of the
educational nstitutions prowiding NCC
units have been serving m Allahabad for

more than seven years, but thess officers
are not liable to transfer
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Production of Steel in India compared
with Production la Japan
9921, SHRI RAJDEO SINGH : Will the
Minister of STEEL AND MINES be
pleused to state :

(a) whether Japan has no raw materials
for its steel industry and has to depend
entirely upon imports;

Written Answers

(b) if so, whether Japan today is pro-
ducing 93 million tonnes of steel against
1.7 million tonnes she produced in 1948,

(c) if so, whether our production mn
1948 was 1.3 mullion tonnes and only 8.3
million tannes today in spite of having all
the necessary inputs required for a flowri-
shing steel industry; and

(d) if so. the reasons therefor?

THF DIPUTY MINISTER IN THE
MINISTY OF STEFL AND MINES
(SHRI SUBODH HANSDA ): (a) The
mineral resources available in Japan are
pencrally msufficient to meet her domestic
requirements and lapan's Iron & Steel In-
dustry depends heavily on imports.

(b) Pioduction of crude steel in Japan
which amounted to 1.7 million tonnes in
1948 incicased to about 97 million tonnes
in 1972

{c) Production of ingot steel in India,
which stood at 1.3 million tonnes in 1948
increased to about 7 milhon tonnes in
1972, It is tiue that this country generally
has adequate natural resources for the de-
velopment of the steel industry.

(d) The economic growth in Japan (in-
cluding production of steel) has been much
higher than not only of India, but of most
other countries This has to be viewed in
the general background that not only in res-
pect of steel production but over a wery
wide area of indusirial activity, such as
ship building, machine building, elctronics,
etc., Japan has made rapid strides by tech-
nological development, automation and
operational skills and discipline.
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Public/Private seclor Industries rwnning
below Full Capacities

9922. SHRI RAJDEO SINGH : Will the
Minster of HEAVY INDUSTRY be plea-
sed to state :

(a) whether Government are aware that
some most important industries in both
public as well as m private sector are run-
ning below the full capacities; and

(b) if so, the industries, sector-wise and
reasons for not running in full capacities?

THE MINISTER OF HEAVY IN IN-
DUSTRY (SHRI T. A. PAI): (a) and (b).
Yes, sir. Units in certain important indus-
tries such ay industrial machinery, mimng
machinery, heavy electricals, structurals and
machine tools, whether it be in the public o1
pinvate sector, have been running below
their lull capacities tor one or more of the
following reasons:—

(1) Inadequacy of orders for the type
of equipment particularly in the
machinery industiies, such s
1ubet  machinery, sugar machi-
nery, printing machinery, chemical
machinery, mining machinery, etc.

(i) Shortages in availability of inputs

sich ay steel, power, etc.

(in) Iregular supply of castings and

forgings;
State of industrial relations;

Technological and managerial proh-
lems,

(iv)
()
Delay 1n attainment of skills asso-

ciated with the sophisticated na-
ture of production.

ta)

Re-publication of Chinese Premier's Letter
Regarding Sino-Indian Border Dispute

9923. SHRI SAMAR GUHA : Will the
Mimster of FXTERNAL AFFAIRS be
pleassed to state :

(1) whether the attention of Govern-
ment has been drawn to re-publication of
the letter of the Chinese Premier regarding



83 Written Answers
Indo-Chinese border dn%:tc and 1If so, the
facts re-emphasized by China,

(b) whether this would stand in the way
of Indian efforts to normalise its diflomatic
and other relations with China, and

tc) the reacuon of Government about
the republished letter?

THE MINISTER OF STATE IN IHE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Yes, Sir The publication merely restates
the poution of the Chinese Government
on the IndialChina border question

(h) No, Sir, as it is merely a re-state-
ment of their earlier known stand

(v) Does not ause 1in view of the replies
to (a) and (b) above

Collaboration with Soviet Unlon for
Expansion of Bokaro and Bhilal Stecl
Plants

¥924 SHRI SAMAR GUHA
SHRI D B CHANDRA
GOWDA

Will the Mimster of STEFL AND
MINES be pleased to state .

(a) whether Government have entered
into a collaboration with the Soviet Union
for expansion of Boharo and Bhilai Steel
Plants,

(b) whether such collaborations tor ¢x
pansion of wron and steel industrics incdude
other iron and steel industrics also,

(c¢) f so, the sahent features covering
the overall proposed projects for collabora-
tion with the Sowviet Union,

(d) the term and conditions of such
colldboranons: and

(c) the technological and commerual
reasons for choice of collaboration with the
Soviet Union ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Work
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on expdnsioh of Bhilm dnd Bokaro Steel
Plants to a capacity of 4 mdllion mgot
tonnes each » already 1n progress. The
Soviet organisations are rendering necessary
assistance 1n this regard  Assistance from
the Soviet Union by way of loan has also
been extended for these expanmons, Dur-
ing recent discussions with the Sowiet mde
on the occasion of the meeting of Tndo-
Soviet Joint Commussion the possibility ot
expansion of capacity of Bhilai Steel Plant
up to 7 mllion tonnes of steel ingots per
annum ¢nd Bokaro Steel Plant uwp to a
capacity of 10 mullion tonnes of steel in-
gots per annum was recogmsed The
Techno economic reports for these expan
sions are being prepared by the Indian Con
sultants with such technical asustance as
may be necessary from the USSR agencies

(b) to (d) Presumably, the Hon ble
Member 1s refrrring to the expansion of
other steel plants in the country If so, the
Government have not entered nto collabo-
ration with the USSR for expansion of any
other steel plants

(e) As Bohkaio and Bhilai Steel Plants
have been set up with the Soviet collabo
ration it 1s considered advantageous, parti-
cularly from the point of view of ensuring
continuity in technology that expansions of
these plints are also undertaken with
Soviet assistance

Confribution Ralsed for N.L.F. Delegation
by all India Peace Council

9925 SHRI SAMAR GUHA Wil the
Minister of EXTLRNAL AFFAIRS bhe
pleased to state

(4) whether the All India Peace Council
received a sum of Ry 18,403/- as contri-
bution trom Calcutta for the NLF Dele-
gation of the Republic of South Vietpam
when the latter visited India,

(b) if s0, whether this amount was taken
by the NLF Delegation to Vietnam mn
the form of Indian currency and whether
special permussion for that was sought from
Government,
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(¢) whether from all-over-India, large
amount of donation was collected by All
India Peace Council for NLF Delegation,
and

(d) if so, what happened to the contn-
butions received?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH) (a)
and (c) Government are aware that funds
were collected in some places in India and
piwrses were presented lo the delegation of
‘Peace and Afio Asian Commuttees of
South Vietnam' during its vist to India,

(b) Goveinment have no wnformation
that any Indian curtency notes were taken
out of India and Government bilieve that
they could not have been taken out as no
permission was sought

(d) Such orgwmmsations arc not answet
able to the Government icgirding the way
they spend these contubutigns and there
fore the Government aie not aware how
these amounts were spent

Production of Ambajhari Ordnance
Factory

9926 SHRI S M BANFRI1} will
the Minister of DLEINCE be pleasid to
state

(a) whether
Factory Ambajhan
started sy (apected

productlon at  Ordnine
(Nagpu1)  has  not

(b) 1t so the 1cism fur the sime and

(c) the steps tiken by Government to
overcome the difficulties?

THI MINISTLR OF STATL (DIFIN
CF PRODUCTION) IN THF MINISTRY
OF DLEFICNCF (SHRI VIDYA CHARAN
SHUKTA) (a) and (b) Production of
some hincs of ammunition hay alic idy com
menced In respect of the remaiming lines,
the plant and machinery are being 1ccerved/
installed and commissioming  theicof will
commence thercafter
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{c) Does not arnse

Payment of Difficuit Station Allowance to
Employees Working in Ordnance Factories
of Maharashira

4927 SHRI S M BANERJEE Will
the Mimster of DEFENCE be pleased to
state

(a) whether any final decision has been
tiken 1cgarding payment of Dufficult Sta-
tion Allowante to the employees working
in new Ordnance Factories in Maharashtra
and other places

(b) if not the reasons for this delay,
ind

fc) whether the Commuttee has submut
ted its report and if o 1its recommenda-
tions?

THI MINISTFR OF STATF (DEFFN
CF PRODUCTION) IN THE MINISTRY
0O} DFFENCE (SHRI VIDYA CHARAN
SHHUKI 4) (a) to (¢) The Departmen
1l Connul (Joint Comsultative Machinery)
of the Ministty of Defence in their meeting
hedd on 20370 st up o Commiitee to
loo! mto the question whethsr  Pioject
Allowince should be continued or whether
its twminition 1n the Ordnance Factory
Bhindai 1+ s prematuwie  The Committee
rceommended that Project Allowince mawv
not by 1evived bt the employces actually
i1Tected to the eent of hardships  faced
could be conpensated and that there could
be no Dufficalt Station Allowance made
generally applicable 10 all the cmployees
The 1ecommendation of the Commutice was
awepted by the Departmental Council
JOCM) 1in then mecting on 304/1 571

The ovestion of compensating emplovees
in vanous factories on the basn of recom-
mendtions  made by the Commuttee 1o
undeir consideration of the Government
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Confirmations in E.P.F, Organisation

9929. SHRI BHOLA MANIHI :
SHRI RAMAVATAR SHASTRI :

Will the Minister of LABOUR AXND
REHABILITATION be pleascd to state :

(&) whether several employees employed
in the EPF Organisation have not been
confirmed despite their 5 to 10 years of
Service; and
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(b) if so, the number of such employees?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-

. LITATION (SHRI G. VENKATSWAMY)

(a) Yes.

{b) Information as on 1-51973 is being
collected by the Provident Fund authori-
ties. Tt will be laid on the Table of the
Sabha in due course.

Textile Mills facing closure due to shortage
of Coal

9930. SHRI MUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state

(a) whether inspite of the increased
coal production in the country, large
number of textile mills are facing closure
for want of adequate quantity of coal;
and

(b) if so, the necessary steps Government
have taken to meet the demund?

THE DEPUTY MINISTER IN THE

MINISTRY OF STFEL AND WINES
(SHRI SUBODH HANSDA): (a) Gov-
ernment have received reports  of some

textile mills facing closure for want of

adequate quantity of coal.

(b)Y The Ruilways ure taking action to
ensure adequate movement of voal for the
textile mills.

Need Based Minimum Wage, Concept of
the Indian Labour Conference

9931, SHR] SUKHDEO PRASAD VER-
MA : Will the Miniser of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are reconsider-
ing the concept of need-based wage as fra-
med by the tripartite Indian Labour Con-
ference in its 15th Session; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) No.

(b) Does not arise.
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Bonus Review Pasel for Higher Boous

9932, SHRI P. G. MAVALANKAR :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have asked the
Bonus Review Panel to expedite its report
for: higher bonus to employees of concerns
making large profits ;

(b) if so, the time by which the said
report is likely to be made available; and

(c) what action Government propose to
take on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Bonus Review
Committee is proceeding with its work ex-
peditiously and its report is likely to be
submitted to Government by about the end
of July, 1973.

(c) Does not arise at present.

Allotment of Free Land to Army Person-
nel who did Gallant Job during Indo-Pak
War 1971

9933, SHRI P. G. MAVALANKAR :
Will the Minister of DEFENCE be pleased
10 state

() whether the Army Personnel (Offi-
cers as well as Jawans), who did a gallant
job during the 1971 Indo-Pak War, have
been allotted (ree land;

(b) il so. the particulars thereof: and

(¢) the number of Army Personnel who
obtained such free land and the names of
the States in which the lands were allotted?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI ). B.
PATNAIK): (a) to (¢). In addition to
the liberalised pension sanctioned to the de-
pendents of the Armed Forces Personnel
killed in action and disabled Serviee Person-
nel State Governments, have been moved
for allotment of land. To fucilitate allot-
ments, lists of winners of gallantry decora-
tion during the Indo-Pak War of 1971 hive
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also been forwarded to the State Govern-
ments. No information has so far been
received from the State Governments re-
garding allotment of land to such person-
nel.

Financial provision for development of
Malangtoll Iron Ore Mines in Orissa

9934. SHRI ARJUN SETHI : Will the
Minister of STEEL AND MINES be lea-
sed to state :

(a) what is the financial provision during
1973-74 and that proposed during the Vilth
Plan Period for development of Malangtoli
Tron Ore deposits in Orissa: and

(b} how much iron ore is proposcd o
be mined annually from Malangtoli for evy.
port and when this is going to be materiali-
sed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINIS
(SHRI SUBODH HANSDA) : (a) N M.
D.C. has been asked to prepare a feusihi-
lity study for the development of Muian-
gtoli iron ore deposits. A proposal for the
provision of Rs. 10 lakhs for 1973.74 und
Rs. 83.20 lakhs for the Fifth Plan is under
consideration of Government.

(b) Any indication regarding the scabe
of operation, time schedule as also whe-
ther the ore mined will be for export or
otherwise, will be avuilable only after ihe
preparation of Feasibility Report.
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Public Undertakings using Private Sector
Distribution Networks for Agricultural
Chemicals

9937 SHRI § C SAMANTA Will
the Minster of STLEL AND MINES be
ple wsed to state

ta) whether public undertahings attached
to lis Mimstry and producing agricultumal
chemicaly ate using prnivate sector distn
bution netwotks nsteid of established pub
he sector agro chemicals distribution net
warhs
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(b) if so, the reasass therofor; and

(c) whether Hindustan Znc and Hindus-
tan Copper are establishing their own pro-
motion and marketing metworks for agn-
cultural chemicals?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to (c)
None of the public undertakings under the
Mmstry of Steel and Mines produces agn-
cultural chemicals as such  Presumably,
the Hon'ble Member 1s referring to ferti-

lizer produced by Hindustan Zinc Ltd
and the Hindustan Copper's propo-
sal for fertihizer production Besides the

above two undertakings, Neyvel Ligmte
Corporation and the three Steel Plants at
Bhila: Durgapur and Rourkela also produce
fertilizers  The present arrangement regar
ding distnbution of the fertilizers of the
above undeitakings are as follows —

Ihindustan Zinc Innmited  ‘The Company
which has a marketing division distributes
its production of single superphosphate
mainly through Cooperatives

Hindustan Copper Linmited  The Com
pany eapeits to produce tniple superphos
phate 1n its Khetrn Copper Project {from
1974 onw uds  This fertihzer 15 a new pro
duct 1nd requires to be populanised among
agricultunsts  The Company 1s setting up
s own marketing department for sale of
uniple superphosphate

Nevielt Lyomte  Corporation During
1969 70 Neyvel Ligmite Corporation explore
the possibility of enterng into long term
contract with public companies hke Fert
hizurs & C hemicals Travancore 1imited and
T ertilizer Corporation of India Limuted, but
duc o Iack of response, arrangements were
made through M/s Ralbs India Ltd The
Coiporition has since prepared a scheme
for direct marheting of the Urea produced
by it thiough 1ts own stochists and dealers
and the same 15 under implementation
The irrangements with M/s Ralis India
1td are to be termmated from the 12th
July, 1973
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+ Hindustan Steel Limited : The Company
distributes the Ammonium Sulphate pro-
duced in the three Steel Plants at Bhilai,
Durgapur and Rourkela and Calcium
Ammonium Nitrate produced in the Ferti-
lizér Plant at Rourkela through Coopera-
tives. State Marketing Agencies and Private
organisations, The question of evolution
of an appropriate distribution system for
fertilizers produced by the Steel Plants with
a view to utilising institutional agencies to
the maximum extent is under consideration.

Manufacture of Consumer Entertainment
Electronic Gadgets by H.AL. and BEL.

9938, SHRI 8. C. SAMANTA: Will the
Minister of DEFENCE be pleased to
state.

(a) whether Hindustan Aircraft Limit-
ed and Bharat Electromics Limited intend
to manufacture consumer entertainment
electronic gadgets; and

(b) what progress has been achieved so
far in this field?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). [here
is no proposal with Bharat Electronics
Limited or Hindustan Acronautics Ltd. for
taking up manufacture of consumer enter-
tasnment clectronic gadgets.

Criteria Regarding Appointment of Custo-
dians of Nationalised Coal Mimes

9939. SHRI G. Y. KRISHNAN: Will the
Minister of STEEL AND MINES be pleas
ed to state:

(a) the criteria followed by Government
while appointing Custodians of nationalis-
ed coal mines;

(b) whether there has been imgrease in
the number of big coal mines owmers in
this regard; and

(c) if so, the particulars thereof?

14 L8S/73—4.
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) For
the purpose of management, the taken over
mines have been divided into 49 groups,
each under a Custodian drawn from the
Public Sector Coal Companies or Coal
Board or the Directorate General of
Mines Safety. The criteria followed in ap-
pointing Custodians have been technical
competence, administrative ability, integrity
and overall suitability.

(b) No, Sir.
(¢) Does not arise.

Production of Gold by Bharat Gold Min-
ing Company

9940. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES be
pleased to state the progress made by
Bharat Gold Mining Co. K.G.F. in intensi-
fying the production of gold economically?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD) : As
a result of the Kolar Gold Mines
having been worked for many decades, the
Company is faced with the problem of
depleted reserves and resultant high cost of
working. Following important steps have.
however, been initiated by the Bha-
rat Gold Mines Ltd. for increasing the
production of gold and reducing the cost
of production:—

1. Work in uneconomic stopes has been
discontinued;

. Rescheduling of existing activity lo

improve productivity and eficiency;

3. Reopening of Bisanatham mine;

Ramagiri gold field;

. Undertuking new schemes for fue-

ther exploration and development
of the mines, c.g. at Nundydroog;

Locating mew sources of o to im-
prove oro Tesclves;

i
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6. Othér steps to increass operational greater solidarity and better atmosphere in
efficisicy and reduce costs such as the Defence forces; and

switch over from 25 Cycles o S0\ (0 iy of the officers of the

Cycles power, Salvaging copper
xrap ets. Defence forces 1o such & proposal?

THE MINISTER OF DEFENCE (SHRI
Import of Defence Stocks JAGIIVAN RAM) : (a) No, Sir,
$941. SHRI BIRENDER SINGH RAO"

SHRI 8. N. MISRA:
Wil the Minister of DEFENCE be Manufacture and export of HMT watches

pleased to state:
9943, SHRI D. P. JADEJA: Will the

(a) whether Government of India have jpfinister of HEAVY INDUSTRY be pleas-
lTsteknum during the year .4 1o state: .

(b) Does not arise.

(2) the total number of watches mann-
(b) if so, the quantity and value thereof; factured by H.M.T. during the year 1972-

(c) whether Government propose to 72 quality-wise;
procure these items within the country, (b) the total number of watches export-
and ed: and

(d) the time when the Defence Supply
will be wholly met from indigenous sour-
ces?

(c) the names of the countries?

THE MINISTER OF HEAVY INDUS-

THE MINISTER OF DEFENCE (SHRI
JAGYIVAN RAM) : (a) Yes, but restric-
ted to the essential munimum quantities.

TRY (SHRI T A. PAI) : (a) The total
number of watches manufactured by HMT
during the year 1972-73, quality-wise is as

follows:—
(b) It is not in public interest to furnish
the Information, 1 Sona 116971
(c) Imports had been resorted to only 2. Janata 10397
for such of the items, the production of 3 Tarun 13907
which was not possible from the technolo- 4 Janata Luminous 3725
gical or economic points of view and so 5. Pilot 25739
unavailable within the country. 6 Jawahar (White Dial) 16689
7
(d) The range and extent of indigenous 1+ 1 ek D) ot
production are being continuously review- 8 Suata (Parashock)
ed and increased to achieve maximum pos- 9 Nutan 32045
sible self-reliance and self-sufficiency. 10. Jawan !
11. Automatic Day-date
(white dial) 4597
(black dial) 4960
9942. PROF. MADHU DANDAVATE: Ty
Will the Minister of DEFENCE be pleased Total 343000

to state:

(b) and (c). During the year 1972-73,
(a) whether Government desire 1o abo- the company exported 2332 watches to
lish all ranks in the Defence forces on the USA, Canada, Ceylon, Australia, Philip-
Chincse Model with a view to ensuring pines, Tanzania, UK, West Germany,



9 Written Answers

Nigerla, New Zealand, Peru,
Malsyasia, Haly and Switzerland.

Mexico,

News captioned “Lowest priority to steel
for rural house buildings”

9944, SHRI S. A. MURUGANAN-
THAN: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news which
appeared in Hindustan Standard dated the
12th February 1973 under the caption
“Lowest priority to steel for rural house
building™; and

(b) o so, Government’s reaction there-
to?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA) : (a) Gov-
<rmment have secen the news item referred
to.

(b) It 1s not practicable to follow the
procedure, which is being followed in cities,
in respect of houses in villages and areas
not covered by Municipalities. Therefore,
such applications are treated as from
“actual consumers” and met as per stoch-
yard distribution procedure. This system
seems to be working satisfactorily. Any
specific case of hardship brought to the
notice of the Iron and Steel Controller will
be looked into.

Uniformity in Steel prices

9945. SHRI S. A. MURUGANAN-
THAM: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether steel prices have been made
uniform by Government yet there are still
four sets of prices;

(b) if so, the reasons therefor; and

(c) whether Government intend to
bring about uniformity 1n steel prices?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINLS
(SHRI SUBODH HANSDA) : (a) There
is at present no statutory control on
steel prices. It is not correct that
steel prices have been made uniform by
Government. However, Government have
set up the Joint Plant Committee and em-
powered them to fix the prices of products
of the main steel producers, which they do
in consultation with Government. Govern-
ment have also set up the Billet Re-roliers
Committee and empowered them to fix the
prices of the products re-rolled out of Bil-
lets, subject to the approval of Govern-
ment.

(b) Does not arise.

(c) No, Sir.
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Jolat Commission for Ecomo- (W) & ww DY o o i wf §
mic Trade and Techaical Cooperation

9947. SHRI SHRIKISHAN MODI :
SHRI P. M. MEHTA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indo-Afghan trade and eco-
nomic relations were reviewed at the week
long talks by the delegations of the two
countries in the last week of March, 1973
in New Delhi.

(b) whether the delegations of the two
countries considered the implementation of
the programmes agreed upon by them at
the last meeting in Kabul of the Indo-
Afghan Joint Commission for economic,
trade and technical cooperation; and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THER
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) * (a)
and (b). Yes, Sir. The implementa.
tlon of the decisions taken at the first and
second ings of the Indo-Afghan Joint
Commission were reviewed by the two
delegations.

(c) It was noted that considerable pro-
gress had been made in Indo-Afghan eco-
nomic cooperation in vadious fields includ-
ing Agriculture, Irrigation & Power, Tndus-
try, Health, Education, etc. It was agreed to
step up the momentum of implementation
during the course of this year.
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Unsettied Claims of Refogees from Pakis-
tan

9949, SHRI B. V. NAIK: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the number of cases of compensa-
uon of claims of refugees from Pakistan
remaining unsettled upto date: and

(b) the action Government propose to
take to settle these claims and the time by
which these are expected to be settled ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) The number of cases
of compensation of claims of displaced per-
sons from West Pakistan (now Pakistan)
remaining unsettled as on 1st April, 1973,
is as under :—

(i) Fresh cases 38

(i) Cases requiring re-

processing/re-opening 3902
(iii) Unutilised Statements
of Account 4507

{wv) Cases relating to cx-
gratia payments 10
migrants from Pak-held
areas of Jammu &
Kashmir and tribal areas
of NW.FP of West 5
Pakistan (now Pakistan). 197

(b) It 1s difficult to indicate the precise
date by which all these cases would be
finalised. However, every effort to settle
these cases expeditiously is being made.

Collaboration for Training Defence

Personnel

9950 SHRI B V. NAIK- Will the
Minister of DEFENCE be pleased to
state :

(a) the countries with which India has
entered into collaboration for training
defence personnel cither here or there; and

(b) who meets the cost?

‘THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b).

I. Training of Indian personnel abroad :

A small number of Indian Armed Forces
personnel are deputed to foreign countries
to attend training courses. The cost is
generally met by the Government of India
except in the case of some reciprocal courses
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in respect of which tuition fee and some
other charges are met by the host countries.

IL. Training of foreign personnel in India:

It is the policy of the Government of
India to provide training facilities in our
Defence establishments to the members of
the armed forces of friendly countries, in
the context of our programme of coopera-
tion and techmcal assistance to these coun-
tries. These countries are devided into three
categories for the purpose of meeting ex-
penditure on training. In respect of Category
1 countries, the entire cost of training and
allied charges are met by the Government
of India ; in the case of Category IT coun-
tries, partial cost of training is met by the
Government of India and in the case of the
third category, the countries concerneil meet
the entire cost of training etc.

1I1. Deputation of Indian Instructurs to
Foreign Countries

We also depute our instructors to some
foreign countries at their specific request to
train their armed forces. The expenditure
on our deputationists is met by the coun-
tries concerned,

1V. It will not be in the public interest to
disclose the names of the countries.
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Watch Factory in Darjeciing

9953. SHRI A. K. M. ISHAQUE : Will
the Minister of HEAVY INDUSTRY be
pleased to state :

(a) whether a licence was issued to open
a watch factory in the backward hill dis-
trict of Darjeeling ; and

(b) if so, the salient features thereof 7

THE MINISTER OF HEAVY
INDUSTRY (SHRI T. A. PAl): (a) No,
Sir. Watch is not an Industry incloded in
the Schedule to the Industries (Develop-

ment and Regulation) Act.

(b) Does not arise.

Employment to persons rendered jobless
due to Nationalisation of Collleries

9954. SHRI A. K. M. ISHAQUE : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether over 5000 miners have beem
rendered jobless by the nationalisation of
collieries in Chotanagpur and Santhal
parganas District ; and

(b) 1f so, the steps tahen or prqposcd to
be taken by Government to piovide them
alternative jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). Information is being collected and
will be laid on the Table of the House.
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Gratulty bemefits given by Mines Owners
fn Private Sector

9955. SHRI D B. CHANDRA GOWDA :
‘Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the amount of gratuity benefits
given by the mine owners in the Private
Sector after the closire of coul mines
and retrenchment; and

(b) the steps taken by Government to
compel the mme owners to pay gratuity
to such unemployed workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY) : (a) and (b). Information is
being collected It will be laid on the
Table of the Sabha i due course.
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Sopply of steel o Private Units

9961. SHRI D. K. PANDA : Will the
Minister of STEEL AND MINES be pless-
ed to state :

(a) the names and location of units in
private sector who have received 100 tonnes
or more of steel materials during the lnst
four quarters ;

(b) the quantities received by each such
unit in each quarter separately ;

(c) the percentage of supplies/the quan-
tities recommended for prionty by sponsor-
ing authorities in respect of each such
unit quarter-wise ; and

(d) the number of sponsored applications
in each quarter to whom no allocation was
made by Steel priority committee 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (d).
Information is bemng collected and will
be laid on the Table of the House

Ground rent in Chittaranjan Park,
New Delhi

9962. SHRI CHANDRIKA PRASAD :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(o) whether the rate of ground rent
levied in Chittaranjan Park rehabilitation
colony, New Delhi is on the high side in
comparison with those affluent Govern-
ment employees housing cooperative colo-
nies in South Delhi ;

(b) f so, whether Government have
considered the desirability of re-fixing the
ground rent at a lower rate in cost of
acquisition of land in the above rehabuli-
tation colony ; and

(c) if not, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : (a) The rate of
groond rent in Chittaranjan Park for
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the first ten years is higher than that appli-
<cable to the Cooperative Socities in South
Delhi. The allottees of plota in
Cooperative Socictics have to pay an
additional charge over and above the
<cost of acquisition and bear the interest
on capital investment during the period
of development, whereas the premium for
plots in the Chittaranjan Park is based on
actual cost of acquisition and development
without the element of interest for the pe-
tiod of development. It is, however, difficult
to work out the precise comparision of
the financial liabilities

(b) and (c). The question of reduction
of ground rent in the Chittaranjan Park
1s under consideration.

Payment of instalments by Allotees in
Chittaranjan Park, New Delhl

9963, SHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHABILITATION be pleased toslats :

(a) whether Government are aware that
a large number of allottees of Chittran-
jan Park, E.P.D.Ps. Colony near Kalkaji
New Dethi had not been able to pay the
instalments of premium on land in time,
for financial reasons ;

(b) whether Government have considered
the  desirability of reducing the rate of
premium on land in consideration of weak
financial condition of the allottees ;

{c) whether Government have considered
the desirability of remission or waiving
of interest for payment of compensation;
and

(d) if not, the rcasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : (a) Yes, Sir.
Some of the allottees have defavited 1n
the payment of instalments.

(b) to (d). As the plots have been
allotted on the basis of actual cost of acqui-
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sition and development, there is no scope
for reduction in the amount of premium.

The displaced persons from East Palistan
(now Bangladesh) were allotted plots in
Chittaranjan Park, on the terms and con-
ditions given in the Press Notes issued in
January, 1966 and August, 1967. The
concession of allowing payments in ims-
talments essentially includes payment of
interest.

Construction of Markets In Chittaranjan
Park, New Delhl
-

9964. SHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have taken up
construction of markets on the sites ear-
marhed for that purpose at Chittaranjan
Park, New Delhi;

(b) if not, whether Government have
considered the desirability of undertaking
construction of markets in consultation or
collaboiation with local administration and
municipal coiporation without further de-
lay and allotting of the above colony on
rental basis as 4 measure  of rehief and
economic rehabilitation on grounds of
compassion ; and

{c) if not, the 1casons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : (a) No. Sir.

(b) and (c). In the layout plan of
Chittaranjan Park, 4 sites have been ear-
marked for shopping-cum-market centres.
It was decided to auction all the four sites
after sufficient number of houses have been
built. Even though the progress of the
construction of houses had been very poor
as some people have already started living
in the Colony, it has been decided to hand
over one of the four sites to the Municipal
Corporation of Delhi for development of
a market-cum-shopping centre on it. The
reply of the Municipal Corporation of
Delhi to our proposal is awaited.
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9965. SHRI P. M. MEHTA: Will the jn;

Minister of LABOUR AND REHABILI-
TATION be pleased to state the names of
the coal mine owners or their managing
agents who have recognised gratuity
scheme before it became a law ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): Information is being collected.
It will be laid on the Table of the Sabha
in due course.

Reguests for decrcase of Rate of Income
Tax on Bank Deposits in India by
Foreigners

9966. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether recently Indian Embassies
in African and other foreign countries have
requested Government to decrease the rate
of Income-Tax on Bank deposits in India
by the foreigners of Indian origin;

(b) if so, the reaction to Government
of such proposals; and

(c) the time by which the final decision
will be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

{b) and (c). Do not arise.

Inclusion of Bangladesh in United N-allons
Economic Commission for Asla and Far
East

9967. SHRI BHOGENDRA JHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government had tried at
the recent meeting of the United Nations

(b) 'if so, an account thereol: and

(c) the geperal attitude of the
Alia_n countries to this proposal?

other

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS.

(SHRI SURENDRA PAL SINGH): (a)
According to established procedure, the
United Nations Economic and Social

Council, at its 54th Session in New York,
considered Bangladesh’s admission into the
Economic Commission for Asia and the
Far East. Though not a member of the
Council, India cooperated with other
friendly countries in securing a  positive
decision.

(b) A draft resolution was tabled by
Mongolia asking for the admission of
Bangladesh to ECAFE. Support was ex-
pressed by a number of delegations.

The resolution was adopted with 21 votes
in favour, one against (China) and five
abstentions (Niger, Haiti, Algeria, Burundi
and Mali).

(¢) All Asian countries, with the excep-

tion of China and Pakistan, were in
favour of Bangladesh’s admissi into
ECAFE.

Demonstration by State Government
Employees to press their Demands

Y368. SHRIMATI SAVITRI SHYAM:
DR. H. P. SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether State Government Employees
from 18 States and Union Territories held
a demonstration on the 18th April, 1973
before the Parliament House demanding
need-based minimum wage and security of
service and equal pay and emoluments to
that of the Central Government employees;
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(b) if so, the gist of their demands;
and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) According to press report
appearing on 19-4-73, representatives of
the State Government employees from 18
States and Union Territories held a rally
at the Boat Club on April 18, 1973 to
demand a need-based minimum wage.

(b) The demands made in the Petition,
according to press report, included full
neutralisation of the rise in the cost of
living index: a need-based minimum wage
according to norms laid down by the 15th
Indian Labow Conference; grant of a mini-
mum of 8.33 pc1 cent bonus; repeal of
the powers of dismussal under Articles 310
and 311(2)c): grant of full trade union
rights; vacation of “Victimisation™; and
reinstatement of those dismissed under
“extraordinary” powers of the Consti-
tution. The memorandum also desired
to revohe the orders of certain State
CGovernments who had arbitrarily reduced
the retirement age from 58 to 55 years.

(c) It is for the State Governments to
regulate thc pay-scales and other conditions
of service of their employees. As regards
the employees of the Union Territories, the
Third Pay Commission have made recom-
mendations about their pay-scales and
other conditions of service. The Covern-
ment is examining these recommendations.

Visit by Foreign Delegations at Invitations
from Afro-Asian Solidarity and All India
Peace Council

9969. SHRI H. M. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
rleased to state:
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(a) whether during the recent past a
number of delegations (AL Fateh, U.L.F.
from Vietnam etc.) have visited India at
the invitation from the Afro-Asian Soli-
darity and the All India Peace Council;

(b) whether Government have financially
assisted these delegations and/or paid for
their hospitality and travel expenses; and

(c) an account thereof and the head
under which such expenses were borne by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) and (c). No financial assistance was
given by the Government. Howevel, in
some cases where the status and importance
of the visitor from abroad justified offer
of local hospitality, it was extended. Intci-
national practice and courtesy to such dis-
tinguished foieign visitors require that de-
tailv of expenditure so incurred aie not
publicised, and 1t is not in public interest
to do so.

Free Air Tickets to Office-Bearers of Afro-
Asian Solidarity Conference and All India
Peace Council

9970. SHRI H. M. PATEL: Will the
Minster of EXTERNAL AFFAIRS be
pleased to state

(a) whethe: Government have on a num-
ber of occasions granted free air tichets to
the office-beaters of the Afro-Asian Soli-
danty Confeience and the All India Peace
Council;

(b) if so, the facts thereof and the basis
on which such facilities at the evpense of
the public exchequer were extended to the
leaders of these Oiganisations; and

(¢) the names of the office-bearers who
have been provided with free tickets till
now?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): (a)
and (b). Government have not granted any
free air-tickets to office-bearers of the Afro-
Asian Solidarity Conference and the All
India Peace Council. However, Govern-
ment did assist some leading political
figures including M.Ps. to meet their inter-
national fare in order to take advantage
of international conferences to put across
India's viewpoint.

(c) 1t is not in public interest to, dis-
close the names.

Instructions to N.M.D.C. regarding Fixa-
tion of Puy of Ex-Army Officers

9971. SHRI V. MAYAVAN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the instructions of the Gov-
ernment of India with regard to giving
weightage for Army Service in fixation of
Pay of Released Emergency Commissioned
Officers and Short Service Commissioned
Officers on their appointment in civil posts
have been brought to the notice of National
Mineral Development Corporation Limited,
by the concerned Administrative Ministry
and are being followed by them strictly;

(b) if not, what are the reasons for not
following the same by N.M.D.C.; and

(c) what are the steps the Government
are contemplating for prompt compliance
of such instructions by the Public Sector
Undertakings?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes, Sir.

(b) Does not arise.

tc) In view of (a) above, no special steps
are contemplated in so far as National
Mineral Development Corporation Limited
Ix concerned.
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Import Licence for Gas Cylinders

9972. SHRI N. X. SANGHI: Will the
Minister of HEAVY INDUSTRY be pleased
to state:

(a) the total value of outstanding import
licences for oxygen, nitrogen and acetylene
cylinders as at present;

(b) the period for which they are lying
vutstanding and the nature of difficuities
being experienced for their import; and

(c) whether these items will be available
from Rupee payment countries but some
not, the steps being taken to procure them
from other sources and by what time the
mmport will be eflected?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) (a) and
(b). It is mot possible to indicate
the total vilue of outstanding im-
port licences issued for import of gas
cylinders and the period for which they are
vutstanding. Howeve:, value of licences
issued and number of parties involved for
the import of oxygen and acetylene cylin-
ders aie indicated below:—

Period Total value No. of parties
of licences involved

April— Rs. 34, 12.617/- 7

March72 '

April— Rs. 1, 87, 86,720/~ 17

March-73

{c) These items are no doubt available
{rom Rupee payment countries but some
importers have represented that they arc
facing difficulties in procuring these cylin-
ders from rupee payment countrles and
have produced regret letters from these
countries in support of their state-
ments. They have therefore requested
that they should be allowed to im-
port the cylinders from non-rupee sources.
It has been decided that Bharat Pumps &
Compressors Ltd., Naini, Allahabad, a pub-
lic sector undertaking, entrusted with the
task of setting up a project for the manu-
facture of H.P. Gas Cyliders, will import
30,000 numbers of gas cylinders for the
present during 1973, from Japan for u!ply
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to actual users. The delivery of these cy- 1972-73 (upto September, 1972) is given
linders is expected to commence within a below:—

fow months. 90N 19N 197273
Manufacture of Gas Cylinders In Public hpe. ber, 72)
puby ey oo Rs. 42,34,000 Rs. 60,01,000 Rs. 57,25,000

(dv No, Sir.

9973. SHRI N K. SANGHI: Will the
Minister of HEAVY INDUSTRY be " e, foeft qro whwrdt  wher

pleased to state: firfir ot ofir wory = ey W

(a) whether Government have not pei- 9974, st g&t fap w1 ww s quate

mutted the manufacture of oxygen and ace- -
tylene cylinders mn the private sector as W oo &g e fe

this has been reserved for production in (v) & @ ded, feet 7wy
the public sector only; fife wqw, feeft w1 @ pu wR

(b) if so, the total number of such I T wrAE K, W TE wHwf ¥
cylinders manufactured during the last wfgeg fafy & oo & ¥ 7 Lo @,

three years and how fur the present rate
of production has succeeded in meeting (@) afx #1, @ =@ AES T Wit aw

the growing needs in the country; fedy vt o wraeh ¥,

(c) whethei Giovernment had to resort to (7) v wrew swfar & oWl
import of these two types of cylinders to m F WR
meet the urgent needs and the total amount !

of foreign exchange spent on imports (w) afx 71, @ T wfewm ffa i
d t 3 . L]
Nniog e wme pesiod; s wfer & wWt AW WY A ¥7H & T STOT
(d) whethe: Government are considering £, sa% fAv &mt 9@ @ =fwdl & faeg

to allow the production of these cylinders g
in private sector also to supplement the e N 9% & . = IR SN

production in public sector and if so, when % AN ®T & o ?
decision in this regard will be taken” o e fur & A (*
THF MINISTER OF HEAVY INDUs. W° ¥wwed) wfrr fafr sfawrfen

TRY (SHRIT. A PAI): (a) Since sufficient ¥ ¥% %17 gfex fear ¢ —
capacity for the manufacture of oxygen (%) ¥ (v) e g— -

and acetylene cylinders has been planned .
in the public sector, there 1 no scope now feesft & 20,000 577 & aw frararey

for cieation of further capacity in the #& wmr & wiwew fafar ow Tt # waroely
private sector ® % W &) wn & aw F e

(b) and (c) Manufucture of these cyhn. ¥ %41 ¥ e ®f wifewr A% grov
ders has not yet started and the requirc- #7 #ff § 1 sfwesy ¥ favg awmsAT 97

ments of the country are at present being — e sTaatea
met by imports. Separate figures of import e i .
of oxygen and acetylene cylinders are not 9 X WFLAl wiamh we #1 af @ vy
available as these items are not separately wegdt » wwran Tl #r feel & TwiT
clasufied as such m the Revised Indian . e

Trade Classification. However, total value . e ¥ qv drew fewt d:
of the import of different types of com- J°% WU W wgmifEd ¥ A
pressed gas cylinders during 1970-71 to wmTew A wiWdom s@amwy w1 UK
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¥ wrtw ¥ fa@  sfosemr ¥
4 foet ®r wareft oY &
feer Y warlt B wwfi
I e & fader fer g,
Tyt v fafe @ o
for mar § 1w wndy g & W
ot §, & awrar ofwar 21 Ford, 1974
m et g wroe
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Take over of Peepli Camping Ground
(Kurukshetra District) Land from Lessee

9975. SHRI DALIP SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether the possession of the Military
land in Peepli Camping Ground (Kuru-
kshetra District) was taken over from its
lessee after expiry of his lease period in
1969 but he has been cultivating the same
till now;

(b) if so, under what authority he has
been allowed to do so:

(c) whether GGovermment are now allot-
ting some portion of this land to this lessee;
if so, under what rules; and

(d) whether applications of some ex-
Servicemen Societies for allotment of this
land are pending with Government; if so,
what is their disposal ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) to (d). Peepli
Camping Ground (Kurukshetra District)
measures approximately 68 acres. Till
31-5-1969 it was on lease for agricultural
purposes to three individuals, each having
about 22 or 23 areas. The lease was not
rencwed thercafter.  But the lessees did
not hand over possession to the Military
Estate Officer and filed a suit in the Court
of District Judge, Karnal. The suit was
dismissed. One of the lessees peacefully
vacated the land under his occupation.
Proceedings under Public Premises (Evic-
tion of Unauthorised Occupants) Act, 1971
were initiated against the other two, They
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moved the High Court of Haryana which
1efused to grant stay order against taking
over of possession by the Military Estates
Officers. Ex-parte possession was there-
upon taken over on 12-7-72 as the lessces
were not present. As there were standing
crops on the land, Government granted
these two lessees licence to enable them to
harvest the standing crops, On 9-11-72
one of the two lessees handed over posses-
sion of the land under his occupation.

2. The land measuring approximately 45
acres thus vacated by two lessees has been
handed over to an Army unit for training
and camping purposes. Ex-parfe posses-
sion of the land under the third lessee was
taken over 1-2-73 but on humanitarian
grounds Government has, as a special case,
allowed him to remove standing crops.
Thereafter Government granted him a lease
of approximately 10 acres of the land (as
against 23 acres which was in his posses-
sion) with effect from 1-5-73 for a perod
of 2 years.

3 A few ex-Scivicemen Societies have
applied for grant of lease of Peepli Cum-
ping Ground. Since the land is required
and occupied by a military umt, the ques-
tion of its being now leased for agricul-
tural purposes does not arise.

Take over of Britannia Engineering Works
Titagarh (West Bengal)

9976, SHR1T MOHAMMAD  ISMAIL:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government have taken de-
cision to take over the Britannia Engineer-
ing Works, Titagarh, 24-Paraganas, West
Bengal; and

(b! if so, the outlines thereof?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) No, Sir.

(b) Does not arise.
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Closure of Baptist Minsion Press,
Calcuttn

9977 SHRI MOHAMMAD ISMAIL
Will the Minster of LABOUR AND RF
HABILITATION be pleased to siate

(a) whether Government are aware that
the management of the Baptit Mission
Press, the biggest 40 language press In
Calcutta have closed down since November
1972,

(b) the steps Government hiwve taken
since then to re-open the Press, and

(c) the outcome thercof”

THE DEPUTY MINISTFR IN THF
MINISTRY OF IABOUR AND REHA
BILITATION (SHRI G VFNKATSWA
MY) (a) to (c) According to the infor
mation made available by the Governmen:
of West Bengal who are principally con
cerned the MBaptist Mission Press Cal
cutta 18 under closure from November 13
1972  The conciliation machinery of the
State Labour Directorate has been making
efforts to secure the 1c opeming of the
Press Ffforts by the State Industnial Re
lations Machmery are however reported to
have failed

Closure of Sugar Mil, Ahmedpur

9978 SHRI GADADHAR SAHA Wil
the Minister of L ABOUR AND REHABI
IITATION be pleased to state

(a) whether he 15 aware of the closure
of the Sugar Mill at Ahmedpur in the
District &f Birbhum West Bengal once
sct up with Central assistance affecting a
large number of workers and their fami
hies 1if so, the exact number of employees
of this Mill who lost their jobs due to the
closure, and

(b) whether Government have taken a
defimte decision or advised the West
Bengal Government to have a definite
programme for re-opening of this Mill and
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THE DEPUTY MINISTER IN THE
MINISTRY Ol LABOUR AND RE
HABILITATION (SHRI & VENKATS-
WAMY) (1) and (b) Information Is
being collected

Control over dustribution of permits for
Imports from India in Nepal

9979 DR H P SHARMA
SHRI M C DAGA

Will the Minster of FXTERNAI AF-
I AIRS be pleased to state

(1) whether the Nepil Government hive
Intelv deminded the Indimn Fmbaswy m
K tthmindu to hind over to ot the disin
bution of purmits for variows categories
«1 goods imported from India in Nepil,
ind

(b) 1if o the i1easons adduced by thit
Government m support of their demand?

THF MINISTER OF STATE IN THF
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI SURINDRA PAI SINGH) (a)
and  (b) Supply 10 WNcepal of those
Indim commodities which are in short
supply m India itself s regulated by 2
quota system Most of these quotas ire
at the dmposal of Him M yesty s Govern-
ment of Nepal A small percentage of the
quotas of some items n allocated by the
Lmbassy of India at Kathmandu to those
people who approach the Embassy directly

His Majesty’s Government of Nepal have
requested that the supply of all the quota
commodities may be channelised through
them Thw, according to Hi Majesty's
Governthent of Nepal will better suit the
present developmental needs of Nepal

The gpatter will be discussed with His

providing jobs to the jobless workers? - .Majesty's dwpmment shortly
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Covering of Coatractors’ Labenr Im M/s. provisionally mnder the Ast and the
indian Copper Corporation, Chins Clay Scheme These cases are expected to be

and Iron Ore Mines under EP.F. Act,
1952

9980 SHRI MD JAMILURRAHMAN :
Will the Mimister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether Government are aware that
large number of contractors’ labour in M/s
Indian Copper Corporation Limited, Ghat-
shila, District Smghbhum, and in China
Clay Mines and Iron Ore Mines have not
been covered under the EPF Act, 1952,
and

(b) whether several engineering establish
ments in and mound Jug-Salai, Jamshed-
pur have alvo not been covered properly
and retrospectively from the date thev
die recoverable 1if so the steps contem-
plated to recover them”

THE DFPUTY MINISTLR IN THE
MINISTRY OF 1 ABOUR AND RF
HABILITATION (SHRI G VENKAT
SWAMY) The Provident Fund Autho-
ritics have reported as undur —

(a) Out of nmine contractois’ establish-
ments of M/s Indian Copper Corporat o1
Itd (now named av Himcustan Copper
Itd ) Ghataila two are covered undei the
Employeey’ Piovident Iunds and Family
Pension Fund Act/Scheme and the cover-
age of the remaiming seven establishments
s under eawrmindation The coverable 13
China Clay Mines and 21 lion Oie Mines
have been biought under the ambit of
the Fmployees Piovident Funds and
Family Pension Fund Adt, 1952 and the
Scheme All ehgible employees have
been enrolled as members of the Em
ployees Provident Fund

(b) Out of 52 coverable engineering
establshments 1n and around  Jug Salas,
famshedpui, 44 have been brought under
the purview of the Employees’ Provident
Funds and lamily Pension Fund Act,
1952 from the due dates In other 8
cases, where the employers failed to pro
duce the records, have also been covered

finalised soon.

wHwT(t whewn firfie o it sy wrrfe site
vy wnfewr onfe & deha frdwet o
wiwhr & fog Tod Qere  oie ww gt

9081 st fiw ywre wAlt : T oww
oy wwbe wot oy Ty g ow@ fe

(%) vourdy wiwer fafg ww &
g fafnrer (wf 1 iR T 2) & qEr
¥ wpgfer P & sfienfan # ohed
¥ faov 1z wAmE § wRw §  were
7 fifer =7 m wmEpdt e A
#rar g2 & wHTATT At faaeor war §,

(w) wgfer aifrn & &8 fierd fade
¥ o wqrimeTe & owremw & wewia Tt
frd ™ wtv forg qE 7A@ & enwm
& wATE ¥ Fqrree dur & waae fadt
TR Aqr T AT W fawew wmw o §, o

() 17 wavem & miterr omawr ¥
ar & fewr aqgfer at ¥ frdeest
1 ‘afren & groww’ w1 oW femm o
orr IEeT farror wmm R

v ot qaeiw wwem ¥ et (s
e dWwrewmt) (¥) @ (n) wfesw
fafy sfawfrar qror g oea & o W
?1 @ TOAWg AW W AW q¢ TF
&

Fore witw ¥ weeit Fardy & ofovaw & wt s
¥ frdiw
9082 it wwerw wfrveTe :
st fregare welt :
Lol L
w1 whr fE -
(%) ' Sy wiw & wwnr fordr
% ol ow ¥ gifem & fier et faee
Yoy i wen F qw oww g,
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(w) ufc @, @ wy fes¥ gey wf7 mation is being collected and will be laid

¥ mror & ot W umia W W ¥ on the Table of the Sabha in due course.
. Non-compliance of Labour Laws by

(1) W @ wr & fg N doer M/s. Alduct India, Secunderabad
iyl HIS 3% . 9984, SHRI ONKAR LAL BERWA:
™

HABILITATION be pleased to refer to
™ ST ¥ S-S {.a the reply given to Unstarred Question

wrd

nt §
a® wr &7 Will the Mimster of LABOUR AND RE-
site

garding non-compliance with the provi-
dre wf wet ov B aelt BT gion of labour laws by Messrs.  Alduct
]

qoft, gy, wisremTer  India, Secunderabad and to state:

Wit dwaw ¥ qQifmw & e e wife () whether the report of the Labour
e § ooy Wit a% wife¥ ®  Commissioner, Hyderabad regarding non-
& writvm o argder W e g compliance with labour laws by Messrs.
Alduct India, Secunderabad has been re-
() Prodmm (<) e ¥ adfer Coived:
¥ o= ¥ quw v sy ewifed o () if so, the facts thereof; and

(c) the action taken in the matter?

wa wfrdfeer & fedt = ¥ 3T ThE DEPUTY MINISTER IN THE
¥ wrww f F go www wam MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-

Payment of dues by M/s. Alduct India, SWAMY) : (2) No.
Secunderabad (b) and (c). Do not arise.

9983. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of LABOUR Allocation for Settlement of Repatriates In
AND REHABILITATION be plt-uﬁi to Gujarst
state:
9985. SHRI VEKARIA:
(a) whether recently Messrs.  Alduct
India, Secunderabad was directed by the SHRI ARVIND M. PATEL:
labost department to pay the dues;
Will the Minister of LABOUR AND
(b) if so, whether the same have been REHABILITATION be pleased to state:

Ises: nod (a) the total amount sanctioned and re-

leased to Gujarat State for the robabilita-

(c) if not, whether the admunistration . . . i
) State during the
propose to launch prosecution against the ::: fmuﬁrzt;wg'

said “m?
= (b) the rechabilitative programme in
THE, DEPUTY MINISTER IN THE which this amount has been spent; and
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT- (c) the names of the countries from
SWAMY): (a) to (c). The required infor- which thesec persons came.

14 L8S/713—5.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) The total amoumt
is Ra. 3.42 lakbs. The year-wise break-up
is as follows :~—

(Rs. In lakhs)
1970-71 1.18
1971-72 2.19
1972-73 0.05
TogaL @ 3.42

(b) and (¢). Rs. 3.00 lakhs were releas-
cd for the resctilement of repatriates from
Burma in trade|business through grant of
loans, Rs. 2,000 were released as reim-
bursement of expenditure incurred by the
State Government for provision of relief
facilities to Burma repatriates.

40,000 were rcleased as partial re-
imbursement of expenditure incurred by the
State Government for grant of maintenance
allowance to widows, orphans and infirm
persons in  indigent circumstances from
among the repatriates from Mozambique.
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9986. SHRI JYOTIRMOY BOSU: Wil
the Minister of I{EAVY INDUSTRY be

is

(b) the percentage of dividend declared
bgf the Company during these years, year-
wise;

(c) the amount remitted in terms of
foreign exchange as dividend, year-wise;
and

(d) whether since 1969-70, exports by
this Company are steadily falling and whe-
ther its dividend remittances are steadily
increasing and if so, the factors responsi-
ble for the same?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI): (a) to (c).
The required information is given below:—

Year Paid up E‘apits] Percentage of Amount remitted in
dividend Pound Stcrling
1-1-68 to 31-12-68  Rs. 7.95,48,020 8% £ 106.244
1-1-69 to 31-12-69 Rs. 7.95.48,220 10% £ 156,374
1-1-70 to 31-3-T1 Rs. 7,95,48,830 20% £ 286,228
71- .7,95,48,830 169 182,927
1971-72 Rs P 2L et of

certain income-tax dues
yable by M/s. Stewarts

ia Lloyds Lid., UK.,

their shamholdcrs).

(d) Yes, Sir. The shortfall in export
arose out of a variety of factors like the
scarcity of raw material, certain technolo-
gical problems faced by the company re-
garding galvanised tubes, the downward
trend of the international price for steel
tubes etc. At the same time the company
was able to increase its sales within the -
country which led to the higher dividends.

Review of product-mix of Alloy Stcel
Plant, Durgapur

9987. SHRI NAWAL KISHORE
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the review of the product-
mix of the Alloy Steel Plant at Durgapur
has been oomplatad by Government;

(b) if so, the results of the review; and
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(c) the time by which Government pro-
pose to take action on the recommendations
of the Review Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) Ne,
Sir.

(b) Does not arise.

(c) The recommendations of the Revicw
Committee are expected shortly and Ciov-
ernment will take action on them as quick-
ly as possible,

Trade between India and China

9988. SHRI DEVINDER SINGH
GARCHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether recently India offered to re-
new trade with China; and

(b) if so, what was the reply received
from Peking?

THF MINISTER OF STATE IN THE
MINISTRY OF FXTIRNAL AFI AIRS
(SHRI SURFNDRA PAl SINGH) * (a)
and (b). The Government hus con-
sistently expressed its desire to remew
trade relations as part of normalisation of
relations with China but there has been no
response from China so far.

West Bepgal Government Decision to Ban
Strikes

9989. SHRI A. K. M. ISHAQUE: Will
the Miunister of LABOUR AND REHARI-
LITATION be pleased 1o state:

(a) whether Government's attention has
been drawn to the public reaction regard-
ing the decision of West Bengal Govern-
ment to ban strikes; and

(b) if so, whether the matter has been
taken up with other State Governments to
use it as a model?

Rise in Prices & 130
Scarciry of Vanaspati

& Sugar (CA)

THE DEPUIY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR1 G. VENKAT-
SWAMY) : (a) Yes, Sir.

1895 (SAKA)

(b) No, Sir.
12,00 hrs.

CALLING ATTENTION TO MAITER
OF URGENT PUBLIC IMPORTANCE

ABNORMAL RISE IN PRICES AND NON-AVAIL-
ABILITY OF VANASPATI AND SUGAR

SHRI S M. BANERJEE (Kanpur) : Sit,
before you take up the Call Attention notice
may 1 say one word? This is a subject which
is not a matter for Call Attention alone.
This is a matter concerning the entire
House and the country. We have given
expression to our wish that we should be
given an opportunity to discuss it, and the
hon. Minister should reply.

SHRI DINEN BHATTACHARYA
(Serampore) : We have also given notice

MR. DEPUTY-SPCAKER : I know
You can send a sepeiate notice H you wan!
a discussion. (Interruptions) Onder, pleuse
Shri Nawal Kishore Sinha.

SHRI NAWAL KISHORE SINHA
(Muzaflarpur) . Sir, 1 call the atten-
tion of the Minister of Agriculture to the
following matter of urgent public impor-
tance and I request that he may mahe a
statement thercon :

“the abnormal rise 1n prices and non-
availability of vanaspati and sugar
in Punjab, Delhi and several other
parts of the country.”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHEFR SINGH) : As the hon. Members are
aware, under the present policy of partial
control, which was devised specifically for
augmenting sugar production by enabling
sugar factories to pay higher prices for
sugarcane than the notificd prices, 70 per
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[Prof. Sher Singh] ‘The wholesale prices of sugar In the froe
¢ent of the supar produced in the dountry Mmarket which reached 4 peak i Seplem-
is requisitioned mainly for distribution to ber 1972, rahged betweed Ri. 387 and
medmuucwmmhmammﬂ&dﬂ&mrqnmluﬂwmmmw
able portion of the requirements while the cities of Delhi, Kanpar, ta,

balance of 30 per cent is allowed to be tnd Madras, had shown falling trends par-

sold in the free maiket. The Government
have introduced a scheme for selling the
levy sugar at a uniform price all over the
country from 1st October, 1972, The issue
price was Rs. 2 per Kg, to start with and
has been revised to Rs. 2.15 with effect
from 1st December, 1972, The wholesale
trade in levy sugar has also been taken
over with effect from 1st January, 1973,
and entrusted mostly to the Food Corpora-
tion of India and other public agencies
such as the oooperitives in some of the
States,

As the hon. Members are aware, the
allotments of sugar are made to various
State Governments on a rational basis,
based on population and past consumption
trends. The distribution of levy sugar within
the State is entrusted to the State Govern-
ments. The Central Government have indi-
cated broad gwdc-lines for  distnibution
namely that no person shall get more than
1 Kg pet month and no famly shall get
less than 1 kg. per month. The distibu
tion of levy sugar 1n the States to the
consumers (both rural and urban) has
been woiking satisfactorily

To meet the extra demand of sugar dur-
fng summer months, Government have al-
lotted 20.000 tonnes of levy sugar each
for the months of May and June in addi-
lion to the normal monthly release. In the
case of Delhi, the Delhi Administration
have been aliotted the full quota of sugar
required for meeting the requirements on
the basis of existing ration units to enable
distribution at 900 grams per moath. The
Delhi Administration have also introduced
a bi-monthly system of supplying sugar to
the consumers with eflect from 1st May,
1973, as against the weekly system cnforc-
ed till then. Tt is hoped that with the fn-
wreased allothment and the new distribution
system, the consumer in Delhi will face no
difficulty 1n getting their sugar rations.

ticularly during March, 1973, by the end of
which the prices ranged from Rs. 327 to
Rs 354 per quintal.

SHRI S M BANERIEE : Sir, I rise
on u point of oider.

MR. DEPUTY-SPEAKER : How cun
therc be a point of order now 7

SHRI S M BANLRJEF : When this
question was 1aused, we definitely requested
the hon. Spcaker and through him, the
Minister, that we wanted n statement about
the price per hilo, and that 1s the rise pet
lilo He 15 giving the price per quintal
Nobody purchases a quintal, 1 can assure
the House. Arc we supposed to buy it in
quintals? It s Rs 4 per kilo.

MR. D PUTY-SPLAKER Theie 18 no
point of oider

PROF. SHER SINGH : With the on set
of sumrer, the ptices started rsing amd
by the end of April ranged from Rs, 350
to Ry 370 per quintal and have firmed
up o Rs. 352 Rs. 383 per quinmal in
various marhets as on the week ending 7th
May, 1973.

SHRI S M BANFRIFE * What is the
retail price? It wa Ry 3.80 per kilo. How.
it has gone up to Ry 4 per kilo?

MR. DEPUTY-SPFAKI'R : You have
said so,

SHRI S. M. BANERJEE - He is only
reading, T have purchased it at that price.

PROF. SHER SINGH : I will give the
figures for the retad price also.

The additional quantities of 20,000 ton-
fes of levy sugar aflotted by Government
for sach of the two summer months of
May and June are just reaching consumers
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and are expected to cqupter the rising trend
of, free market prices, to some extent.
Government §s, however, watching the
situation and wil] take appropriate measu-
res as ungd when it becomes necessary.

As the sugar production in 1972-73, sea-
son has already crossed 36.5 lakh tonnes
by the end of April, 1973, and is expocted
to reach 38 lakh tonnes by the end of Sep-
tember and as the prospecis of sugar pro-
ducion for the next year are very promis-
ing the prices in the free market should
in any case begin to full by the beginning
of the monsoon,

As regards vanaspati, the supply position
has been generally satisfactory over the
past few years and. until recently, the pro-
duct has been available at and occasional-
ly even below controlled prices. This was
largely due to the substantial increase in
the installed capacity of the industry dur-
ing 1970 and the following years and the
competitive market conditions generated by
it,

However, since November, 1972, the
production of wvanaspati has suffered a
significant set-back und currently the indus-
try is functioning at 70-75 per cent of its
normal rate of production, of about 50,000
tonnes per month, The set-back in produc-
tion 18 attributable to the interaction of
# number of factors including inrer-alia (1)
non-availability of indigenous raw oils ex-
cept at exorbitantly high prices mainly
due to the steep fall in ground-nut produc-
tion. (ii) virtual exhaustion of imported oil
stocks gnd delay in the receipt of fresh
supplies due to the tight supply position in
the International Market and (iii) the steep
power cut presently obtaining in a number
of States, which affects not only the pro-
duction of vanaspti, but also that of indi-
gendus oils used in its manufacture.

Despite continuous efforts being made by
Government to meet these difficulties, the
position has deteriorated over the past few
menths. In the North Zone, nearly all the
factories are functioning at reduced capacity
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due to the power cut in the constituent
States; a few are lying closed at the
momgnt. To aggravate matters futher, the
vanaspati factory of D.C.M. Chemical
works, one of the largest in the country,
had to suspend pioduction on the 30th
April due to a sudden labour strike in
sympathy with that of the textile workers.

SHRI §. M. BANLRIFF : Sir, there waz
strike only for a day.

MR. DEPUTY-SPEAKER: Order, please,
let us hear him. There we Members who
have given their names. This kind ot
interruption is most irregulal.

PROF. SHEFR SINGH - As the House
may be awme, the strike has since been
cilled off and the factory is expected to
resume production almost immediately.

Government is deeply conscious of the
difficulties experienced by the consumers
of vanaspati as a 1esult of the under-produc-
tion of large segment of the industry, parti-
cularly in the North Zone, for one 1eason
or the other and arc actively exploring mea-
sures that may be necessary for restoring
normalcy at the very earliest possible
moment. Some 15,000 tonnes of imported
oil just received me being rushed to the
factories, and orders have also been placed
for the import of another 50,000 tonnes for
use by the vanaspati industry.

Government have seen reports in  the
press and other sources, of vanaspati being
sold at prices higher than the notified prices.
Such reports are generally brought to the
notice of the concerned State Governments
for initiating neccessary action against the
offending parties.

SHRI S. M. BANERJEE : There is no
State Government in Delhi.

MR. DFPUTY-SPFAKER :
please. This is too much.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): There is no disorder.

MR. DEPUTY-SPEAKER : You are
interrupting the Minister's statement with-
out your name being there; that is dis-
order.

Order,
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PROF. SHER SINGH : Guwrnmmtudlono!lhesodety But what is the

have, however been assured by the Vanas- situation? For the last one year the All

patl Manufacturers’ Association that its India Commodity Price Index has gone

member-faciories would try to meet the re- on rising ; with 1959-60 as the base (100)

quirements of vanaspati of all the state it had gone up to 213 in May, 1972 and

Governments, based on last year's demand,
at controlled prices, for sale through fair
price shops. The requirements advised by

the different State Government have
been conveyed to the Association for
arranging supplies. It is hoped that,

with the expected improvement in the
production of vanaspati and the imple-
mentation of the scheme of distribution
through fair price shops, the difficulties
presently being faced by the consumers in
Delhi, Punjab and other parts of the

country will soon be overcome.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) : 1 apprecme the efforts
that the hon. Minister is making to removc
the difficulties faced by the consumers
all over the country. The explanation
as well as the projected programme would
hardly satisfy the consumers in the country.
The House is aware of the price situation
obtaining in the country leading to innumer-
able complexities in the situation. There is
no family in the country where this is not
discussed almost every day, except of course
a few fortunate people where if some one
brings to their notice the price index the
eye-brows are not raised. Even in those
families eye-brows must be raised now on
the mention of price like of consumer
article on a particular day.

Let us, for example, take cotton textiles.
1 may mention a few other articles along
with vanaspati and sugar. The price of
indigenous cotton is stable while cloth
prices have risen.

MR. DEPUTY-SPEAKER : In that case
we are widening the scope; let us con-
fine ourselves to sugar and vanaspati,

SHRI NAWAL KISHORE SINHA:
Sugar and Vanaspati are things of daily
consumption and it touches almost every-
body, particularly those of the low-income
group for which we are so much concern-
ed and in fact Government itself vies with
Members in expressing its concern for that

this year in May, 1973 it has gone up
to 267. Today in the Economic Times it
has come out that it had gone up to 268,
rising by one point every day in this
month. With your permission, I shall
quote the figures, particularly for ground-
nut oil which is the subject-matter of the
call-attention motion.

It was 1333 a year ago. Now it Is
272.6. FEvery day it is rising. Now it has
risen, according to press reports sl
higher. Our vanaspati industry, we are
told, was producing 50,000 tons a month
whereas, of late, it has been producing
only 36,000 or 37,000 tons a month.

Regarding sugar, I am afraid, the some
is the story. Last year, we were told that
the production of sugar was going to be
increased. Since then there has been a rise
in sugur production. 1 must congratulate
the Minister in charge that we would have
about 38 lakhs tons of sugar. Therc is no
serious doubt about their reaching this
fizure. May, June and July are the months
for the demand of more sugar. So far, they
have released only about 3 lakhs tons of
sugar. Even after that released, the price of
free market sugar has gone up. I need not
tell you that despite this 70 per cent reser-
vation, most of our people depend upon
free market for their daily requirements
of sugar.

1 shall show you a receipt. Four days
back, sugar was sold in the Central Govern-
ment Employees Consumers' Coope-
rative Society, Raisina Road, at Rs. .75
per kilo. 1t was sold at Rs. 4 yesterday.
May be, in the market to-day it may be
sold at Rs. 4.25 per kilo. It looks as if in-
creased production is no answer to the con-
sumers’ difficulties. In this country, whe-
ther there is shortfall in vanaspati or in-
crease in production price of sugar, the
position' of the consumers remains - the
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MR. DEPUTY-SPEAKER : Will you
now put the question ?

SHRI NAWAL KISHORE SINHA : I
am coming to the question. The statement
of the Minister is not satisfactory. There-
fore, I am going to put the question.
Otherwise, I would not have put questions.

May I therefore know what Government
proposes to do on the following six points
which are based on his statement:—

(i) collecting correct intelligence of
anticipated  shortuge of food
material and adequate prepara-
tion to meet that in advance;

(ii) exercising greater vigilance on
movement of essential commodi-
ties, particularly, those which are

In short supply:

ensuring an efficient public distri-
hution system with  all-party
stpervisiory committees and seeing
to it that members in the local
supervisory committee have an
effective voice in distribution?

i)

Wec have visited shops and have met the
members of the Committee as well. But,
these people have no effective voice in the
distnbution system. They are absolutely
helpless creatures; so far as distribution
system is concerned, it is the officers who
rule the roost everywhere.

Another point is this. In regard to the
pioposed take-over of the distribution of
vanaspati, the Minister told the other
House that they were waiting for the in-
formation from the States. While nation-
alising yarn distribution, they did not wait
for the information from the States. That
led to all sorts of complications with which
they chose to put up. Why should they now
wait for information from the States? The
producers are aware what quantity of edible
oil is sold in a particular State. That infor-
mation is there. That must be readily avail-
able. Why should he say that they are
waiting for this particular information from
the Statea?
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Regarding sugar, the Government consi-
dered this matter and allowed 30 per cent
of the sugar produced as free sugar to be
told in free market. Actually what has hap-
pened is this, Both free market sugar and
controlled sugar are being sold by the re-
tailers at a high price. Why should con-
trolled sugar also be sold at a higher price?
It seems there is no proper check. It is
impossible to ensute a proper check on this.
My last pomt is this. What 1s he proposing
to do with the erring Government servants?
Is he going to impose penalty on these
people? Why should the State Governments
not organise a real and efficient public dis-
tribution system quickly? This is a most
important thing if you want to ensure a

fair distribution.
PROF SHER SINGH : The hon.
member has asked a few questions.

Firstly, he asked, when we thought that
there was going to be scarcity of sugar

and the availability of wvanaspati was
going to be affected, did we take
steps in time? As soon as wc
saw in April that the price of sugar

started rising, we took the decision that
since summer was setting in, in May and
Tune we shouid 1elease more of levy sugar.
We have alrcady released 20,000 tonnes
more in May and will release 20,000 ton-
nes more in June. The sugar we released
for May has started reaching the consumers
now. We are watching the situation and if
we find that the price rises further, we can
think of releasing some more sugar. This
being the marriage season, there is great
demand for sugar. The retail price of sugar
fn Delhi was Rs. 3.90 on the 9th May.
May be it is Rs. 4 somewhere clse,

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur) : Tt is selling at Rs. 450
in Karolbagh.

PROF. SHER SINGH : So far =
the question of black market is com
cerned, for 70 per cent of the
sugar which comes under levy sugar,
the price is fixed at Rs, 2.15. If any-
body sells levy sugur at more than this
price, it is black market. So far as the 30
per cent of sugar sold in the open market is
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concerned, there is no control on its price,
Free sale sugar and levy sugar cannot be
sold in the same shop, There are different
shops for selling the two kinds of sugar,

SHRI NAWAL KISHORE SINHA : It
may be so, in Delhi, but all over the
country the same shop sells both.

PROF. SHER SINGH: About vanaspati,
in December we found that there was
going to be a shortage and so we advised
the association to make a certain guantity
available to be distributed through fair
price shops. For that, we wrote to the
States, Somc State Governments have indi-
cated their requirements and some others
have not, Even day before yesterday we re-
minded Delhi that they should indicate
thelr requitements and arrange for distribu-
tion of vanaspati through fair price shops,
Bihar has informed us that they need 2,405
tonnes.

Gujarat wanted 1,989 tonnes and U. P.
7,408 tonnes. The total comes to 22,000.
We have passed it on to the industry to
arrange for supply for distribution of this
quota through fair price shops.

MR. DEPUTY-SPEAKER . Shri Smha
has asked certain specific questions. Firstly,
what are you doing to collect more accu-
raie intelligence of prices? Secondly, what
are you doing to exercise greater vigilance
on the movement of commodities? Thirdly,
what are you doing to give more effective
voice to the public in distribution, because
he says the officers are now controlling
everything. Fourthly, what has happened to
the proposal for the take-over of the trade
in vanaspati? Then, in view of the abuses,
are you proposing to do away with the 30
per cent free sale? Lastly, what are you
doing to bring to book erring Government
officials?

PROF. SHER SINGH : Tuking the last
question first, we have written to the State
Goverpamnts and requested them to take
stringemt measures 1o punish thosp who are
slling vanaspati, which is a controlled
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commodity, at a higher price . . . {interrup-
tions) .

MR. DEPUTY-SPEAKER : If the ister-
ruptions go on like this, we will bs no-
where. I am doing my best to get the
replies to the questions raised,

PROF., SHER SINGH: As regards the
30 per cent sugar in the open market, the
policy decision about partial comtrol was
tahcn in the month of August, 1972 and it
has given its results. We pay higher
prices to the sugarcane growers and the
result of that is that the factories have
attracted more sugarcane; and the produc-
tion of sugar has increased and will go up
to 38 lakhs tonnes.

As for the take-over of the sugar mills,
we a.e expecting the report of the Sugar
Enquiry Commission very soon, before the
Lok Sabha session adjourns, As regards the
take-over of the vanastpati trade, there is
no such proposal at present.

Regarding the advisory committee for
distibution, we have advised the State
CGiovernments to appoint advisory commit-
tees at the State level so that the distribu-
tion be watched and it can be seen to that
it is fair.
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SHRI NARSINGH NARAIN PAN-

DEY . Since when 15 it pending? How
much time will it take?
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MR. DEPUTY-SPEAKER : How can
he reply on behalf of the Home Minis-
try?

o v fag: 770 I FER T
¥ fag w6 | oz % & fs WA o7 X
Far @t @ W oF STOT A W
¢ &} o2 oW ag gen W o § R oW
¥ JF ¥r g dw 3w W Iw o gwr 99
¥ T ¥ wE dwmow q IFA aem e
wC foar @ YT oy o oF wrOT § v @@
q &z g w fer g fe og o
a1 E 9w fawe 3w we s e

frEd am@ I U W AT 6 5
fs wg vt gt & @ wew awe fe
flta oprg & a? & gaar § At gw 9w AN
oS FEOR ., (wEYm) ... W
wt g Wi FLami N7 S A A I &
faars T S

st wew fag Wt (wizer) @ W e
7 oY 2z four @ F 9 g W ow
%1 gg S oat A wRT % R &%
#T REdz AT § w4 &7 wearE ¥ Wk
AR TR & 1 tA ¥ ot g9 famr mm §
IAF A OAEHT TIIT GQUOAT 7 WA B qAE
W fadr Wt W Foad o v E X
gowar § fr &a ¥ 9 wedEE W o3W R
T AT ATIET 91 B &9 MTEAT W ©AT T
#, #% wmfer T F owaww @ €
q ¥R WA % TE A wqifgw
a |

e 5T X ¥ ¥ar oW oag W
| g .k iz F faer -

“The Central Government have indi-
cated broad guidelines for distri-
bution, namely, that no person
shall get more than ene K¥. per
montk and no family shall get
less than one Kg. per month.”
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There is absolutely no
policy with this Government.

long-range
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mriTiEy wHET ATR A% wget & fe fewe
%t 7 ® I ey fawer wifed, Afe
%1 7 w1 3w qew Ag faw o &0
g oy W o W dedt &, 9w
w9 10 waT qaaw gy oq, afew fe
IE ¥ q@W FT 7 TAT 37 40 fewn e
™ A 8 vt fear o Hqe g g—
1952 § v o N wpw el A
Hdt 4, gEA qM1 § geea dor fawr ar
W wgr a1 e fed u® s e, I
TR w0 W oARET R oA
oy foar ? i arme § o9 WK ST WY
frely Y fawlt & & gt feawi W
w9 § % 25 W0 feww T w0 oo faway
wifr | ot St o { aomr dge F o
16 ®Q ¥7 =W frew Ffer wgt foor ?
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wgF T Rraraifer e frer d, wgr oo
w § wfw §, Aot ¥ e wiy
am ¢ vefrg =t e ayn fag o w-
2z fear § It w@ @ fra g 1

Tl otizs WA ¥ W@ foid §
g vt & fr 19070-71 A% W w1 W@
awTaT w1 I 16 wE § oy fec few
WTETC 9X TR w & grm P ouw @
frarf o ™R & S o T fred W
it ot £8 arw foet o § ag @ wemn
T 9w AT WEE Agr 9T @At gomr &Y
7 mg F w7 for f& g wwim
gt ® xat faar & 1 el wewT A
i g § 1 06 Pafa & 9w ofwe T WY
afr frt s o A W oow 7oA
@ TAl A & a7 e F et &
Frer @Aty k ag ww wAw & T
wrft | & arAr rear g fe arfa o g
faferr difr fraifrr w3 ar afy 7 aoge
Y T Az fear w1 Enfer aToeY AAv
afr @ o oww ¥ ww A oy o & odw
# &1 g g1 AT & ar A ) ag e
waw & T S R A ET arw wEar W
§ o o W xty WA omAT &, warw
¥ TR wzar wrar & ot W4T %7 O aw
wrar & 1 Wi & wiga g fs oww e
fafima Afr s oy ™ & T T
(wrwam) 21930 & fedit & ww gw W
% oY gw wWog d% § fe ol o el
wfe 3w aug o+t wfes o omer &
ot §F | BW 9 AWY UT A & | Wi
aW W AW WM G@ e § @@ gwI
ofgee 8, g7 UF wrel S @
MR. DEPUTY-SPEAKER : What ae
your questions?

ot W Tt & gg AT WA
f NN & WTeR § o wwwmAr § w6

33 W@ o, FW 44 WG A HT BT
30 qT& A TEET AW W@ § 7 T W
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W FETRAeat § sewr fr Ifex qea freen
el SR qT wrr F wfem W 9w
W TN} IT 9T W T AT Wifg

W wfafem qror sox A & feow
w oty i § 3ER faew AT 6o
strmr & @ W g & 70 wfww
¥ st w9 99RA W 70 S
B Wy Y 2T feafr w13 w5 g
femr o & Wl W o F orw oE
¥ wrr § S s gwr 30 whw wre
ws & dew sweww, 3w 1t Wi ww
"I ¢, AAATOAW KT wUT § AR Wy &
W wmmoamr § gy fgew www R oA
o |

If 1t 1s 70 per cent which government has
taken over of the total production why is
it only sufficient for one week whereas the
remaining 30 per cent 1s sufficient for three
weeks?

Wi &5 Traw § fomer T o @y g

FaeqfT & wrewd § off o weae §
Fat o & o o fafean Afr W 20
weft wgEw & wn § fesmmes aar g
¢ Ty o wewee dofad b o1z A
zw, arger #GfAS ¥ 16 Wt =AW
&ar By & o W@ a0 & wren | g
% a7 & grawr w1 Aafy §oar A 7
1968 WIT 1970 & @9 & W A-AEEA
fem foraet Tore ¥ wEET FYTATA ®G T
1970 & ey wedw  fear o zfew @
ot oY vAET  SEEE A g, qfrew oY
T aw 7 g & 7w e
qEwEA @ wvEr N gEeEe eafedr
W7 W Fear AT AT § AR e ST A
t wuE s & &t waw & enfeerg,
Taa @ g3 faadt § awd, %7 AW @
swar & www £, weT o€ fremy wv ®
TR & v A ferr U wowmer R L ...
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MR. DEPUTY-SPEAKER : I want you
to put the questions.

ot oW o W ;@ § ag e
g § ety aw maw § o oy Ay
TR L W W gt g e
aoTE w4 | ©7 aE @ AT G0 | e
A & dgm W g 1 e & A
Fowgt oF @ avw § 7 frew fml
Ao, WAE wwE, 9w WA R wRr
A% A §

the latest new-fangled idea is to bring out
cotton-seed o1l

wifaT &7 a% #7 frare #q1 2 ° owR A4
ot qfF & oY zfie § A9 e, o,
I WA TAET woT fFE gt frowm
HAHT NEAE T §l, FIT 4B TEA q ®IH
A WA fe g gved A1 W W &7
frar w1t @ wr S A b ATES ¥ B
wWe-AThe Wt § 1 Ot wiglt 69 o S
ST AT ¥ ar 77 ony wERA A B
SWAWEAT ¥ WA AT AT fAv @) S
q| Kt a=TA §oganr gt 4w s ?
WTATY FCH, AP ¥ TG A AT 7 HATE
A S mF AW A &4 &Y wiforw € 9% 99
oA faar P o i et W AR
FH ¥y § 9T AMET &€ 2, I 99
T4 & fr <t mas & 2T 9% quw A
*Y oY wravgEAr dt 3 A ow A oAd
T W@ & 7 @ N wEwsAr I a4
T aw O w1 7 Fsr fawr Ay g §r
€ A IHAT WA FoTT F fAar | gHA daAw
rx fox #t 7oA g

MR. DI PUTY-SPEAKFR . 15 the hon.
Member giving information to the House
or is he putting questions? lle should
fiame his question and not go on mak-
ing a speech.

SHRI JAGANNATH RAO JOSHI : I
could not follow it because the hon
Minister says that one man will not get
more than 1 Kg, and one family will not
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get less than 1 Kg; what does this
mean? I do not understand what it
means.
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Wi 0% g wnr § fe ow wie
oy fest & wr W A W o 9fc
e W ow feet ¥ e mlt fedm @
fer fodw feemr ?  oifir see oW fee
frdmr ? woww w7 owae fglt wew
tA e A W R A oW B
wx T YRR H @ wEm ogeW e
g F dar R q fs Om oom wr @
& A dowx agh @ @ W S o
¥ oA g7 & T @ § AR wer wERw
o oaar @ § o odr o warr §r ogerg #
st At gAwr ST A §

e @it fy - WA wTer A W wfw
W fem § 7R & it w1 oy I AW
E ! %W N g am v fr ow fewy &
warar mF wfem & A AT oow fer @
ww o% i w A, v v oy @ fe
Afemy o b o faar @ @
war wfus & wfar o 57 ¥ 9 ) W@
zafan frar fe wedt & 75 omg, fam oy
s gar @ xf ome & fed W
arofr % 8% &Y 3z & o qfare w®
nr fet ot T faemn ar, & fer
o &Y @@ fre, wren fiesy ot a@ Freen
qr | eRfay gwd oF daer fFm fE et
A & W v ¥ #W v% of? ® 0w
firely F97 wifem Wiy @€ H ¥ MK A W
ax feet wfa safes & varey @ &1 wfed)
(e

SHRI S. M. BANERIJEE : On a point
of order. . .

MR DEPUTY-SPEAKER : I have not
allowed lim  The hon. Minister may
continue

SHRI S. M. BANERJEE : I have a
pomt of order about the statement
self. . .
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MR. DEPUTY-SPEAKER : I have not
sllowed him. There is no point of
order, when the Minister is giving his
reply. If there is a point of order, then
this interruption is the point of order.

SHRI S. M. BANERJEE : About the
statement, I have a point of order.

MR. DEPUTY-SPEAKER : A point
of order is with relation to the order in
the House. An hon. Member may not
like what the hon. Minister has said, and
he may not agree with him. that » .«
different question, but that cannot be a
point of order The hon. Minister may
now continue his reply.

(Interruptions)

MR. DEPUTY-SPEAKER : When 1|
am on my legs, the other hon. Members
must sit down. This is the point of order
now. The difficulty 15 that the moment
Members raise some objections, the hon.
Minister 1s too quick to sit down and
yield.

So I am helpless If you do not yeld,
there is no point of order (Inter uptions)

13. Hrs.

There 15 no point of oider
admitting any.

I am not

SHRI 8. M BANERJFE: On a point of
submussion

MR. DEPUTY-SPEAKER - Not in the

midst of the Mimster's speech. (Interrup-
frons).
Order, order Mr. Banerjee, | know

that you feel very deeply or very excited
about these things. If T go into the 1c-
cord, I think I will find that you have imn-
terrupted one dozen times over this ques-
tion. (Interruption).

I won't allow vyou any mote Kundly
understund Pleasc co operate.

VAISAKHA 20 1839 (SAKA)

foar o fw om & s Freifor € § fe
BT X ®Y A ¥ wer WY gT qfame =y
frr e feft mgx & W W forr @
W WET B Iw § oA vw fgnt § FwrarAE
fadir | s

MR. DEPUTY-SPFAKER : Order,
Any kind of inteiruptions without perms-
sion will not go on record

({uter uptions)

MR. DEPUTY-SPEAKER" Order. ordei.
order Will you sit down ?

sto wre Fag : HA W ower FRoxm omre-
AT ¥, ¥7 ¥1 AAEE qE A4 & wew
# ong ey ¥ oI @ § 3w T 0 afw
AT IR AW AT avar ot § oA
# | wAfAd AT A WA W, TR &
AT 4 1% avr e fF 3 Al mew §
AT 1 ¥ | IAH A8 qwaa | deen fa
fe Bema WT weT wWy aowe & Wt o
g ¥ W @A W MR X qyAr & @
# srgrom A o T Wi A R IO &
w o (e )

o wg1 T -T90 FATIT 97 G @ v
qET WEW AT WY VAT FT § A1 W OIH
T raLd &9 1 (Inter1uphions)

MR DEPUTY-SPEARFR Order, please
Aie you aware of the rules of the House”
Order, please  Will you kindly sit down?
(Inferiupt ons). That 1 no reason why we
should throw the rules to the fowr winds
This Calling Attention motion 15 beng dis-
cussed Quly those whose names have
appeared under the Motion can ask ques-
tions. You cannot come up suddenly and
ash any question. (Tmioiraptions)

MR DEPUTY-SPFAKER : I listen to
change the rules, you <can Now, the
Minsster may lundly finish.
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we fefoy & gr frw WY o
o gt

T a mwie s { ofoed
ot k1 frow wa & oford ¥ W 7
wra wer fs g wann nfeed &0 dfew
o owgmr ¢ fF 1971-72 % % qude
¥ Wt v oford €

wrefy & Wl # woRk ger fe o
Az wraw W1 @I WEeR STHr & a1 A
TR g A wW w7 o@ A
fatea  won wigw § 6 @ 709 0% we
= & YEW & ¢ ¥ doww wme,
EE wEw G O GEaE | 9AR A
W W qF P, oA Wowr g

it weg & o ffedrg wraew € 99 UT
sfaws sy fogr wrave 7z oW & AT A
50 wfawa ®r sfray &, A% sury J9gm
W wT Wy | fadtw w15 g WA
o el gnm ) IRy T s § oM
Wiwrgw B & wqifE Wit wwwt A e
g oo & WTw Zw ¥ wOF wifgw, IWA &
OF ST I AT B WMT B 15 UTEE
¢ AT 50 UTEHE &% qIIvE AT AT
B, 10 T WEeE wae w1
reRuT @Y @ear &, et faw ow @w
it = Fag 10 g ¥ 0T &
g wear 8, A 57 W wtg &

MR
please

DEPUTY SPEAKER Order,
Papcrs to be laid on the Table

MR DEPUTY-SPEAKER * Will you all
hindly sit down?” 1 canmot hear ten of
you at the same time Now. you tell me,
do you mean to say that the moment a
man comes to the Chair he ceases to be a
human being like yourself? How 15 1t
possible for one man to lisicn to ten people
speahing simultaneously at the top of therr
voices, and to understand what 1s gomng on?
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(Interrupnions) Order, plemse. 1 have not

even finished what I was going to say.

As far as the call attefition motion is
concersed, Rt is over... (/aterruptions) 1
cannot violate the rules. ‘The rules are
framed by you. The rule says that in a
call-attention motion only thgse whose
names havé appeared wall put questions.
If 1 allow others, I shall be violating the
rules and therefore there is no remedy...
(Interruptions).

Because this is something which exercises
the public 80 much, I have gone out of my
way , even when the Mimster was replying,
80 many interruptions have taken place;l
have gone out of my way, all these have
gone on record . . (Interruptions). The
rule says that when the Speaker is on his
legs you must hear hm. Have you no
paticnce to listen to me? If you are not
satisfied, there should be some other way,
but not in this way Kindly let us close
this now . . . (Imrerruptions). Mr. Mody,
this 1s not the way in which you should
cast reflectons on the wuy in which the
House 15 being regulated

I can very well see that a large number
of Members are not satisfied I should
ke to know from the Minister of
Patliamentary Affairs whetbhelr, in view of
this dissatisfaction of so many Members,
be 1s prepared to have a discussion on this

ITHF MINISTER OF PARITAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMIAH) I understand the depth of the
fechings of both sides of the House m this
matter  As you smd, I am only the
Minister of Parhamentary Affairs I shall
convey to the Minstries concerned the
feelings of the House to have a discussion
on this, and 1 shall report back to the
House (Interruptions).

MR DEPUTY-SPEAKER The Mem-
want to ramse something arising from what
you say (Interrupnons). You will kindly
st down when I am on my legs. The
Members obviously want to raise something
ausing {rom what you say.
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I shall allow a few Members to make
brief submissions, not on the main subject-
matter here, but on this, whether the
Government would like a discussion on this
or not.

SHRI K. RAGHURAMAIAH: The
Members on that side will have some faith
in me. T am as anxious as they are. But,
1 shall have to contact the Ministers con-
cerned. He is only one of the Mimsters
concerned. Courtesy requires that I have to
consult them and I shall tell you before
this evening.

SHR1T SHYAMNANDAN MISHRA
(Begusarai): My only one brief submission
is that about two days back. the hon.
Speaker, when he was in the Chair, was
pleased to tell the House that he was him-
self feeling very much disturbed at the
price situation and he would lke the
Minister to find some time—some opportu-
nity—for a discussion on the price situation
My submission 15 this. It means the
extension of the sessmion by one day. We
must discuss the price situation, particulaly,
relating to the essential commodities and
S0 On

SHRI PII.OO MODY (Godhra) °
Before you said that the matter of call
attention was closed, | wanted to draw your
hind attention to the fact that Shri
Jagannathrao Joshi had asked a few ques-
tions during the call attention to which he
did not get a reply. Therefore, naturally,
for him and for the rest of the House,
this is a matter of seeking protection from
the Chair to sce that at least the questions
that had been asked are replied to by the
Minister.

Now, there are two or three questions
asked by Shri Jagannathraoc Joshi to which
there is no reply. It will never go into the
records. Nobody will know what the
Government's thinking is on this subject. I
suppose it will have to be revived at the
time of the discussion in order to get some
replies. But, here it is not on a specific
14 LSS/73—6.
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discussion. It is only a call attention motion,
It is on this that 1 want to draw your kind
attention that the replies were incomplete.
st oWy ford (wtw1)  TwEw e,
W ot # o) weed 8F ww § feo el
di W ¥ wwrr & g o agw 6o
IR AT FrrErd s — i S
eIy fadrw—a7 age ¥ fed Fwr-iwr
avq foar § 1 v o9y aw gwn @1 R ge
s e faor omam, Afew xw el
w ai frer 80 wefar dvogww &
& ...

MR DEPUTY-SPEAKER: Mr. Limaye,
this has not come now.
st og fomdt X THY ¥ Wt 7 ey
w g A gee 5 sarw-ard-w
weTte B we AW & fad o oW
L I L o

MR. DEPUTY-SPEAKER:
the things which are relevant.

st =y femd 9w wgew, &
wn & At § gEw ¥ wy g oo el
g
MR. DFPUTY-SPEAKER: That will
come up when thus Bill comes up. I have
got a nolice about this to be taken up

when this Bill comes up. It has not come
up yet.

st wg feed  SUenw wEmw, W
¥ aE ww A T W k) el o
oW o ¥gw & fad awa femen 0 T
wgar ¢ ff W fadaw 9 semor-ard-ETr
fowgum T wed § WK wEww £ @-
fait wuwt v s & fad war <faw Wi
W Ag WY T4 qA, qF AT & qAIA 9%
wge & fad ¥ dfaw

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Deputy-Speaker, Sir, I
understand by the Minster's Statement that
he has accepted in principle that discussion

1 listen to
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[Shri Bhagwat Jha Aind]

oh will be there. It is only a ques-
tioh of finding out the convenience of the
concerned Minister or Ministers, to do that.
We understand it this way, that wo agree
in principle to have a discussion. I am
sure that when you go home every day
you are told by the madam that such and
such things are not available in the
house. ‘

Therefore, I think you are equally
saxious about this discossion.

We want this discussion shortly next
week, so that when we go from here, we
can tell millions of our people whom we
represent what the Government feels about
the price situation whether it will shoot up
more or it will shoot down.

SHRI S. M. BANERJEE: While rejecting
the adjournment motion tabled by Shri
Bhaura and others, the Speaker himself
said that he was fully aware of the situation
and he wanted a discussion to take place.
Sir, the line between hunger and anger is
becoming thinner. Now that Mr. Raghu-
ramaiah has agreed to a discussion, let us
have the discussion tomorrow itself.

SHR1 DINEN BHATTACHARYYA:
Alrcady we have given notice of a discus-
sion. So, the Government or the Chair
should not insist on a fresh notice. The
discussion should take place tomorrow.

&t sivr tom fep (wawr) ;v
Ry, & ook mawm ¥ g ¥ m
wdw FT A g fFoww gwd o wR
wimfew wagm frat s ¥
or fr & fod agw g wifgn 1w fag
W ¥ ¥ ST T[T AET &1 W
B AR ¥ AT IvE T aF Az N I
¢ avx § AfeT oF f7 w T ww 9t aww
wodt wifge wifs ofas 7 wfes T3
@R WhT AAT wWred & gw wR W e
wiermdd & mfwmr g ower §oa
TATE ATy & woere gw & anfe wemmm
¥ A Wy g wiEtEgd & Wil & o
¥ AR 8 AW AT W AR |
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SHRY JYOTTRMOY BOSU: The Minister
of Parlismentary Affairs need not take the
Bouse for a rife. The

consideration of the Cr. P.C. Hill hes al-

ready been postponed to the next session.
So, there is lot of surplus time.

MR. DEPUTY-SPEAKER: Who mys
it has been postponed?

SHRI JYOTIRMOY BOSU: The Minister
told me this morning.

MR. DEPUTY-SPEAKER : I am
aware of it.

not

SHRI K. RAGHURAMAIAH: Ino order
to put the record straight, let me say this.
I understand the anxiety of the members.
I have already said that a number of
Ministers are involved and I will convey
the feelings of the members on both sides
to the concerned Ministers and I will report
back to the House before this evening.

MR. DEPUTY-SPEAKER: With this
commitment of the Minister, we should let
the matter rest there

13.25 Hrs.

PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER : We shall
take up Papers to be laid on the Table.
About item (3), I have a letter from Shn
Madhu Limaye that he wants to make a
submussion. The comsent for laying the
paper has been given by the Speaker. I do
not see what the hon. member can submit
now except to say that the Government
have delayed the matter. If the hon.
member utilises this opportunity for making
a big speech on something else relating to
this, it will be out of order.

ot wy fwd (atwr) : STTeRw wWENEw,
& wn wmm § T odnn e & e
&1 gwq waiy AE W
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InoN AND STEEL (CONTROL) AMENDMENT

OroEr, 1973 AND MINERAL CONCESSION
(SecoND AMENDMENT) RuLEs, 1973

THE DEPUTY MINISTER®IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table—

(1) A copy of the Tron and Steel
(Control) Amendment Order.
1973 (Hindi and English
versions) published in Notification
No. SO 214(E) in Gazette of
India dated the 12th April, 1973,
under sub-section (6) of section
3 of the Essential Commodities
Act, 1955, ([Placed in Librarv.
See No. LT-5032/73)

(2) A copy of the Mineral Concession

(Second Amendment) Rules, 1973

(Hindi and English versions)

published in Notification WNo.

GSR 345 in  Gazette of India

dated the 31st March, 1973, under

sub-section (1) of section 28 of
the Mines and Minerals (Regula-

tion and Development) Act, 1957,

[Placed in Library Sce No

LT-5033/73]

st wy famd Smew  wEET, W
QAT @F § W TR IO TR
oA a8 & R gz vdfmoe  sEifsds
U L YEY WE 3 F AgT AT W
qga wraw wigs far w3, @A o
afesre, wT w® W< & 4@ wET ™
2

“4(b) Every order made under this

secuon by the Cential Govern-
ment, or by any officer or autho-
rity of the Central Government,
shall be lad before both Houses

of Parliament as soon as may be
after it is made.”

How soon is the question.
g qq goA &1 wWa v g fe

ag wrdx ot fear war § 12 wiw wY
aY v 32 fav R § ageRw oy Twd

VAISAKHA 20, 1895 (SAKA)

Papers Laid 1682

¥ fu ? wwd I & e ke s
g1 o & wvwr A wow it owon

wger o

O oam & sy ¥ wwer Ay
frotr wrgm g1 ag o1 writ & e O
3 Mg | v vw agr ver wfeee v
a qxifuerd § fear #

“Power to suspend supplies of scrap:
Notwithstanding anything con-
tained in this Part or in the
conditions governing the acquisi-
tion or disposal of any categories
of scrap, the Controller may, for
reasons to be recorded in writing,
order suspension of further sup-
plies of scrap forthwith to any
person against whom there existed
a credible information, or a
reasonable suspicion, of the con-
travention of any condition laid
down under this Order, or of any
direction issued thereunder.

Note (1) - The provisions of this
clause shall be invoked only as an
interim action in ordei to forestall
turther misutilisation of scrap and
shall be followed with further
action, regard being had to the
circomstances of the case.”

A F FE OF IRgIm o R 5 oomw
groam famy wor @m oy &7, A A0 W
sriaT & fr T T AR ¥ Ay awr o
97 TH 9 & WA AN foiaw & A
FTETETN WAT §, swraTr Al § vy €,
TH & W WEW & A a7 9 wwr g e
qE FEW ToEAT T ARG gAT § 4T EW AW
¥ g@Am ¥t T AT ¥ A
Fwm f ?ogwoar i faorg g
wifgwI wq gw AgA sARr  EAniew
FfaeRwy & WiAHIT ATRRE F 7 F A
g7 WaAr wigk § AT @ wiaerd
wT sewrr % wedr &7 wifer g ¥
Tzt 9T & gt wiEw T% oad § 1 TE e
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[+ wy fowd]
W WeIT  weEtew | sy gei
ot waw ot srdat & W qfewrie W
Wt wfeery w1 35 g § vRwe s

# gfewr gnfr

MR. DEPUTY-SPEAKER : [ do not
know what ruling he wants on this. His
first point is that there has been a long
delay. It is dated 12th April and now it
is the 10th of May, almost a month. There
has been delay. 1 do not know what the
Minister has got to say. To me it appears
a long time.

SHRI SUBODH HANSDA: We have
to pass through so many formalities which
tehe some time.

SHRI PILOO MODY (Godhra) : What
are those formalities ?

MR. DEPUTY-SPEAKER : 1 thin.
he can explain why the delay has occurr-
ed. “As soon as possible” means as soon
as possible. It may be two or three days,
a reasonable time. There should not be
any unduc delay. If the Government
find that they are unable to place the
Order on the Table as soon as possible,
which to me means as soon as possible,
without any delay, then they must come
forward with an explanation giving the
grounds for the delay.

After these Oiders have been placed, it
is for the House to take note of these
Orders.

SHRI MADHU LIMAYE: An Explana-
tory Note should be attached to the
Order.

SHRI H. M. PATEL (Dhandhuka):
What is your ruling on “as soon as possi-
ble" ?

MR. DEPUTY-SPEAKER : “As soon us
possible” means if it is possible even
tomorrow, unless there is some reason
which stands in the way.
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Now, it has been brought to my notice
that there has been a precedent. 1 will read

out the relevant portion : 1

“All $atutory Rules and Orders re-
quired to be laid before the House
should be lnid as edarly as possible,
‘within a period of 15 days of their
publication in the Official Gazette
if the House is in session and, if
the House is not in session at the
time of publication of such Sta-
tutory Rules and Orders, they
should be laid on the floor of the
House as soon as possible after
the commencement of the mnext
session but, in any case. within 15
days of such commencement.”

Lhere has been a ruling on this.

SHRI H. M. PATEL: The ruling has
been clearly violated.

What is somewhat peculiar in what you
have read just now is that when the House
is not in session, then too the Orders shall
be laid on the Table of the House as svon
as possible. Why not within the first week
of the commencement of the session? Ob-
viously, it must be possible. When the
House is not in session, there is plenty of
time for them The time of 15 days 1
when the House is in session. When the
House is not in session why not within the
first week of the commencement of the
session”

MR. DEPUTY-SPFAKER : What ]
read out is not a ruling. This is from &
Report of the Committee on Subordinate
Legislation. In this case, this outer
limit of 15 days has been exceeded.

SHRI H. M. PATEL: 1 am, therefore,
suggesting now, since the question has
arisen now, that there should be a modi-
fication. In regard to Orders passed, when
the House is mot in session, the copies ot
such Orders should be laid on the Table
of the House within the first week of the
session.
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SHRI INDRAJIT GUPTA (Alopore) :
Even this outer limit of 15 days has been
exceeded,

MR. DEPUTY-SPEAKER :
give ‘an explanation for that.

SHRI MADHU LIMAYE: An Explanu-
tory Note must accompany it.

He has 1o

MR. DEPUTY-SPEAKER :@ About the
second point, that is a suggestion made by
you. 1 cannot off-hand give my ruling on
that, 1 think, attention should be paid to
it.

SHRI MADHU LIMAYF : Please don’t
give an ofi-hand rulmg You may give it
later on.

SHRI S. M. BANFRIEL (kanpui)
In this particular case. Shr1 Subodh Hansda
18 supposed to lay something. Without an
Explanatory Note, should we take it as
laid ?

MR. DEPUTY-SPEAKER : In this case
the Speaker has given the consent and he
has laid it. Obviously, he must also give
an explanation as io why theie was this
delay.

SHRI INDRAHT GUPTA: An Fapla-
natory Note has to accompany that Order

MR. DFPUTY-SPEAKFR : Now, he
can give an Explanatory Note later on.
In this case, an Explanatory Note will
follow. But in future, whenever an outer
limit of 15 days is exceeded, the Govern-
ment must inevitably attach an Explana-
tory Note explamning the delay,

As regards the second point, it is a
suggestion and, as I said, attention should
be paid to it. 1 cannot say anything more
off-hand.

SHR] MADHU LIMAYE: You can
give your ruling later on.

SHRI S. M. BANERJEE: In this case,
you have allowed the Minister to lay it
twice,
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MR. DEPUTY-SPEAKER:
once. That is all.

It is lad

SHRI H. M. PATEL: An Explanatory
Note to which Mr. Madhu Limaye is
drawing your attention is where reusons
have to be given for the Order passed.
That statement should accompany all such
Orders. That is the point on which Mr.
Madhu Limaye wants your ruling. The
other point, of course, is about explanation
for failure to lay it on the Table within
15 days. 1 would request that the Minls-
ter should be required to submit that with-
in a fixed time. We do not want to carry
it on to the next Session. In so far as
this order is concerned, the explanatory
memorandum, explaining why is it that
they have failed to do within 15 days,

* should be submitted early, within a fixed

time . . .

MR. DEPUTY-SPEAKER : Tt will be
given as soon as possible; if possible. even
by tomorrow.

Shri Suhhdev Pinsad

Review and Annual Report of Hindustan
Copper Ltd., 1971-72

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): T beg to
lay on the Table a copy each of the follow-
ing papeis (Hindi and English versions)
under sub-section (1) of Section 619A of
the Companies Act, 1956:—

(i) Review by the Government on the
working of the Hindustan Copper
Limited, for the year 1971-72.

(ii) Annual Report of the Hindustan
Copper  Limited, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor-
General therson.

(Placed in Librarv. Seée No. LT-5034/73}

S. M. BANFRIJEE: The Anmual Report
for the year 1971-72 should have been
completed by Maich 1972, and it should
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{Shri S. M. Banerjee]
tave been audited immediately thereatter.
How is it that these papers are being laid
now, so late?

that delay here has prima facie occurred.
have said that.

SHRI S. M. BANERJEE. One is the
delay, and the other is violation of a man-
datory provision uader the Companies
Act .

SHRI VIKRAM MAHAJAN (Kangra)
Which section?

SHRI S. M. BANERJEE lhe section
which applies, the reievant sevtion.

MR. DEPUTY-SPEAKER: This 1 deve
joping into a discussion. Obvyiously we can-
aot do it at this stage. Theie may be
many things. . (Interruptions) Order, order.
The point is that, after this has been laud,
if there are scrious loopholes that have
occurred as yop want to pownt out, there
should be another means of raising this.
You can poiat them oul at this atage, but
then i you raise .

MAY 10, 1973 :
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MR. DEPUTY-SPEAKER: 1 must say
that 1 myself have not been able to read
aHl these orders and rules. n not possi-
ble.

wlt wy foewd : o sraferr o & ww
iy o wfe se e agr A A,
a1 AEY wx AR AT A |

MR. DEPUTY-SPEAKER : I would
like to say this that it is not my intention
to prevent Mr. Limaye or anybody from
expressing himself. 1 only say that all
these should come at the pioper time. That
is all.

SHRI PILOO MODY: ‘[here is a very
fundamenta! primciple involved here that,
where u citizen 15 required to abide by a

* provision of law, the Goveinment should

not flout that law. This 15 a fundamental
principle that Mr. Limaye is referring to
This is wholly agamst the statutory prowi-
gions of the Government and, theretore,
not only a proper explanation 13 due to the
House here but it 1 also a ht case for

other proceedings also, if necesary.

MR. DEPUTY-SPEAKER . Mr. ©.
Venkatswamy.

Aroua] Report of Employees Stnte Insu-
rance Corporation, 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (8HRI G. VENKAT-
SWAMY). | beg 10 lay on the Table a
copy of the Annual Report (Hindi and
English versions) of the Employees’ State
Imsurance Corporation for the year 1971-
72, under section 36 of the Employees’
State Insurance Act, 1948, [Placed in Lib-
rary. See No. L'T-5035/73].

MR. DEPUTY-SPEAKER: Here also,
if delay bas occurred, you should veme
out with an explanatibn.
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MESSAGES FROM RAJYA SABHA

SBCRETARY : Sir 1 have to report the
following messages received from the See-
retary of Rajya Sabha :—

(i) “In accordance with the

of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Finance Bill, 1973, which was
passed by the Lok Sabha at its
sitting held on the 3rd May, 1973,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill."

(ii) “In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed
to enclose a copy of the Mani-
pur State Legislature (Delegation
of Powers) Bill, 1973, which has
been passed by the Rajya Sabha
at its sitting held on the 8th May,
1973,

MANIPUR STATE LEGISLATURE (DE-
LEGATION OF POWERS) BILL
As Passep BY RAJYA SABHA,

SECRETARY : Sir, 1 lay on the Table
of the House the Manipur State Legisla-
ture (Delegation of Powers) Bill, 1973,
as pussed by Rajya Sabha.

———

12,41 hrs.

STATEMENT RE. NATIONAL RAYON
CORPORATION LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R. CHA-
VAN): Hon. Shri Madhu Limaye had re-
ferred yesterday in this House to the
affaira of Natienal Rayon Corporation Ltd.
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I promised to ascertain facts and this state-
ment i3 being made in pursuance of this
promise.

The National Rayon Corporation Limi-
ted, Bombay, has called its 26th annmal
peneral meeting to be held on 11-5-1973
to transact various items of business which
includes election of Directors. With regard
to this matter an application had been re-
ceived by the Company Law Board from
some shareholders through their Solicitors
—Bhaishanker Kanga and Girdharlal
requesting for issuing an order under Sec-
tion 250 of the Companies Act, 1956,
restraining the exercise of voting rights by
the preference sharcholders from Kapadia
group so that the Kapadias may not be
able to get their nominees elected in the
place of retiring Directors. {(In this com-
pany, thc preference sharcholders have
equal voting rights as are conferred on the
equity sharcholders by virtue of the saving
provision contained in Section 90 of the
Companies Act, 1956).

The apprechension expressed by the
shareholders in their petition is that if
Kapadias are in a position to get their
nominees elected, they will obtain a majo-
rity on the Board of Directors of the com-
pany and thus complete their control over
the affairs of the company. On receipt of
this application, the Company Law Board
had examined the matter and the parties
concerned were asked to submit their re-
presentations. In the meanwhile, the com-
pany has informed the Company Law
Board by telegram that the sharcholders
have withdrawn notice of resolution to be
moved at the annual geperal meeting to
be held on 11-5-1973 for removal of Shyi
Rasiklal Chinai from the Office of Director
and that the applicants have also with-
drawn the application under Section 250
of the Companies Act and as such ihe
company was pot submitting any written
representation of the allegation contained
in the application. The Solicitor of the
applicants, Bhaishanker Kanga and
Girdharlal bave also informed the Compe
pany Law Board by telegram that the pe-
tition filed by them under Section 250 of
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[Shri D. R. Chavan]
the Companies Act has been withdrawn
by their clients and the Solicitors have also
requested the Company Law Board not
to proceed with the application.

By an order dated 30-6-1971, the Cum-
pany Law Board had appointed two direc-
tors under Section 408 of the Companics
Act, 1956 for a period of two years with
effect from 30-6-1971. The terms of office
of Government Directors will expire on
29-6-73. In respect of this matter also,
an application has been received tfiom
some shareholders through their Solicitors
Bhaishanker Kanga and Girdharlal reques-
ing that the Government may appoint direc-
tors under Section 408 for further period.

In view of the allegations contained in
the application under Section 408 of the
Companies Act, the Company Law Board
is making inquiries as required under the
said provision for conmsideranon as to
whether Goveinment Directors have to be
appointed for further period. It is expec-
ted that the Company Law Board will take
appropriate action after affording an oppor-
tunity to the company to show cawse.

SHR!I MADHU LIMAYF rove—

MR. DEPUTY-SPEAKER: 1 will Insien
to you. But please listen to me fist You
know the rules as much as anybody else.
Under rule 372, no question can be asked
after a statement 13 made, but you may
seek a discussion on this under rule 342
later on, but not now

o wg foewd (aT) . # g A A
g oo wh AT wad ¥ €€ wm
§ o oo% fad 372 ¥ Afew R o T
for § oy ¥t & wrtw 9 frar w80
& gaer 377 % IovAT AW g A g faar
& o § guar e &) oW & Fwoow
AW T WSSO SO WEW f | OEA
Wrgend f a8 oW g e
mu.q;tmm:n,wqtm
-1, A1 w1 - wwwr Frvia e ferar o)
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MR. DEPUTY-SPEAKER: | am con-
cerned with the procedure of the House.
Kind]y sit down.

ot vy ferd o AR am qh
W g

MR DEPUTY-SPEAKER: (ider please.
It is correct that this statement of the
Minster 13 not swo more. 1  understand
that this matter featured yesterday and
when it was 1aised yesterday under Rule
377, he said, he would come foiward with
4 statement.

SHRI MADHU LIMAYE: The Chair
directed lim to mahke a statement . . .

SHRI C. M STFPHEN (Muvattu
puzha)  What difference does it make”

MR. DEPUTY-SPEAKER : It is not
rule 372, 1t 1v Rule 377. He has come out
with a statement in reply to a point which
was 1aised. Under Rule 377, after the
statement 15 made, perhaps you can seek a
brief clarification.

AN HON. MEMBER: Other Members
also

MR. DEPUTY-SPEAKER: No, not other
Members.
ot wg fed W ¥ sos W oA
om (5) ™

No change in the Board of Directors
made after a peison is appointed or direct-
ed to hold office as a Director or Addl.

Director under this Section shall, so long

s such Director or Addl Director holds

office, have effect unless confirmed by the
Central Government. Ve
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FALEH § AGAT W ARATHT & W 9T
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i g T Y T ¥ 2§ v
gerw & W\ frar W& W om @ 3
MR DEPUTY SPEAKER If
want to clanfy, you may do so

SHRI D R CHAVAN On the question
rased by Mr Madhu Limaye the con
cerned section 15 Sec 408(5) which says

*No change in the Board of Directors
made after a person 15 appointed or direct
ed to hold office as a Duector o1 Addl
Director under this Section shall so long
as such Director o Addl Durector holds
office have effect, unless confirmed by the
Central Government ¥

st wy fewd ot 7@ W vwEw
® o frae @ g R A W wwfa
W owew ot it RO feer o b
2077 ®1 qferiz f dow W @ @
Bl

SHRI D R CHAVAN 1 have ex
plamed the position 1n the first part of my
statement If there 1s not going to be uny
change, what 1s to be done about it’ The

4pplication. was put in by the solicitors of
the sharcholders under Section 250

L owy feR d ww wmte
M VT WRW W W R www %

you
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MR DEPUTY SPEAKER*  Order,
please Under Rule 377 the discussion
should not become a full fledged discussion
Then there 1s no meaning in having 377

SHRI C M STEPHEN 1 nse on a
point of oider A new procedure 1» now
sought to be set in I will read Rule 377

A member who wishes to bring to
the notice of the House any matter which
15 not & Point of order shall give notice
to the Secretary in writing stating brief
ly the point which he wishes to rase n
the House togcther with reasons for
wishing to ruse it and he shall be per
mtted to raise it only after the Speaker
has given his consent and at such time
and date as the Speaher may fix

The Minister hyw made a statement ana
4 distinction 1S now sought to be made bet
ween a statement made by the Minster
following 377 and one whith 15 made suo
mory  The pomt I am emphasising 15 that
under 177 1t 1 not contemplated that the
Minister may o1 should mike a statement
There 13 no provision Now Sir if a direc
tion cin be given for a statement to be
made there should be some piocedure
There 15 nothing like that Theiefore
accolding to me on a stitement made by
the Minwster swo moty under 372 or under
any other rule it 1s worth consideration
whether this question and answer on the
statement of the Mimster 15 permussible |
am ashing for a clear ruling from you as
to whether this question and answer on the
statement of the Minister 1 permissible

MR DFPUTY SPEAKFR In the first
place | would like to make it very clear
that it 18 an inherent rnight of the Speaker
to 1ssue a direction The rules provide for
that (/nterruptions) As far as the direction
i» concerned we are all veiy clear that the
Speaker can msue a direction In this par-
ticular case the Speaker has

SHRI 8 M BANERJEE (Kanpw) You
may explain this to um separately Why
take the time of the House?
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MR, DEPUTY-SPEAKER: He bhas
mentioned it in the House, and I

giving the ruling. In this case,
Speaker has given a direction, smd
Minister has come forward with a

ment. This is taking place under
.

Now, the regulation of nile 377 is some-
thing which is not clearly provided for here,
but certain conventions have developed,
and this rule 377 has come into promi-
nence only during this session; almost
every day, we are having statermenmts under
rules 377, which we pever had before. ..

SHRI C. M. STEPHEN: Now, it is
taking on wings. It was not contemplated

SHRI S. M. BANERJEE: It is coming
on the printed Order Paper now-a-days.

MR. DEPUTY-SPEAKER * It has come
into prominence during this session. That
s what I am saying.

How rule 377 1s to be regulated will all
depend on the Speaker and on the House.

AN HON. MEMBER : And on you.

MR. DEPUTY-SPEAKER - And on me,

as long as I am in this Chair. Now, the
rule says ‘raise the point’. Whether that
will also need a reply from the hon.

Minister is an open question, as far as the
rules are concerned.

SHRI S. M. BANERIEE: Otherwise,
why should we raise 1t?

MR. DEPUTY-SPEAKER : But it has
happened here many times that the Mem-
ber raises a point under rule 377 and the
hon. Minister replies and the matter is
dropped. 1 think we should confine this
to the Member who raises and the Minister
who replies. It may be that some clari-
fication may be allowed, but it should not
be allowed to develop into 3 full discussion.

SHRI INDRAJIT GUPTA (Alipope) :

present.

MAY W, 812
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SHRI S. M. BANERIEE: It should be
referred to the Rules Committee.

MR. DEPUTY-SPEAKER: 1 do net
know why Shri S. M. Banerjec is interrup-
ting on everything.

I am told again that the Speaker has
directed, as far as this is concerned, that
the matter is left to the choice of the Minis-
ter If he wanis to give a reply, he may;
if he does not want, the matter ends there,
but 1 think notice is taken of it.

But what I would like to say at this
stage 15 that we should not allow this to
develop wto a full discussion. If hon.
Members want a discussion on a statement,
then rule 342 is there.

If the hon Minister has finished, we may
pass on to the next item.

SHRI D. R CHAVAN : 1 have finished.

st g fewit. &7 W fs W W
TrrtwrT weer it wrdm, Wy ey g
W 3% 78| Ao wem A R, W
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SHRI C. M. STEPHEN : Again, 1 am
ristng on & point of order. I could under-
stand your ruling, which is perfectly accep-
table and perfectly semsible. This » a
sound ruling that a statement may be made
and that would be the end of the matter;
it cannot develop into a full-scale discus-
sion. Am I to understand from what

are saying that if a statement comes,

a discussion can go on
Member who rafses it and the
and it will be barred 10
Members? ltmnop

ment of the Minister, and if further
sion is allowed between the Membef
the Mipister, it becomes the propénty’

é

the
the

sl§§§
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the House, and the other Members must
alsd be permitted to tome into the picture.

SHRI INDRAJIT GUPTA: There is no
discuséion,  ‘Since the hon. Minister has
made nu stetement, if Shri Madhu Limaye
secks a clarification through a question,
through just one question only, and not a
discussion, what is wrong with it? He is
only seeking one clarification in view of the
fact that the board of dircctors is meeting
today. [Is the hon. Minister prepared to
give it? M 00, let him give it. Otherwise,
let him say ‘No’.  Will Government ap-
prove or disapprove of the proposal to
change the board of directors? Let him
say ‘Yes' or ‘No'. That is all.

14 b,

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): Wheno we raise a question in the
Houise under rule 377, we expect the
Minister to give a reply. If after the reply,
something is left over-here there is an 1m-
portant question remaining, that the
Kapadins are going to cormer the director-
ships—we are perfectly within our rights t»
ask the Minister to reply to that. Other-
wise, what for are the rules? What for
are we here? This is surprising.

MR. DEPUTY-SPEAKER : In view of
that, | have allowed Shri Madhu Limaye
to seek a clarification. He has sought it;
fet the Mumnister reply, if he wishes, and
then the matter should be dropped.

SHRI VIKRAM MAHAJAN (Kangra):
On a point of order. Under rule 377, can
& Member or the Chair direct the Minister
to give an assurance in the House? You
can ash for a clanficaion. nmot an assu-
rance.

MR. DEPUTY-SPEAKER : I would say
this: I have allowed Shri Madhu Limaye
to seek a clarification. It is for the
Minister, if he wishes, to reply or not to
repfy. It is up to him.

SHRI D. R. CHAVAN: The question
that Shri Madhu Limaye bas raised is con-
cerning sub-section (5) of sec. 408. Now
thuqm-rha only if a particular
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thing takes place. That will be decided
when such a contingency arises,

BHRI MADHU LIMAYE:

‘When
Parliament will not be in seasion.

SHRI D. R. CHAVAN: What does it
matter? I cannot take a decision when the
matter is not before Government.

st wy fowd : gt ewfenr
fafrdy &1 TaleT § aORT @ SET &1
wq aF qATAT WAL

MR. DEPUTY-SPEAKER : Order, order
This matter ends there.

e e e

14.02 hrs.

MATTERS UNDER RULE 377
(i) Floods in Tripura
MR. DEPUTY-SPEAKER : There are

two matters under rule 377, to which con-
sent has been given by the Speaker.

SHRI B. K. DASCHOWDHURY (Cooch
Behar): 1 am rising this matter of urgent
public importance under rule 377,

It is reported that on the 8th May 1973

: Agartala Town, the capital of Tripura, and

its neighbouring areas have been heavily
flooded and several persons rendered home-
less. Some have taken shelter on the top of

* hillocks, several local institutions and local

offices and also homes and houses have
been totally submerged, and as a result
thereof, these ure not being used. The
Chief Minister of Tripura has sent a
message to the Government of India to
help in the flood relief operation. The
Defence Minister has been  requested to
send helicopters immediately for rescue
operation in the marooned area. [ under-
stand one or two helicopters have already
been sent.

This has created a great havec somewhat
usprecedented in that area. Therefote, 1
draw the attestion of the Government Yf
Indin to send immediately refief materfals



17 Martters

fshri B. K. Daschowdhury]

to Tripura. The Border Security Force
and the defence personnel posted in Tri-
pura should be pressed into service in the
flood relief operation. Otherwise, a serious
sitvation will follow,

1 would request the hon. Minister of Ir-
rigation and Power through you to make
a statement on the latest situation concern-
ing thé flood in Tripura.

SHRI BIREN DUTTA (Tripura West):
For the last two years, Tripura has been
suffering from drought. 1 came on the
8th. I found there that the ration shops
have collapsed. 1 met the Chief Minister
of Tripura. He has appealed to Delhi for
food. 267 people have died of starvation
Hundreds of people were coming to Agar-
tala town and other towns, and the Tripura
Government has promulgated section 144
debarning the starving people from approa-
ching the Government authonty. Im this
situation, the flood has come; serious floods
have affected the State and the Agartala
town. It is reported in today's papers that
a helicopter has been pressed into service
for rescue operations, and many portions
of Agartala town itself we under deep
water There are already starvation deaths
due to famine, and the Government hus
neplected the people and neglected to sup-
ply food in time. Now, this flood will
¢reate havoc.

1 want to draw the attention of the House
thiough you and the attention of the Gov-
ernment to this situation. 1f there is no
emergency measure to relive the situation,
hundreds will die, because there is no rail-
road in Tripura, and the food is to be car-
ried through the motor and the roads are
in a bad condition. The Government of
Tripura has declared openly that there
not an iota of food grains there. The
sending food from Dharmanagar
motor straight to the fair price
Tlm is a very serious sitvation. I

g3
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(i) ALLEGED OQBJECTIONABLE
ACTIVITIES OF A U. S. CONSULATE
OFFICIAL IN CALCUTTA

SHRI 5. M. BANERIEE (Kanpur): Mr.
Deputy-Speaker, Sir, with your permission
I would like to raisc a very important
matter We learn from today's papers—
for instance, the Parrior—a news entitl-
ed “American official’s recall ‘requested™.
It says that Mr. Peter Burleigh, political
officer mn the US consulate in Calcutta,
has been engaged m so many objection-
able movements, and that “the US em-
bassy 1n India has been ‘politely’ asked
by the Government of India to withdraw
Mr. Peter Burleigh, political officer in the
US consulate in Calcutta, from India, it
is reliably learnt” It is stated that he is
a CIA agent. The new US ambassador is
understood to have told Indian officials
that Mr Burleigh was not connected with
the CIA and was not a ‘bad man’. Accor-
ding to the US ambassador, he was not a
bad man. But it is quite clear from the
nformation available with the Government
of India that he was seen in Jammu and
and Kashmu. “The alleged involvement of
4 CD cai in the alleged self-immolation ot
un Anand Marg ‘avadhoot’ » also cons-
dered in informed circles as significant.”
He was seen in Harzaribagh before the
riots took place in Hazaribagh, and yet
this officer has not been shifted. “Accerd-
ing to reliable sources, Mr. Burieigh viait-
ed Gangtok sometime before trouble
erupted there and was engaged in suspici-
ots activities. He is also understood to be
in regular and close contact with some
important leaders including Congressmen
in Bihar and Orissa. His visits to Hazari-
bagh are also regarded as suspicious.”

I am not concerned with whom he

H-
concerned, but the question js, the eatire
country is concerned, and he is under the
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Ie and wise guidance of the chief
CIA agent here in the US embassy getting
all sorts of guidance. T want to know
whether the Government of India has taken
a decision. 1 am happy that the Minister
of State for Home Affairs is here, Let
him listen. After all, he is one of the two
Ministers of State in the Home Ministry.
I am referring to a matter which is entirely
a matter concerning the Home Ministry.
A known CIA agent is moving about the
country with a view to sabotaging every-
thing and creating conditions for disaffec-
tion in the country through communal
riots and other activities, namely, Mr. Peter
Burleigh, political officer in the US con-
sulate in Calcutta. So, if this is the position.
and if the US Ambassador is still refusing
to transfer this man. what happens? The
Government of India have said that before
the Government of India declares him
persona non-grate he should be transferred
from this place. If that has not been done
by the Ambassador, I would request the
Minister., through you—he is not listening
and has not listened at all—to note the
feelings of the House and take suitable
action and see that this man, Mr. Peter
Burleigh, CIA agent, is arrested im-
mediately. They are arresting so0 many
people despite the Supreme Court ruling,
people are not released ; thousands arc in
jail. He is going free in this country. There
should be no discrimination in favour of
foreigners, He is moving throughout the
country. Why has he not been arrested?
T want an assurance from the Government.
Kindly direct the Minister t0 make a
statement tomorrow. It is a very serious
matter. I am reading from the newspaper.
I want an assurance from the Government.
more about him and he will bear me out,
that this officer is moving throughout the
country though his office is in Calcutta.
He should be arrested or kicked out from
this country.

(iii) Purchase of Planes by India Alrlines

MR. DEPUTY-SPEAKER: We shall

now take up the next item . . .
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SHRI JYOTIRMOY BOSU (Dwomond
Harbour): 1 have written to the Speaker
and he said it would come . . .

MR. DEPUTY-SPEAKER: You have
written to the Speaker. I have no doubt
wbout it. It seems the Speaker has per-
mitted only these two to be raised.

SHR1 JYOTIRMOY BOSU: Rules 377
is quite clear; it is a question of drawing
attention to a very important issue.

MR. DEPUTY-SPEAKER : You
the consent of the Speaker.

need

SHRI JYOTIRMOY BOSU: You can
give the consent now. Why do you want
to withhold consent? It is about the pur-
chase of Bocing planes.

MR. DFPUTY-SPFAKER : Do not he
too sure that your question may not comec
up tomorrow or the day after. But it
is not a healthy thing. You have
given prior notice to the Secretary.
That has been considered by the
Speaker. After  taking  everything
into consideration, he has seen it fit to
peimit these two. 1t 1s not a healthy thing
for a person in the Chaii, off the cuff,
ad hoc, to give a decision or permission.
1 assure you that this will be conveyed to

the Speaker, your strong feelings Please
do not nsist.
SHRI JYOTIRMOY BOSU: 1 would

insist. 1 would like to raise the matter
now because it is a very important matter.

MR. DEPUTY-SPEAKER: There are
two things; kindly sit down.

SHRI JYOTIRMOY BOSU: In course
of time.

MR. DEPUTY-SPEAKER: I
my legs.

am o8

SHRI JYOTIRMOY BOSU: So am L

MR. DEPUTY-SPEAKER : The rule is
clear that when the Speaker is un his legs



183 Mddrtery Undbe Rule 317 MAY 10, 1973  Code of criminal Procedure Bili 184

™r. Deputy-Spesker]
the Member should resume his l'.uﬂl
of us cannot speak. I am pointing out to

you the rules. i i mot a beaithy thing
iumyhodyhthecmﬁr...

SHRI JYOTIRMOY BOSU: You have
said that thing.

MR. DEPUTY-SPEAKER : Your mo-
tion, your very strong feclings, and the
fact that you have drawn my attention in
the house would be conveyed to the Spea-
ker. That would be enough. Please do not
compel me.

SHRI JYOTIRMOY BOSU:
given prior notice. It
arbitrarily decided. A very powerful
Boeing Lobby is working in the
country. The Fifth Five Year Plan of the
Indian Airlines has been published but 1t
has not been distributed to Members of
Parliament because the Boeing Lobby does
not want it to be distributed. Thure are
officials In the Airlines, Civil Awation
Directorate and the Tourism and Civil
Aviation Ministry who are connected with
the Boeing Lobby and who are with-
holding that. It is a serious strain on the
country's resources How on earth can
such a thing be withheld from Parliament?
1 want a rcply from the Minister, because
it involves Rs. 175 crores foreign exchange
which the Americans want 1o plunder from
this country. It is a very serious matter.
I want a statement from the Government
in this regard.

MR. DEPUTY-SPEAKER : I treat this

1 have
cannot be

as Zero hour. So he has raised it during
the Zero hour.

AN HON. MEMBER: Has it been
recorded?

MR. DEPUTY-SPEAKER : Of course it
has been recorded.

(Interruptions).

MR. DEPUTY-SPEAKER: I think
there has been a little misunderstanding.

Have not sald’ that it should not be re-
corded.

¥ Mave held that this will hot be treated
&y vmder nm.rhwmmmd

.
to Mm
the
raise

Minister cannot obiousty give a reply be-
cause he is nbt aware of this. I have to treat
this as during zero hour. He raised it and
since he has done it, it should be on record.

SHRI JYOTIRMOY BOSU : The ques-
tion is that for the Fifth Five Year Plan,
for the first time as we hear, this Govern-
ment is going to spend Rs. 175 crores in
foriegn exchange, Every pie has been paid
in foriegn exchange for what we buy from
the foreign countries. Now, the American
Boeing lobby is working in this country to
sabotage the whole thing, so that we may
not make our purchases from the world
And in that context, they have published
their Fifth Five Year Plan, the Indian Aur-
lines Fifth Five Year Plan Report, which is
ready for quite some time. Hundreds of
copies are lying ready, but they have not
been given to Members of Parliament
Deliberately these are being withheld till
the end ot this sewsion because the Hoemg
lobby's interests will be jeopardised. 1 want
you to be hind enough to tell the Govern-
ment to make a statement in this regard
and assure the House that nothing will be
done which goes against the interests of the
country.

14.17 hrs.
CODE OF CRIMINAL PROCEDURE
BILL—Conrd.

MR. DEPUTY-SPEAKER: We now
take up further discussion of the Bill to
consolidate and amend the law relating to
Criminal Procedure.
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M this connection, T have received a good epough to accede to our
notice under rule 109 from Shri Chavda request.”

to move that the debate on this Bill may .

Yo »djourned. Shri Chavda has not given VO™ before I call on Shri Chavda to
mmhhblmmﬁ,hmm&emﬁon.ﬂwbﬁniﬁerof?ulia—
od the position to me in my chamber. Atthe MeNtery  Affairs has something to say.

me A
same time, other hon. Members, Shri Piloo
Mody—and the other hon. Member whose

think that in their letter they have given
some grounds and it will help to have
a meaningful  discussion if | read that
letter out. They have given some points and
then 1 shall allow you to move that motion.
I shall read out the letter and then we
shall see about that. This is what the hon.
Members have written in this letter:

“We are writing this to request you
to postpone further discussion on
the Code ot Criminal Procedure
Bill. This is an extensive redraft
of the old Code of Criminal Pro-
cedure, but no indication is given
in the Bill itself of the amend-
ments that are sought to be effec-
ted in the old Criminal Procedure
Code. Without this, useful dis-
cussion is well nigh impossible

“We appreciate that the Government
has agreed even at this late stage
to supply a list of the amendments
before the discussion is resumed
today. You will agree, however,
that without a proper study of
those amendments, no worthwhile
comments can be offered. What
is even more important, amend-
ments to the Bill cannot be pre-
pared for consideration in a hurry.
It seems to us imperative, there-
fore, that further discussion of the
Bill should be postponed to a
later date so that we can sub-
mit such amendments as we
may consider necessury after a
thorough study. This is too im-
portant & Bill to be rushed
through. We trust you will be

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHURA-
MAIAH): 1 had a discussion with all thc
leaders who are here and 1 think that I
also had discussed that with my colleague
here and I have conveyed to him that it
is the desire of the House that clanse-by-
clause discussion may be postponed to the
next session, and my colleague here has
agreed. It is also the desire of the Oppo-
sition, as T found this morning when we
met, to conclude the general discussion to-
day and postpone the clause-by-clause dis-
cussion to the next session. There was a
general consensus on this. In view of this
I hope that this motion need not be moved.

SHRI DINESH JOARDER (Malda): Yes-
terday 1 pointed out that the Bill for
amending the Indian Penal Code has been
referred by the Rajya Sabha to a Joint
select Committee. ‘The Cr.P.C. relates to
the execution, implementation and applica-
tion of the sections of the I.P C. So, unless
and until the Bill for amending the LPC
i passed by both the Houses, this Bill for
amending the Cr P.C. should not be taken
up. Otherwise, s0 many anomalies and
complications will amwse. So, 1 want the
entire discussion on this Bill to be post-

poned.

SHRI H. M PATEL (Dhandhuka) : Mere
postponement of the clause-by-clause con-
sideration would not be sufficient. For one
thing, the time allotted for clause by-clause
consideration at the moment is very little.
Much mpre timé will be required by mem-
bers for studying the Bill carcfully and tabl-
ing amendments. Therefore, I think it is
desirable that the gencral discussion also
should be postponed, so that there is a
much more fruitful discussion. There is
the additional reason pointed out by my
friend just mow that the IP.C. is also
sought to be extenslvely amended and that
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Bill is now before a Joint Select Commit-
tee. There is no particular reason why the
revision of the Cr.P.C. should precede the
IP.C. In fact, it ought to follow.

PROF, MADHU DANDAVATE (Raja-
pur) : Sit, 1 am rising on a point of order.
This Bill before the House was processed
by a Joint Committee of both the Houses
The report of the Joint Committee clear-
ly indicates that there 13 no minute of dis-
sent as far as clauses 10, 11 and 12 are
concerned. Already Government has ac-
cepted these clauses That Bill as reported
by the Joint Committee went to the Rajya
Sabha and there, violating the accepted
procedure and convention, when the Joint
Committee has unanimously accepted cer-
tain provisions. Government on its own o1
at the request of some members, agreed to
the deletion of clauses 10, 11 and 12 and
they have been diopped Since the Jomt
Committee consists of members of both
Houses, without the conscnt of this House,
the Home Minister had no right to agree
in the other House to the deletion of these
provisions Theiefore, [ submit this is a
gross violation. Personally 1 feel that it
is also a breach of privilege. I have given
notice to the Speaker that T should be per-
mitted to raise this privilege issue.

ot wy fowd (arer) e wERw,
% 410 AT = gEAd N 7 W 9Nd AW
Y WA VAT AE W wEAT | I
TGE WWDT AL WOE FAA T AT
AT WY ST HEAT w7 wACT off, 3EE Fiw
w @ ' N foew & R faAr wW
oY agw ¥ frar | e AW & AR W
qrardr €, #fer g $ s A o
fauf ggw wid ¥ wwT ¥ @vew @), @v I
T & arewr fY T ¥ ww owaa ¥ wfr
gowenit § wifed wead ot & o q@ o
§ 99 9T EW W TR S sEeq ffag
g A wAD W wfonr W owaw g,
W w@gd e Afrg, sed e aw
SET ET W WETED |
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MR. DEPUTY-SPEAKER : 1 canpot,
obviously, give a ruling.

SHRI K. RAGHURAMAIAH : So far
as Criminal Procedure Code vis-a-vis the
Indian Penal code is concerned, my col-
league dealt with it yesterday.

PROF. MADHU DANDAVATE: Sir, I
have raised a very important point. If
you want to give us your considered opi-
nion, 1 can understand that. There s
nothing which the Minister can say on
this. If you want more time to consider
this, you can say so. I would like this
point to be clarified.

MR, DEPUTY-SPEAKER: As far as
the constitutionality or legality of the Bill
18 concerned, whether it can be taken up
or not, it should have been raised at the
beginming, before the House gave permi-
ssion to the Mover to move the Bill for
consideration Now it is rather too late.
1 find from what you say that it 8 a
complicated matter. I cannot give my
ruling off-hand. It has to be considered.
If the idea is to stop or postpone the dis-
cussion, I think it is too late because the
House has already given permission for the
discussion to take place, As far as the
motion to postpone the debate is concerned,
that is a different question. The Minister
has made certain suggestions and the Mem-
bers have expressed themselves on it. Now
that the Mimster is on his legs, I would
like to listen to him. If Shri Chavda insists
on moving his motion, as I have already
given my consent, I cannot go back on
that.

PROF. MADHU DADAVATE : There
are a number of precedents where in the
course of the discussion also such points
of orders have been raised. It is not as
if such matters can be raised only at the
beginning. At any stage of the discussion
it can be raised,

SHRI H. M. PATEL : Merely to say
that this point of order was not raised at
the beginning and so permission was given
for this discussion is not enough, Suppose
at a particular point of time you notice
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that something wrong has been  done,
then could it not be raised?

MR. DEPUTY-SPEAKER : The diffi-
culty is that I have not been able to dis-
cover it. And you cannot expect me to
discover it right now. I have to study it.
But on that ground alone I cannot post-
pone the discussion.

SHRI H. M. PATEL The point is
of sufficient importance to postpone the
dicussion, because it says that a very im-
portant right of this House has been brea-
ched. The Joint Committee came to cer-
tain conclusions but in the Rajya Sabha
the Minister gave up certain things without
obtaining the permission of this House.
This, 1 think, was improper and the point
raised must be considered and until it is
decided 1t 1s only right that we postpone
the discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
NNET (SHRI RAM NIWAS MIRDHA) :
Tw.. or three points have been raised. The
first point about the Indian Penal Code
was rused by Shri Dinesh Joarder. He
raised it yesterday also and I submitted
that the two things need not be linked to-
gether., It will take a long time for the joint
Committee which is considering the Indian
Pancl Code to finalise its Report and, more-
over, it is not necessary to withhold conside-
ration of this Bill till that Joint Commi-
ttee finishes its work. The Chair was
pleased to accept that and directed that
the House proceed with the consideration
of the Bill.

As regards the other point that because
the Joint Committee made certain recom-
mendations and the Rajya Sabha disagreed
with that and it is contended that a point
of privilege has arisen, with respect there-
to, I do not think a point of piivilege can
he raised as a point of order. But I will
not go into the technical point. The hon.
Member has referred it to you and, if
you like, Sir, yon can deal with it in
whatever way you like.

14 LgS/73-7
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PROF. MADHU DANDAVATE : It
is not that the Rajya Sabha did not accept
it. But you as the Government agreed to
accept deletion of those clauses.

SHRI RAM NIWAS MIRDHA . The
point is, when a Joint Committee makes a
Report, is it not open to the House, which-
ever House it is, to make any amendment
thereto?

SHR1 MADHU LIMAYE :
to the Government.

Not open

SHR1 RAM NIWAS MIRDHA : Can
you make a distinction, it is open to the
House and not open to the Government. . ..
(Interruptions). The basic pomt is, if we
accept the hon. Member's contention, what-
ever the Joint Committee says will not be
varied in any case by the House Anyhow,
that is not the point to be discussed now.

As regards the point to adjourn the
discussion on the Bill, as was decided ear-
licr, we might finish the consideration stage
now and postpone the clause-by-clansc con-
sideration to the neat session. 1 agree the
time s too shoit In any case, we aré
postponing the Bill to the next session.
Personally, 1 am not averse to the conside-
ration stage being also taken to the pext
session. So, the general discussion on the
Bill may continue upto 4 O'cloch and then
it may be taken to the next session.

PROF MADHU DANDAVATE : As
regards the particular procedural point 1
have raised, you may take time but some
rdling has to be given for further gui-
dance It is a very important procedural
point.

MR. DEPUTY-SPEAKER : I do not
want to precipitate matters by giving a
hurried ruling on this matter. Of course,
prime facie it appears to me that the Go-
vernment is very much a part of the
House. Whatever the Report comes from
any Committee, it is for the House to
accept or to reject it. The House is sup-
reme. But 1 do not want to give any
ruling.
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I understand, there is another point con-
nected with this. At 4 O'dlock, we have
to take up some other item.

Code of Criminal

SHRI K. RAGHU RAMAIAH : The
debate on the Bill will continue upto
4 O'clock and then it will be adjourned
to the next session.

SHRI DINESH JOARDER : If we are
going to postpone it, what is the use of
carrying the debate till 4 O'clock ?

MR. DEPUTY-SPEAKER : 1 think,
from the suggestion made by the Minister
of Parliamentary Affairs, it is quite clear
that the Government is prepared to post-
pone even the general discussion to the
next session. It is only a wvery technical
point now that at 4 O'clock, we are to
take up some other item Why not we
continue the general discussion till 4 O™
clock and then adjourn it to the next
session”

SHRI PILOO MODY (Godhra) :Let
us have lunch hour today.

MR. DEPUTY-SPEAKER : 1 think, it
is a very fair suggestion made by the
Government

Mr. Chavda, in view of this, there is
no meaning in moving this motion.

SHRI PILOO MODY : To ask for
lunch is unfair at our own cost ?

SHRI DINESH JOARDER : Sir,
the Order Paper it is written :

“To be taken up at 4 P.M. or as soon
as the preceding items of business
are disposed of whichever is
earlier,

on

MR. DEPUTY-SPEAKER -
musread the whole thing,

“ ‘as soon as the preceding items of
business are disposed oI means
soon after this Bill has been dis-
posed of, which cannot be
done "

You have
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SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : I seek one clarification
from the hon. Minister,

‘While I am not opposed to the discussion
to be continued, I want to submit that
certain complications have been pointed
out by the hon. Members and the Pariia-
mentary Affairs Minister and the Home
Minister accepted that the clause-by-clause
discussion will be continued in the next

MR DEPUTY-SPEAKER : Even the
general discussion.

SHR1 PRIYA RANJAN DAS MUNSI :
Yes, cven the general discussion will be
continued in the next session. My sub-
mission is that when the basic complica-
tions are still to be cleared to the House,
1 feel that even if Members participate in
the general discussion—not to give any
speeches but to suggest some things by
way of remedy—it will be of no use and
1 suggest that without that clarification it
will not come into effect,

Unless the Home Minister himself or
the Parhament Affairs Minister is clear
about the issue which may come up in the
next session and because the complications
are not cleared, if you allow a discussion——
no matter, one can participate—but what
is the use? 1 want to know from the
Minister as to what useful purpose will
such a discussion serve when a majority of
the problems of the Bill are still to be
discussed.

SHRI PILOO MODY : I would like to
suggest to the House that the suggestion
that T have made about breaking for
lunch to-day as a special case is the most
eminent one, for the simple reason, that
any continuation of the discussion on this
Bill, as has just been pointed ont, is
meaningless and because we have to fill
in an hour and a half, it has no meaning
that a lot of meaningless things should
be said. If you want we can ask Mr.
Mobhan Kumaramangalam to make =&
speech for an hour and a helf and he
can fill the time. Otherwise, no purposeful
discussion can take place.
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The ruling you gave just now regarding
the Order Paper about the next item be-
ing at 4 p.m. means that after the Item
before has been disposed of. Now, the
disposing of takes place when we, as a
House, decide that we should adjourn or
postpone the discussion on the subject.

MR. DEPUTY-SPEAKER : If it is the
general consensus that we have decided to
do so. But where is it?

SHRI PILOO MODY : We have decided
that the general discussion also takes place
next session . . .

MR. DEPUTY-SPFAKFR: Wil
continued.

be

SHR1 PILOO MODY : Now I will give
you a very recent precedent on this. Just
a few days ago in this House, in this ses-
sion, where for some strange reason, the
Call Attention notice was postponed to
3 or 4 in the afternoon and the rest of
the Order Paper continued as it was and,
therefore, if you do not want to get into
that tangle which 1 consider wrong, then
I suggest that you looh up, smile and
then say, ‘Go shead boys, have lunch’

SHRI K. S. CHAVDA (Patan) : May I
move the motion, Sir?

MR. DEPUTY-SPEAKER: Well, it is
upto you . . . (Inferruptions).

SHRI K. S. CHAVDA : Under Rule 109
of the Rules of Procedure and Conduct of
Business in the Lok Sabha, I beg to move
that the debate on the Code of Criminal
Procedure Bill, 1972 be adjourned ....
(Interruptions).

SHRI PILOO MODY: What are you
doing. They will oppose it.

SHRI PRIYA RANJAN DAS MUNSI:
T think he has alieady moved.

SHRI K. S. CHAVDA : I want to make
two things clear . . . (Interruprions) 1
have understood. As the Mimster has
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agreed, I am not going to move. I would
like to submit two things for the consi-
deration of the House. 1 am not moving
the motion.

MR. DEPUTY-SPEAKER: But
have already moved it.

you

SHRI PRIYA RANJAN DAS MUNSI:
He has already moved it by saying °I heg to
move. . .' .

SHRI PILOO MODY: The best testi-
mony was that he started to move it, but
he did not tell you what he was to move.
Unless he tells you what he has moved, it
cannot be considered that he has moved
it

MR. DEPUTY-SPEAKER: I do not
know what you have said at the beginning,
but 1 will take the spinit of the House.
Whatever you have said, I will take the
spirit of the House. 1 would like to again
ascertain from you whether in view of
what has been expressed, you still say that
you are moving the motion.

SHRI K. S. CHAVDA : I want to sub-
mit something more.

MR. DEPUTY-SPEAKER : You do not
want to move but you only want to submit.

SHRI K. S. CHAVDA: Yes, Sir, I do
not want to move. 1 want to submit.

My submission is this. All the offiences
under the Indian Penal Code are investi-
gated, mquired wnto and tned under the
Code of Criminal Procedure and now,
the Indian Penal Code . . .

MR. DFPUTY-SPEAKER : So, I take it
that you are making a speech on the Bill.

SHRI K. S. CHAVDA : No, No.
mahing a submission.

I am

MR. DEPUTY-SPEAKER : You are at
liberty to make a speech.

SHRI K. S. CHAVDA : My point is that
it should be adjourned, postponed until
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the consideration of the Indian Penal
Code. 1 am submitting, 1 am not moving
the motion The Indian Penal Code 15 a
substantive law and the Criminal Pioce-
dute Code 15 a procedural law. Clause 4
of the Indian Penal Code says:

“The General Clauses Act, 1897 shall
apply for the interpretation of
this Code (Indian Penal Code)
us 1t apphes for the interpreta-
tion of an Act of Parliament.”

Now. this Bill says in clause 2 :

“{y) words and expressions used heicin
and not defined but defined in
the Indian Penal Code have the
meanings respectively assigned to
them in that Code.”

That means that that clause must be
amended accordinglv Otherwise, there is
contradiction Therefore, my point is that
instead of adjourning to the next session,
it should be adjourned until after the con-
sideration of the Indian Penal Code is
over

My second submission 1s that Mr.
Madhu lLimaye ruised a point of order
and ashed for « comparative table con-
taining the séctions of the Code of Crimi-
nal Procedure, 1898 and the correspond-
ing clauses of the Code of Criminal Pro-
cedure, 1972. For the first time the Minis-
ter said it was not possible and time was
short. Thercfore. it should be circulated

MR. DEPUTY-SPEAKER : It has been
circulated.

SHRI K. S. CHAVDA : Not circulated
uptill now, though promised.

SHRI RAM NIWAS MIRDHA :
have sent it t0 your Secretariat,

MR. DEPUTY-SPEAKER : They are in
the Publications Counter.

We

SHRI K. S. CHAVDA:
circulated.

But not
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SHRI PILOO MODY : You must circu-
late.

MR. DEPUTY-SPEAKER : You can go
and collect it.

SHRI K S. CHAVDA: The diregion
fiom the Chair was that it should be circu-
lated,

MR DFPUTY-SPEAKER : One form of
circulation is to put it at the Publications
Counter wherefrom thc Members can
collect.

SHR1 K S CHAVDA . It should be cir-
culated to all Members. My two points
should be taken into consideration by the
House

SHRI B R. SHUKLA (Bahraich): There is
enough ume, 1 want to raise one point.

MR DFPUTY-SPLAKER * No, please.
There 15 no need for further discussion.
The consensus has been arnwved at. Even
the Member who has given notice of the
Motion has samd that he does not want to
move it. Therefore, the matter ends there.
Let the House continuc with this discus-

sion till 4 PM  Shri  Nawal Kishore
Sharma.
o THYWATC wweAt (TEAT) & 4w SAn

AT F foTA AT 4w WWA W q3 Enir
gr d|r WmaEr i1 7 w71 fr arfedtodte
¥ oMmyg 1 T A I C

MR. DEPUTY-SPEAKER . 1 think the
understanding 18 that this discussion will
continue in the next session. Shri Nawal
Kishore Sharma,

st wua feme oaf (1) SO
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g, warz frmd X W amm defr B
ot st Aq@Rm o e deft @ 9w @
Y EY U% WH WK W NyA A fadye
¥ wafd ¥ feqr mm &

14.48 hrs.
(SHRt K. N. Tiwary n the Chur]

% xq fadas & gav afafr ar o=
gz ar "7 fx7 a7y & sgv afafy a4
w7 fadas ®1 g7 dro gv faws faar
iy qgadl 97 AR FaA avH1C 3 Afa-
frig & ma g7 fag & weqarar ar faa7
@t A frwa = faam 7 44 w0 frae
w73 &, " fam 3@ &1 v qfe g
tv mx &7 faga® nx @S fadqqs « v
T B4 AIA F WMAT WIAT B GA W ¥
Al TANMATT & I OF AT A OnE wig
fawgr g7 Tear 2 f§ 'ma fasgq 7 am
®! KK AT AT £ WIT 9F w0
a & fe gear qaf ar =177 4, SEY
wIAAl W AT qFEA faee ar wrd wafa
feiifer adt 21 39 & Amr w1 QA
"t dordr g 3, udtdeaw wst gem £
mr #Aqq Fafg AT # %A AR W oW
feay aitd & ®a f5m o1 aFw 8, @ 1@
AT X g F wlvd 4 & @ oAvw #)
TH AR F 3T AL 9ETAN a7 faae
forr war & fax % afud ¥ am wely
fax wic za faanrs w fafwsr sraamn
T qfrads a.¢ & THT sggEar W wT &
wifaw &1 T & w7 fyera g fo wosy
aI07 F Fwr zq fadow ww owma &7 ¢
AT S A mawr 7 ofF oga d sA
frdss & grelt awganar &1 W agaT
far wgs Fo fEmr &)

vegfaer qrdt ¥ WY fma, 4t A
W1, ¥ ¥8 2% 7§ a1 x4 fodgw wr AT
fegr &, wTT IFT wrw 107, @ 114
@ gt 145 %1 feda feam &0 e
e Q4o & ZAX W ® W I4 GTOM
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Fat & fdw ) I fwm e
form v ¥ & aro it Wk #, wE W
twd gu foe W qumew A1 oA e
g

g 107 & &7 ® Qg FFT @D
¢ fr 99 a7 gemm erw ¥ AfEw aw
FATE W ¥ uR wiv mfAr 7 AW 97, Wi
aEl ®1 7wv, ®WW AW " oadAT %7
AHA AT ATT, R ORI P4 F 7 OHI
oA WEE £ froamem A T ofrouia
Arit ww freaer wrgm oAqr fwgues
nwew & Tvn ¥ 92 fod Ao oA oW
T AFAMT 744 FM ¢ A4 11 47 A,
A AEA H ZAT Z, I 1 IA A1 AAEMA
TR AFT 1T @ ¢ oMl LA um
m wafr & fafs do s owmn 7o

aer & 4 77 A Tfl-FdT A AR
1 AT dar g1 A 2 ¥ A-FA AR
$AT T W PYA W o WY 7oA
|7 &iforer T4 7 W ooE fufa w@, wT
AUE AT WIMAT W P, NI WIE G919
iy g, gfm W oTw ommoad, @@
og AFA & WA faodr s ¥V
fast wr emrr @ fx A At o g sle
T Tt 1% AT g ;b w5 g
g et T AT ®EAT 7T, @1 W ¥ fAm
BT FET Wifem gEEr  wAw W Sfen
77 w9 W9 ¥ T fawaen ¢ ol &%
WAT AT B ovAT PN OTHOIW ¥ T A7
¥ 8z T 77 wwem w7 fefr dar wen
Tt 7 ¢ ¥ fav To frmm 7 iy
107 TF Oy mamE # )

w21 AT AFAT £ & wdA—FA 3® oW
gem fear wmr ¢ Afew paam W
e w7 NN ag W@ 2 fe T smaeTy
& & wzr ooy ol 1 e fesiT s &
e 7 wuar t—%r s g, a1 I oW
W ag AW § 5 3w areht W oA @
wz femr Wi, afes 3@ wad a1 gE)
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[ mew fiewre wai]
w1 A fem wer owfEr o o seR
A wt geqdnr 6T & fa ag s
¢ e gfes ® aert & gure fer ond o
wx w wifA 9 sxew, af gr wiEe,
won TeAr WA ¥, At ofew w1 g9
Wi & gR—OF ®EET S
W TR g, e w T A e T AR
YA % LS W

w B o1 & w8 & w1 g AR
¢ & gfaw &1 swr Y fasr wifema
#fer 37 &1 7 whiwre 78 faem afeo,
a7 AET A F

WA WANT & WA T R w7 AT 7
f& a@ = arr 107 & wEww § o
¥ nf wfrat £ @ wer fredy 2
a7 v ¢ fr g% wawET @mo 34w
I o7 & | Afew w ow wefefee
WHAT ¥ W1 WA NF wATW W AR
oy oefefaefoa A% & 9ffm oW
framr & & wa fg fas-afas 97 wage
% WY ®, A7 7y oy WA ®, fam oaw
faa faudt %7 & frar A f&an @, i
T ATATUAAT HIT 107 W TR AR
AT A1fE, AT 77 fosram THr €1 S0 v
¢ Afe fedlt gramm Y s & s
7 4T 107 ®1 FE & frwe famo e,
% 5q q 51 AAGF T 71 W frare ¥
fogr a7 & g 107 ¥ P fewr omm
7 ¥ oam 39 W ogroam fed wrr €
W AF TR R

a7 &% & f& T wwT W owmT 107
N Wt T AW g s 9 o
wE W g7 e g odr ) fel g
gTTT 107 ® g¥EAT & foar, & av
quTH wRfAdt w1 gAees w3 fan, Arfew
A f M 6 B aw Ar % e
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fr wrar v ¥fewr ww fadaw & WY
seam e T §, 9w & qufaw Wy
T B T A O TR e g
o xx ag feft & cmm R W
Tmw A @A wafee e fie @
fe aror 107 & T ¥ A mAaTw fem
L A

T 145 ¥t F oy wwow fenm
g & e Wt fioerdy wh g & wwe
g fr O feafonr sew adt &, o sodf
¥ e g WU Y WA WY WTHET
gy §, W\ I W w1 AW fear
AT WED B ouw T a1 aE & e
fafasr ®%¢ & wrar @, Afes AT s
gqvr ¢ fir fafesr o9 o1 gemm omd
WA g, M A&7 AP, avenaT |,
wuTE AT § A9 F qTAE W, TG w1 T@E
AN FT | A § a7 a1 femm oA A
& s &1 St g & av g, A v fea @
a1 7§, afer I a7 fomr @ & fe g
qra=x fear wrAr & f OnT w1 7w T AR
afer szt & fr & vy &t ¥ w7 9w,
AR AT IR Y

Ay frafr & 3w afrg wrEET w1 A A
w71 3, Pt el 97 g wda AT s
T AT AT FoT FrA KAy A T A
4aMATY 7 AT AR WTTR F ATT AHGAT A0
AN T wrE e 2, A av o @ e we
¥ wagE & afor ¥ g s s veman
a1 (swamR) gfeer weie avae A 8, gfes
T g 7 feay and, & wwwr Y gt @ g
Yewam A A0F Tavwg for g g fw
STAETT w9 9§ T A E v e ¥
afd & feaft #1 awarr gt are i §
o7 AT Aga IEE neiwge ¥ s foea
& d 3w W gT s wifed

w7 1 faw & of@ & agm ¥ w=9 o
JoTd ¢ | Fafaes o B & ara #fieer
srhfesy W wer won g we § age o
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wer & 1w o, wrw o o agE Tord
#rfr &, wger v we AT A, WATOEE e
# v gy ot | g W

109 %7 9 Ty uT g gy aww faar 4
v arefaee drg & A ot fedt wnft w5t
frrreerre mfr fimar a1 ) R w7 qUH
oATY T aieT a7 s T w7 I@ F gAN
afradi= fear & 1+ waar @ 7Y, g7 39 wiw-
w1t qfrada fegr & | ag & s S AAT
i7 7% gowd wd § o arw ww & fam g
&, o 5w TEh a7 wOw feg o 1w
arreae Wi a8 1 A wAeAfafedt 4% s
¥ favR FTT &, 78 W AN g &, o 53
TEEtA w0 are §, o fomaerT g, 3 o
A7E & SV WY gEW WOw w0k JAT 0T A O
TE Wi wTR IEET R W RN A
w7 gfem ST o § wdy ol § A A
Y AT FOT Y v A qAry ¥ sfafer a
o &, [ FT §, ¥ wwetwT w3 § o
W 38wl W B, gFom & T s E, aw
oA 110 W 109 & qEfay @ w7 oqw
frfrra fomr Mfaqe & wmmr sv o9y 9
e & o W A5 | v g v Wil
g’
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T AET 9% 7R o0 & @ faT & w7
fam & afem 7 v o & 78 fam €1 @Ay 7Amy
faam & o1 WA Wi & wiwr § faad aar
w1 FeAr mqva Wit Fas S A Y g1 a4
+nife g0 7 ug &1t A0 foed wfd & 39
AT o AT ¥ Ive) aw fRar & ) wEv-AT-
= T 4 Foira v &, wfre w2 &1, gFe
aw @7 § 777 ok, o ad, Qo af @I ARd
friraw 97 1 ¥ fawr & ofcd & g0 & ¥ 9a-
e w7 wew fear & 1w it g Sded
s 9T e gy gnft st wdrer =Y greft o
ot v ¥ Fofror & ot 3 o dapar fier
¥ fe gaer Suar Yww o fY wT AT T
grar way & fe R ¥ fodeoey et £, Wwe
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xw vom § e griwtd o fewe v, ok w2
YRz Tt W, fgewe o wom, e
% g § e Fcdwers iy o & ot o
¥ w1 =y mfy firerar 1 ¥ friew & fe o
Wi T w g s e w0 W
w e w®iT wY W ArafeT aww i #fw
w7 wferwT ot | Ty TEd wy At W o i
I wryEret gfewl &1 o for w1 Srgr ma
fora® qre ®1€ e Y sqaear 7€y &, T oo
WY Afedw w1 wirwre Tt ow st W
T 8 W o ¥ WK owaw o g
# frdee wenT wEw & qE A B TR g Ow
@a faw & fe o @ a1 @ Y & el
Fon g 5 4 e ¥ amdr o fa w7 AwdA
w6 | GRAR |

*SHRI J. MATHA GOWDER (Nil-
Giris) : Mr, Chairman, Sir, on behalf of
my party, the Dravida Munnetra Kazha-
gam, | rise to express my views on the
Code of Criminal Procedure Bill, 1970
which seeks to replace the Code of Cri-
minal Procedure emacted 1 1898 by the
Britishers The British Administration in
Indin wanted to have the sharpest legal
weapon to perpetuate the British rule in
India and they enacted in 1898 this Cri-
minal Procedure Code. This Code serv-
ed the autocratic needs of the then Colo-
nial Power

One would normally expect that such
hinds of oppressive Acts might be re-
pealed or replaced by Acts reflecting the
needs, hopes and aspirations of the people
of a country after becoming independent.
But, India became indcpendent i 1947
and till 1970 the freely elected Covern-
ment of the country did not think of re-
placing the Code of Criminal Procedure
enacted by the erstwhile colonial rulers.
Till this Bill is passed, the same Code of
Criminal Procedure. though with some
amendments here and there, will continue
1w be in operation. [ feel ashamed even
to say this that even 25 years after our
independence we are not going to pass

e — ——

*The original speech was delivered in Tamil.
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[Shn J Mastha Oowder
this Bill in this session and it is being

agree with me if 1 say that the Govern-
ment owe an explanation to the people
of the country for admimstering so long,
for 25 long years after wdependence, the
Code of Criminal Procedure endcted by
the Britishers

Sir, like the massive mandate of the
ruling party, this 15 a massve legislation
primarily meant to give protection to the
people of om country We need not be
surprised that the posuble and probable
offenders and culprits are scared of this
Bill But at the same ume, 1t 15 the duty
of the Government to see that the millions
of mnnocent and law-abiding uitizens of
oyr country are not mauled by the mus
creants and anti social elements 1 do not
mummise the knotty pioblems that might
arise during the process of implementing
this Bill 1t mught happen that some
over-zealous officials interpret and imple
ment the provisions of this Bill in a parti-
san manner The Government of the day
should guard against such misuse of po
wers given under this Bill

It will not be an exaggeiation to say
that even now we see the stramns of auto-
cratic approach on the part of bureaucrats
while t1ying to resolve the problems being
faced by the people [ have only to sur-
myise that they perhaps still cherish the
heritage of the Britwh rule in India The
Police under the Brnitish rule were em-
powered to strike awe and terror in the
minds of our people But m independent
India their role has changed They are
entrusted with the sacred duty of protect
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for the Government to send = detailed
arcular to the entys Police Admumistra-
ton in the country emphasising the need

as to how the Police, bestdes malntaining
law and order mn the country, should help
the pecple of our copniry

Sir, you are aware of the importance of
the Reports of the Law Commusion On
28th February, 1972 the Law Commussion
submitted 1ts Report on the soual and
economic offences and how they should
be tried and pumished They have recom
mended amendments to 16 Cential Acts
for efficient and effective conduct of the
trial of social and economic offences Thev
hne ilso suggested the need for amend
ing the Constitution for this purposc They
have 1ecommended thit even the Code of
Criminal Procedure  When we disrnissed
in this House the issue of the appointment
of the Chuef Jusuce of the Supieme ( ourt
of India, Shri Mohan Kumaramangalam
pointed out the recommendation of the
Law Commussion in that 1egard and filt
that the recommendation of the Law Com-
mission should be honoured and not be
Iittled by brushing it aside. If the Gov
ernment want to give so much importance
to one of the recommendations of the
Law Commussion, 1 am at a loss to under
stand how the Government has fajlesl to
accept the recommendation of the Iaw
Commussion i regard to amending the
Crimmal Procedure Code for the purpose
of social and economic offences Clause
378 of thuis Bill deals with appeal in the
case of acquittal The Law Commussion
has suggested an amendment to this parti
cular clause The Law Commission sub
mitted 1ts report on 28th February, 1972
and the Joint Commattee presented its

mg the mterests of our people Unleas Report on 4th December, 1972 1 should
the Police in India endeavour to duscharge except that the Minister of Law and also
this sacred duty earnestly, they will not be the Minister of Home Affairs are aware
able to endear themselves to the people of this recommendation of the Law Com
The Government have alio to ensure that musion A representative of the Law
there is really such a change of heart in Minkstry was also assoclated with the Joint
the Police While we are discusmng this Commuttes It was his responsibliity to
Bill enumerating the powers of the Police, apprise the Joint Commuttee of this re-
it 18 very necessary to point out the meed commendation If he had done that, the
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Joint Committee would no doubt have

the suggestion of the Law
Commission in this particular clause. Since
this particular clause does not incorporate
the syggestion of the Law Commission, it
is clear that the responsibility of the re-
presentative of the Law Ministry has not
been properly discharged. I would like
the hon. Minister of Home Affairs to ex-
plain this lapse. You see that the Oppo-
sition benches are empty. The main 1eason
for the absence of the Opposition Members
is that they are disenchanted with the
working of the Government, with parti-
cular reference to the drafting of legisla-
tion. r'fhou;h we have started the dis-
cussfon on this Bill, it is being postponed
to the next session of this House hecause
there are so many deficiencies on the part
of the Government. If this is the fate of
such an important Bill. coming before this
House 25 years ufter our independence,
naturally the Opposition Members are
annoyed at the cavalier way in which this
has beev introduced before this House. I
need not say that this puts the working
of the Ministiy in an unenviable position.
1 would request the hon. Minister of Home
Affairs that he should take effective steps
to ensure that such mistakes do not recur
in future. The Ministry should also bear
in mind the heavy expenditure involved
in getting such a Bill passed by the Par-
liament. Each sitting of the Parliament
costs s0 much that the Government cannot
afford to waste public money by getting the
postponement of discussion on this Bill. T
hope that the Minister of Home Affairs
will be more cautious in future.

Sir, in October 1972 an expert Com-
mittee has been set up under the Chair-
manship of Shri V. R. Krishna Iyer to go
into the question of giving free legal aid
to the poor and weaker sections of our
soclety. It will be improper to expect legal
acumen in the poor for understanding the
implications of this kind of important
leglalation. It is equally true in the case
of ordinary policemen. You cannct deny
the fact that serious lapses frequently
occur in the implementation of laws like
this mainly because the Policemen are not
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familiar with the provisions of law. It is
necessary that the entire Police should be
acquainted with the provisions of Laws
like this. 1 do not think it is possible also
for the Government to spoon-feed every
police-man in the country. The only way
that this can be done is that the Goverp-
ment should get important Acts like (this
translated into regional languages of the
country and there should be copies of
such Acts in regional languuges in all the
Police Stations of our countiy. You go to
a Police Stution and register a complaint.
You are given a copy of the complaint
in Urdu Script. That means the Police
do not know Lnglish. It is very necessary
for the successful and benevolent imple-
mentation of laws that the Police Ad-
minsstration comprehends clearlv the pro-
visions of law. It is powible only when
these are available in all the regional
languages of the country and in all the
police stations. Anyhow, this Bill is going
to be passed only in the next sewion. I
hope that the Government will not give
the Opposition to point out that the Gowv-
ernment huve not taken an) steps to pro-
vide copies of such legislation in all re-
gional languapes to the police stations
throughout the country,

Now, 1 will come to important ques-
tion of separation of judiciary and exe-
cutive, which has been universally accep-
ted by nll shades of opinion in the countrv.
There is constitutional provision that
the President appoints the Judges ot the
Supreme Court and the High Courts on
the recommendation of the Central Gov-
ernment. But, strangely enough, the ap-
pointment of Judicial Magistrates in the
States is done by the High court. The
State Ciovernment have no say at all in
this matter.

SHRI B. R. SHUKLA : The first ap-
peintment is done by the State Government
There is already such a provision.

SHRI J. MATHA GOWDER : It is
not uniform throughout the country. The
appointment, transfer and promotion of a
Judicial Magistrate is an executive fung-
tion which should be in the hands of the
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[Shri J. Matha Gowder],

State Government and not with the High
Court, which is mainly concerned with
dispensation of justice, You know the
large heap of arrears of cases in the
Courts, Why should they burdened with
executive function also? Becanse I ccme
from Tamil Nadu where the DMK. is
in power, I might be misconstrued. What
1 am saying may be interpreted to mean the
demand for the autonomy of the State or
even separation. So far as the D.MK. is
concerned we have long buried the secession
demand. We have publicly and unequivo-
cally committed ourselves to the unity of \he
country. I am talking about the States
in general. What is the harm if this execu-
tive function of the appointing the Judicial
Magistrates is done by the State Govern-
ments? It is likely that this demand might
come from Congress-ruled States. | am
afraid that the stubborn stance of the
Government of India might cut as under
the unity of our country. When this Bill
is brought forward again in the next ses-
slon, an amendment to this effect must be
brought forward by the Government. The
executive  function of  appointing the
Judicial Magistrate must be with the Stute
CGovernment.

Sir, the system of having honorary
Magistrates has a traditional background in
our country. In order to handle cases of
minor offences like committing nuisance
in a public place, the honorary Magistrate
is appointed. The people in the rural areas
cannot go to far-away places where there
are courts of luw. A prominent man among
them, having a reputation among the people
of the area, is appointed as the honorary
Magistrate, so that his verdict in such
minor offences is not disputed or questioned.
I understand that in this Bill there is a
stipulation of judicial experience for appo-
inting a honorary Magistrate. I am constra-
ined that even the hon. Minister has been
kept in the dark by the official machinery
so far as this provision is concerned. I am
tempted to say that the bureaucrats having
some sort of judicial experience after their
retirement would like to become honorary
Magistrates and with this ulterior motive
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this provision by ¢
taken up for discussion during the next
session,

1 would once again urge upon the hon.
Minister that such important legislations
concerning the people of the entire
country should be made available in all
the regional languages of the country. I
hope that the hon. Minister will not give
us an opportunity to show our accusing
finger against him for not doing this.

With these words, I conclude.

wit frera ey (wiw): Awofa g, T
s wifien Fefewr wrer 3 oft ot gomdy werer
¥ w10 gl & §Eew | oY & gEe
50 ¥ WL ATAEY ¥ A% 25 A1 A% IES
AT FW FW FTH T | 999 FAT 9T I
5o qfvada o fem m afew s & 75w
qg w1 sfwar @t o Iui wTer mde &
e o WY ¥ farg, ey AT X onferan-
iz & grad oF fae aw fear | qR o T Wy
wEA g wuit § fa o7 AT variz e W
oA ot 397 wf uve qWE fau, goeTe F A
gHTT T AT I 4% A Ok awa ¥ uw faer
%1 W & qTHE W T AT T AT O AT
F o orw wC fagr 1 A owaT & foed aw ®
ot fawr s v, Tw "7 & WY wray Afew gt
fainfr 1 ¥ qay AT wor s & e & wEer
Fuac ST EAA P e s F & 1+ ww faw
# e aifat, ST 9Ed wE W Suh e
& oY & Wk oY T weEe # aga Y o
wxq o M & o framer & oo opfifead
®Y W AT T | TR BT WY AT S
¢, érfrady Aty @YY ¥ ama oY T ouw oY
wefrag g gk mﬂgﬂﬂmﬂ
¥ ot wd +F wnfpwe frper g o fews
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fuwrad e § W fee o fogrer ¥ W ¥
g weRr § s afefrats w groinegfee ¥ witee
g wrfgd e ey & e ferqrey Y v
gm“mmtlwm
¥ ot whrar & a1 g ¥ o e § I
ﬂwﬂmtwmmmtl
wifras Afwerge farr o § 37 ST AT A
T eiegfer Afwe g S @ I
nrw Sam Prgaer A & 1 & faega WA
siumy & woX § o I fedt srEAdr R
#7% %2 7 qT e Frararer v oy T o AT
7 | A 7 wew w owdt Fmm AT wr g W
3 faeg wawrx & W7 AT ©T WO WY
afz & ag *F @ Wik wtreEder @ gE
s T ot fegre & e sfefrdt A g
st geet g AT & 1 T AT ¥ WA-
A B 1 Tw woeT AT i ATET S
&, vk W gw e A AT IR T
wrfe st wat sprear w wfem fae
w A o oagm 72 AT & A W
ag q A

 faq % w1 afaez draw @ IAE W
% oTA faATAT AR | T AT AT AW A4
¥ fr xhfad €1 &z wo T § 1 sAA
7 gAT et WifaaTT a7 veT T e
1 4y AraTA WY 97 fader fwar W A
&1z B | WE A% AT GAT AT A A7 A
v A T &1 & v AT § e AT
AT g 1 W WY WET BT F mfere oA
st rangE SO § afer ofier & R
7 T g &7 o T T A A
# 3% T7 TN fam WA ¥ wfe WS aee
w1 Er § Tk ThA F g § oY AT A
w1 ¥z § T wTaT 9% & Agre Ad e R
iy fefir ¥ weque w1 o off mTw T A
v7v & 1 wrer sfwsty vy @ f dwew dEw
& e & W 7x gAw fedee fear ond o
¥ ey § & it wom wgm feowss ¥
=8 MR At I s & Arn e w7
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¥ fan gt 37 oft W I, Tl afl
= ot e & W, T TR wifeEr
AT wfET | ARTT awre ot ae & e @
It o foee ww ol ofigd o ank A,
v ¥ G it v ey qRges ®) foder
FA & far arere fow g W A e
"% | g1 awar § 5 3791 &9 FAeAw A
afwa wfs & Wt L wwe & wewr wWR
% tafAe A% fau v e AT AT
& fat o7 Aifras 7w & R a1 o
araTEE FIT I qREH ¥ fedew v T8I
afz T TETT FT AMOAGA ALY F74 @t F WA
metitfray a9t § w8 W I TR
w1 wiiaw 77 fam 7 aevvaEy g6 1 tafan
™ WoTT w1 grfaue @A wrfEe

¥ sow frdza wvar wpw fr SR B
iy & fao qfew 1 a T wawe ¥
STAT TEAT T, }14, &1 AT W7 &9 719 a%
Haw a9 o IAE A wwE wfaar 4w wn
¢ fr mwmy 9t @1 WA o ofe & oqF ae
g A1 ITET WETEA N 67 6 GTAvAEAT A@r
W, T & WA T o fave g A
F 1 oa7 nx agA wewr wifruma #

Y ST B e wrEw i fAe o ¥
it A1 Fwew Fafa g mit Aw ar & fr
At Fuw o e g 79 o A Afa-
FIA FT THA § TR 0 AW 7 FoA7 9w q
oA AR v wy € agy wnan fmw dwer
IET T X WIAT T & qHAT 91 A0
%1 /g faad ¥ T a9 gnit o fedieew o
qET T7 AT A7 AAT F GG ATA § g0

it A ¥ Frie e nfade o § IR
FIT TRATHART TALE AT GTATIEAT AFT THAY,
F frdlt # faegm wrw whev o ofsda
# 3o ofekfer & & vy w7 o @
mav &, 3wy ofindfie dw @ & ae nfedwr
# wifaer &T forar amdwr foredr wrm moonfae
s ¥ wrreem T qvdt @ 1 T e

&1 9 sfery Ty T &A@ 0% agA meer
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e g GET A #1 oot 4§ o+ A o
TP A ATIH B AT wA 9¥ 77 agA
T AryAret 1@ mwer & o oaw
I F am NwEr T g oAt e w @
T w3 S I ot ww i owe
frar wmq wfm T wwre gt sfaena
A 7@ fF a7 vomr T 2 owew @ o9a
% odad feadl ® adw v famr g
oT I OR AT T Tm g o 3|
TE 2

FY F & az sFar wwAr g fros
Wt feger awogrm & 3w oy Moedw o
w#f & fr T dver # werew zoam
7 %) 0w agA % wiReRT xm g
fi fan A0 &7 T €1 I I oW
ara Ot 97 g & w15 waEr A g
e &1 & T 7 % % ¢ fod wE oW
wAmR T @1 99 fAd afeaw w gEmn
HTT, AT ATA THT KT OATHRA TH AT
&rir erit g, AT IHT IA W FAT AT
AT 731 a0 AT fr G mwT s AR
qrET A7 FEA FET & TEIST W ar-ar
quit T ATAT TTAT £ A 10 T4,
T eafam @ qfew
AAFA 97 FOM IF KT FEEA ST &
mfaam reeT T arfEd ) W @R
WOV § A1 W ¥ AmA e W
g wmd fF wr 97 7 gW 9w &1 ATEA
deft wEr FAT ATEA | AT @ AT
¥ aFmw dt W wmam #Er aifed

15 719 B0

mamfr o, AT 263 § AW FTEH
# que T oW k& 3w ow @rm
o §1 AfeT W & vw qgT o gfaw
afedz & g ¥ & for o g der K
¥y ¥ Fraw fr ar s & Ao
wrrafifores § wafor Wi am & wamr
@ wae @ I oE oS W
ad won wgm § FeogER watwwt
mg w  Qwfm fer Wk



215  Code of Criminal MAY 10, 1973 Procedure Bill 216

[ frs mw fax)

an ag Wi foar gt wvar & fe qu
Wt g f o wdw w1 Afew few-
fer mam W dwnfaw fea
e W wt o
F W17 T ¥ g N F@Em e
W W AT wEw QA wfgd o awn
ol woff ¥ #3-43 aw anw Ay @ K A
i wd § ure wfer A szy § fr g
F T & aw gt W R e a7
@ ¥ qfeaw wwAT poo¥E WEC &
age ot qre ez W oA o wfed
W amd e ¥ T & am W
Nl g A @t Afew mawr & oaw
W o wfgd

W ¥ owdw & ge oawmen & deww
femr ¥ W 37¢ ¥ ge O Wy #
forr & o1 R v wafw & W W
@ @ 9' A oA A oade ¥ wiwee Tl
fet & g vy & fe wam vw fam A
@ agr whoe  get ¢ st waw WA
& v Afor & fod o famw & man
A oW wW A ANEN Wver am A #
wWET @ ¥ aF ot afty & wmeew  sow
et § Wy WE I AT o wifgd e
Y ¥ gt fr oawr @1 9w 39 wwR
¥ wdle ¥T WEE FET WG | W ¥ W
st 7 @ #few qer AW g I A oW
N i w1 e e el

T Y 0E Wi agT wEw AaT 2
T 456 ¥ RS f2ar yarg T W
W & iy o @ o g wferr
frarmr e Y@ oW A WA @
¢ fr he may restore , a7 7grgmr =afgd |
fow 1 shdf qv glasge fear mw &
faa 1 Wlodf w4t adt & 6 afz gfeaq
w oaw @i § o1 Smd se greits A
o AR ¥ ar wmand rer sifer
w® Nt @ ;N B N wm)

Awafe o, ¥8  wmw & fafedee
wdt & faw ¥ v fo o AR ¥ W
s Wi ¥ ey & ame D]siiger W
T W W Wit Ww X YW AW W
sifearr i ¢ e wadr werraprn dd-
o woft & fe v owwe & iy ¥ o
iy & ar o 3w w1 A g g g
F9 %1 1f FrAdy A fagr wdw 9w
¥ 397wk yrawt A wdn) ug
T ¥ Aw oAd B oW ww ded § fE
6 8 W aw gfrm wrRerE & fed
wrwy W oveAr ¥ od oaw ¥ # oAwen
fe ofem wm % Free fare 20 SR
e W A9 0 ¥ oM ¥ fra w
$ oz o ot ) xafer qo o e &
Frfrrrr ¥y & ok Fafwder v grn wfed
T EE § aga A fawwr gei ) @ A
N ATE WIS WA Angd | A
w1 it £ A weE @ qgR Y w47
T 7 T g fewm omr @ oW om
gfe ¥ a7 fa = dvm & oA AT
aeeTr AmrE A arm #)

SHR1 B R SHUKLA (Bahraich) Mr
Chairman Sir at the very outset, 1 would
ke to pay 1ich comphments to the hon
Mumster Shii Ram Niwas Mirdha who
showed a very hibeial spint of accommo
dation in the conduct of the deliberations
of the Jomt Committee 1 assurc the
House that the appioach of the Jomt
Commuittee was non political, non-partisan
and the only consideration that weighed
with us was how to create and enact a
procedural Jaw where justice would be
specdy, effective and cheap

This 18 a very comprehensive Code
running nto more than 400 clauses and,
therefore, 1t 13 not possible to deal with
all of them in detail However, I would
likke to fouus the attention of the House
on certalp important features of this Bill

Before the achievement of Independence,
in this country the National Congress
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Parly and other parties which were inter-
ested in the liberation of the country from
foreign rule were agitating for the sepa-
ration of the judiciary from the execu-
tive.

Uptill now, there has not been sepaia-
tion of the judiciary from the executive
under any statutory provision of law. No
doubt in many of the States and also in
Union territories, there is separation of
the judiciarv from the executive, but that
is only under an executive notification.
For the first time in the history of this
country, a provision is going to be made
for complete separation ot the judiciary
from the executive, and with this obiject
in view, two categories of magistrates have
been provided for : one class of magistrates
would be called judicial magistrates First
Class and Second Class, and the other
class of magistrates would be executive
magistrates, In very limited classes of
cases, the executive magistrates would
have jurisdiction to decide cases, and that
1s m proceedings under sections 107 and
145 of Cr. P.C. and also under section
133 relating to removal of nuisances, ew.
All other matters in which the penalty or
the punishment is involved would be dealt
with exclusively by judicial magistrates,

Now the procedure for appointment of
judicial magistrates is like this. The State
Government would first appoint the judi-
cial magistrates. Thereafter, their postings,
promotions, etc., shall be entirely under
the supervision and control of the High
Court and not under an executive head
like the District Magistrate or the Com-
missioner or the State Government.

The second important feature is the
appointment of public prosecutors, addi-
tional public prosecutors and assistant
public prosecutors, Till now the practice
has heen that the public prosecutor is
appointed for conducting cases in the
Courts of Sessions by the State Govern-
ment; the additional public prosecutor is
appointed in the same manner: police
officers designated as assistant public pro-
secutors are appointed to conduct cases in
courts of magistrates. Now, under this
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Code, public prosecutors would be ap-
pointed by the State Governments for
conducting cases in the Sessions Courts
out of a penal of names prepared by the
District Magistrate in consultation with the
District Judge.  Similarly, public prose-
cutors to conduct cases in the High Court
on behalf of the State would be appointed
by the State Government in consultation
with the High Court. It has been clearly
mentioned that no police officer shall be
appointed to conduct cases in the Courts
of Magistrates. Therefore, the police
officer who is in charge of investigation
would not be participating in the conduct
of the cases. So, there is separation of the
office of prosecutor from that of the in-
vestigator. That is another point.

Most of the criticism which has been
levelled against the Government and also
against the provisions of this Bill is based
on the consideration that the police has
always been misusing the powers and,
therefore, these provisions should not be
there. My humble submission is that the
powers conferred on magistrates or on
police officers under the wvarious sections
of the Criminal Procedure Code would not
be a ground for dispensing with the neces-
sity of retaining such provisions in the
Code. For example, there is a provision
in respect of dacoity in the Indian Penal
Code. If a police officer hauls up an
innocent man and gets him convicted, it
is not the fault of the provision in the
Indian Penal Code. Similarly, it is not
the fault of section 107 or 145 of the
Cr. P.C. if the powers are musused by the
police officer. For toning up the Police
Administration we have to adopt certain
other administrative measures rather than
dispensing with such provisions in the
Code itself. Moreover, most of the powers
which were used by persons who had pro-
perty and assets, in order to harass their
poor tenants, can also now be utilised
by the poor persons because it is now
the Government of the poor persons and,
therefore, the Government has got the
aspirations and urges of the exploited
classes in mind and, therefore the officers
who would be implementing the provisions
of clauses 145 and 107 would be using
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them for the benefit of the poorer sec-
tions and 1 am afraid that if these pro-
visions are taken away from the statute
book, it is the poorer sections, it will be
the exploited sections that would be hard-
hit and they will get justice nowhere
because after all it is these poor persons
whose houses are burnt. whose cattle are
taken away, whose fields are destroyed
and their crops are looted and they are
not getting evidence to support their case.
It would be the Faecutive Magistrate who
would be utilising the provisions of these
sections in order to see that this goonda-
ism by vested classes is put an end to.

Then conwider clause 110—this iv a
iemarkably 1adical measute put  forward
for the first time in the statutc book. Under
the old code. thieves, receiver of stolen
praperty and forgers are contemplated to
be dealt with in Sec 110. We hawve intro-
duced a measute whercunder persons who
habitually commit the offence of coriuption
or aid or abet in the commission of an
offence of corruption, black-marketing,
hoarding can also be dealt with. It is not
necessary that the Police should give a
charge-sheet. Whenever a Judicial Magis-
tiate of Fiist Class receives information
that within his jurisdiction there 15 a person
or class of persons who by habit. who by
reputation, are indulging in the oftences of
vorruption or are aiding or abetting thereof,
they can be dealt with under Sec. 110. No
sanction is mnecessary. If anybody wants
to prosecute a public servant under the
Prevention of Corruption Act for taking
bribery, then sanction of the authority
which can remove him has to be taken.
But, in order to initiate a proceeding under
clause 110 here, no sanction is necessary.

Then 1 come to the statement under
clause 162. In this regard a ruling was
given by Chief Justice, Subba Rao in
Tehsildar Singh vs. Siate of U.P. in which
he laid down that omission is not a con-
tradiction. ‘That is, if there is a lamp at
one place at the time of commission of a
dacoity, and it is mentioned in the state-
ment and if the witness comes into the
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witness box and says that there were tweo
lamps burping, then he cannot be con-
fronted with the statement regarding omis-
sion ‘Well, while in the examination under
Sec. 161 you have stated only about one
source of light, now you are adding another
source of light.,' Chief Justice Subba Rao
said that there is no contradiction and that
it is a mere omission. "We, who were pra-
ctising in District Courts and other mofussil
courts were put ot a disadvantage by this
ruling that mere omission in the statement
of a witness was held not to amount to a
contradiction and, therefore, a salutary
change has been introduced and in orde:
to remove the evil effect of this iuling it
has now bheen provided that omission may
amount to contradiction if the same is rele-
vant and significant.

Then I come to revisions. Rewvisions
uscd w be heard ind finally disposed of
only by the High Court Judges. A Sessions
ludpe who has the power to award death
senlence. who has ithe power to award a
sentence of life imprisonment, who has got
unhimited pecumary jursdiction in civil
matters, is deprived of the power of finally
deciding revision cases and he acts only
as & lettei-box. Under existing law
he has to refer the matter to high court
for final decision. One has to fight one
battle in lower court and then he has to
fight in the high court. The poor man is
put to lot of harassment. Happily in this
measure it is provided that there would be
only one revision. Session judges would
dispose of the revision, Under the existing
code the Sessions judges show reluctance to
refer the matters even when there are
obvious mistakes and errors in the judg-
ment of the learned lower courts. The
high court lawyers feel somewhat agitated
It again comes to a question of vested
interests. They think they would be de-
prived of the advantage of having clients
fiom the mofussil in revision matters.
Similarly, all the cases of appeals urlsing
out of the convictions by the criminal
courls other than the sessions courts will
be decided by the sessions courts themselves.
That would also curtail the load of work
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nn the high court. It is a matter of nOLO- yhe intcrest of the . .
4 public and should not
riety that there are huge arrears ot ca%s ciaim adjournment of the debate in the

in all the high courts. There is a regular poye g ion,

effort on the part of the members of the
Bar that the number of the judges should
be increased. That is, in first instance
they create arrcars and then they demano
tor additional judges. This is how things
proceed in the high court. Here again it
is the vested interest which creates hurdles
in the way of quick disposal of cases, It
is a matter of common knowledge that
after the execution of the bail bonds the
status of the sureties are verified by referring
the matter to tahsildar; the rahsildar refers
it to his own subordinates and then it is
referted to the Lehhpal. This involves a
good deal of money in the shape of bribery.
This point is now finally settled, That 1s
to sdy, the magistrates would no longer
refer the matter for verification to revenue
officials etc. The magistrate would have
to satisfy himself by proper affidavits or
by other mode of proof that the status of
the surety is sufficient.

As regards special magistrates, there was
a good deal of criticism about special
mugistrates, better known as, honorary
mugistrates, Sir, this institution was utilised
for conferring benefits on the stooges of the
(iovernment. Our Committee gave suffi-
cient thought to--that matter. The result
has been that the special magistrate would
be appointed in consultation with the high
courts under the rules framed by the high
courts. They would be appointed for one
year only at a time and they would exercise
power of second class magistrates, they
would be persons who had held Govern-
ment office or are holding Government
office and then they should have experience
of legal affairs.

In the end I would say that hon. Mem-
bers who are going to speak should not
unnecessarily delay the passage of the Bill
which is in the interests of the public. I
would only besecech them that they should
go through the various clauses of the Bill
and satisfy themselves about the soundness
and efficacy of the measures which are in
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g% §—w ezt o) wreTed, ot Sfeewer
ardvad & 110 ¥ WY UF &nr ¥ feaa
st qur g€ &

MR. CHAIRMAN : Now, please con-
tinne next. We are now taking up the
discussion under Rule 193 by Shri Samar
Gunha.

16.00 Hrs.

DISCUSSION RE. FERTILIZER CORFPO-
RATION OF INDIA

SHRI SAMAR GUHA (Contay .
Sir, T am not raising the issue of the work-
ing of the Fertilizer Corporation from any
pohtical stand-point, nor for any partisan
purpose, nor from any opposition angle.
But, as a humble student of science, I consi-
der it my academic as well as patriotic
duty to uphold the digmity of this Corpora-
tion that has been established by a number
of dedicated scientists, who have contributed
25 years of therr Iife from younger days
for building up the Fertihzer Corporation
of India In fulfiling the national objective
of self-sufficiency and self-reliance in our
economy, the Fertihzer Corporation of
India has made a remarkable achievements.
All the Opposition Leaders and the leaders
of the Independent group have sent a me-
morandum jointly to the Prime Minister
as also the Minister of Petroleum and
Chemicals 1 had the privilege to discuss
the matter with the Pnme Minister as also
with the hon. Minister, who gave me n
very patient hearing. 1 had very cordial
discussion with hum for over an hour on
the issue of the Fertilizer Corporation.

Sir, I do not want to raise it from the
partisan point of view for another reason.
I know that a large number of Members
belonging to the ruling party also hold the
same views as I and many other Members
do.

Sir, some disparaging remarks were made
against the performance of the Fertilizer
Corporation of India as also regarding the
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dedicated service rendered by a number of
eminent scientists, Surprisingly, such criti-
cism and adverse comments against them
evoked widespread comments from almost
all the important news papers of the
country. The Statesman, The Hindu, The
Hindustan Times, The Indian Express,
National Herald, The Patriot, Amrit Bazar
Patrika, Hindustan Standard and a number
of vernacular papers and many periodicals
like The Economic and Political Weekly,
Mainstream, New Age, Wave and many
others have made comments about the FCI
in terms of praise, and commended their
works. I wish that even a fraction of it
was said in support of other public under-
takings of our country.

I had said that the FCI had made a re-
markable contribution toward fulfilling the
national objective of self-reliance and self-
sufficiency m our economy. Let me enu-
merute a few of their achievements. The
FCI is perhaps the only public sector unde:-
taking which incurred no loss since its
inception. During the financial year that
ended recently, the profit has been more
.than Rs. 5 crores, and 99 per cent of the
pruduction target had been fulfilled. Trom-
bay and Namrup recorded the highest pro-
duction. Trombay alone made a profit of
Rs. 9 crores despite the defective designs
that were provided earlier by the American
contractors, which had been successfully
corrected by the FCI management. Had
there been mo power-cut at Nangal and
Gorakhpur, and suitable coal hud been
found for Sindri, the FCI could have made
an additional production in excess of the
target. The target sale of FCI was Rs. 89
crores, and this target has been exceeded.
The FCI is the only scientific manufacturing
body in our country which has successfully
developed indigenous expertise, necessary
know-how, production technology, design
and engineering, fabrication etc, in credi-
tably fulfilling the objective, as I have al-
ready said, of seclf-reliance of our natioual
economy.

The scientists and the technicians of the
FCI have succeeded in developing mass
commercial production of catalysts, and
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now a part of it is being experted to foreign
countries. The FCI has not only developed
its own chemistry of catalysts, but has even
developed the chemical process of
mass  production of  fertiliser from
the available national raw materials. Tt has
thus helped the nation to conserve foreign
exchange by eschewing largely the necessity
for import of foreign know-how and foreign
technology, foreign raw materials and
foreign catalysts for manufacture of at
least 36 per cent of the national require-
ment of fertiliser.

In fulfilling the objective of our national
economy and expanding the base of em-
ployment to a larger number of people
belonging to the lower and middle income
gioups, it firmly replaced the monopoly
control of big foreign and Indian commer-
cial houses like the Shaw Wallaces, the
Jardines and the Rallis etc. In  dealing
with the trade on fertiliser distribution, it
enlarged the marketing facilities to co-ope-
ratives and small-scale dealers and to the
educated unemployed through enterpreneur
development schemes, whereas the other
public sector fertiliser units like the Madras
Fertilisers, the Neyveli Lignite Corporation
and to some extent the Rourkela plant of
the Hindustan Steels are distributing their
fertilisers not through co-operatives but
through big monopoly-houses. Out of the
total requirement of fertilisers in our coun-
try, about half of it is imported from the
USA, Western Europe, Japan, East Euro-
pean countiies, and about one-third of it is
distributed even now through monopoly-
houses.

FCI is the only organisation which has
nothing to do with the monopoly houses
for distribution of its production of forti-
lisers. At the time of taheover of the
management of the FCI by scientific techno-
crats in September 1970, there were Rs. 2.50
crores outstanding with the fertiliser dealers.
Within two years, they realised amd re-
covered Rs. 2 crores of these outstandings
from the fertiliser dealers.

The technocrat-scientific mranegement of
FCl's praiseworthy performance in the
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field of production and management brought
down inventories substantially during the
last three years from Rs. 30 crores to
Rs. 20 crotes. FCI has very largely, for
the first time n our country succeeded in
indigenising design and engineering and
stimulating fabiication of sophisticated plant
and equipment for the fertiliser industry
FCI has successfully developed the techni-
que of coal-based fertilisers on the one
hand and dsspensed with the import of
crores ol rupees worth of sulphur on the
other by devising the technology and the
chemistiy of making nitro-fertiliser without
sulphmt  In this war they have helped to
conserve and save foreign exchanp. for the
country.

Its agricultural research, soil testing.
extension and promotion progiammes have
been highly commended by the National
Commussion on Agricultwe. Its credibility
of Indinnisation of technology and utilisa-
tion of indigenous raw materials have
impressed Government so much that FCI
has been entrusted with a fresh investment
ot more than Rs. 1,000 croies for construct-
ing six new fertiliser plants based mostly
on coal and also nitro-phosphate plants,
without having anything to do with ecither
foreign  technology, foreign knowhow,
foreign expertise or foreign raw materials.

In the background of the remarkable
performance of FCI in fulfilling the
cconomic obiective of self-sufficiency and
self-rehance, utilisation of  indigenous
resources, development of indigenous ex-
pertise and technology, Indianisation of
design and engineering, fabrication of ferti-
liscr plant and machinery, development of
the technique of manufacture of catalysts,
elimination of monopoly control by foreign
commercial houses over dealership, it is
really baffing to me why the Action Com-
mittee that was set up to examine the work-
mngs of the different public undertakings
tecommended an immediate restructuring
and rcorgansation of the Fertiliser Corpo-
ration.
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16.13 hra,
[Sumi S. A. Kaper in rhe Chair]

1 want to draw your attention to the
fact that from the very inception of this
Corpoiation when the management was
transferied from an ICS bureaucrat to
scientific-technocrats, there was hostility
from the domestic and forcign interests
with a view to scuttle the management or
control of the scientist-technicians The
first Chairman of the Fertiliser Corpora-
tion, who was an ICS, before he lcft office,
left a note with Government making certain
serious charges against some of the scien-
tists working there, who took over ths
directorship., The Vigilance Commission
made a very adverse commen! against that
ICS bureaucrat, Shri Satmh Chandra.
Foreign vested interests made a  sinister
move to undo the Indianisation of FCI
To citc a few examples, the Foid Founda-
tion offered experts to FCI and suggested
reorgamisation of its planming and develop-
ment division

One UN agency came forward with a
personal to finance the design centre as a
parallel and duplicate oigamisation to the
Planning and Development Division and
under the control of the UN agency. Then
another United Nations agency for Inter-
national Development and the World Bank
offered huge financial ad but with one
piccondition, that the planmng and Deve-
lopment Division will have nothing to do
with the dewign and engineering that they
wanted to do.

The Amencan experts made pro-
posals for ieview and reorganisation of
the FCI and the FCI technical management
resisted all those foreign interests, and the
induction of the foreign experts, and also
their attempt at colluboration with the FCI.
The coal-based Korba project was approved
by the FCI. It was at the intervention of
some foreign experts, particularly, American
experts, that it was given up for the time
being, and as a result our Government
had to lose Rs. 3 crores, but now, it has
been approved by the Government after a
wastage of Rs. 3 crores of our exchequer,
Fortunately, the Prime Minister just a fow
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that fertiliser project.

As I have said, many wvested interests
were working against the FCI, when the
scientists took over charge of the FCI.
Coal was supplied by the Jharia collieries
at that time but the new management decid-
ed to take better type of coal from N.C.D.C.
these collierics and those monopoly dealers
like Shaw Wallace etc., conspired from the
very beginning and created a climate of
hostility against the Fertiliser Corporation.

MR. CHAIRMAN : Will you please add-
ress the Chair instead of looking clwe-
where?

THE MINISTER OF PETROLFUM
AND CHEMICALS (SHRI D. K.
BOROOAH) : He is addressing you but
looking at me.

SHRI SAMAR GUHA : Again in the
case of sulphur which wus imported from
outside, another hostility was confronted
by FCI. The scientists of FCI were chal-
lenged. Qur scientists, without sulphur had
developed another technigue, a new techni-
que, as will be introduced in Haldia plant,
of producing nitro-phosphate fertiliser;
they have built up a new technigue produc-
ing-fertilizer without sulphur. But the
domestic and foreipn interests who had the
collaboration for import worth crores of
tupees of sulphur were against this manu-
facture of nitro-phosphate by the Fertiliser
Corporation.

A sinister move was going on in collabo-
ration with both domestic and foreign
interests to scuttle this Indianisation, to
scutthe this indigenous knowhow tech-
nology, to scuttle the scientific genius that
has been developed by the Fertiliser
Corporation.

There is one astounding report of Corrup-
tion as has been made regarding Fertilizer
deal in Mysore and Andhra. 1 have got
bere a number of press comments; I have
collected these press comments which are
all praise for the Pertiliser Corporation.
Even The Hindu has said that “instead of
Creating & fuss the Fertiliser Corporation
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Government;
instead they have got some punishment.”
This is from The Hindu.

of India (Dis.)

There was again hostility to FCT in the
Action Committee’s report. It 1s a strange
Action Committee's report. The committee
was constituted with five persons headed
by Mr. M. S. Pathak. OQut of these five,
none of them have any knowledge whatso-
ever of th: fertiliser industry or ity expertise,
Three of them were bureaucrats and one
of them was from private interests. And
strungely enough, in such an industry in-
volving several hundred crores, in a brief
note, a note of seven to eight pages, with-
out going into the merits, without giving
any arguments, suddenly, thcy have come
to an astounding conclusion. What 1s the
conclusion? Without any logic, without
any reasoning, they have come to a sub-
jective conclusion, a1 biased  conclusion.
What do they say in that conclusion with-
out any logic or without any argument and
without having any expert views whatso-
ever about the fertiliser industry? They
came to the conclusion :

“The Committee has come to the con-
clusion that the peiformance of the
FCI as a whole is unlikely te
improve unless significant chunges
are made in the top management.
In fuct, even the proposals con-
tained in the report are unlikely to
receive adequate attention unless
such changes are made.”

1 do not know whether the Government
is poing to take any cognisance of such an
ustounding and unexpert recommendations
of a Committee which had *no experts' in
it. They have recommended that the FCI
should be dismembered into several in-
dependent zonal units. The result would
be : independent, three tier units, building
super structure with growing additional ex-
penditure, many times more for the Govern-
ment without having any benefits whatso-
ever.

Under the pretext of speedy execution
of projects and modernisation of techno-
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logy, even though the Fertilizer Corpora-
tion resisted, the Action Committee wanted
induction of foreign collaboration, foreign
technology, foreign finance and foreign
supervision. Thus the Action Committee
indirectly wanted to open the gate of colla-
boration with foreign interests. Therefore,
I do not know whether the Action Com-
mittee’s Report has any value whatsoever.

MR. CHAIRMAN Mr. Guha has
raised a very important discussion. I find
there is a list of Members who want to
participate. The time allotted is two hours.
If Mr. Guha wants that other Members
should also participate in this, 1 should
like him to finish within 5§ minutes.

SHRI SAMAR GUHA : It may not be
possible. In the morning 1 was told that
1 would be given ‘sufficient’ time. I want
at least 15 munutes more.

MR. CHAIRM AN: Please try to conclude
in ten minutes.

SHRI SAMAR GUHA: There is repoit
of widespread black marketing in the
country in fertiliser distributions. An im-
pression has been created as though the
Fertiliser. Corporation is responsible foi
this black marketing or it has some hand
o1 link with black markets.

SHRI C. M. STEPHEN (Muvattupuzhay
what is the provocation to defend one
CGiovernment of India concern, of all the
Government of India concerns?

SHRI D. K. BOROOAH. He is not
opposed to public sector at all. He started
praising one and he will end up praising
everything else.

SHRI SAMAR GUHA : The Fertilizer
Corporation deals with only 15 to 17 per
cent of the total fertilisers »upplied to the
consumers, ncluding imports.  Nearly
half of it is distributed through public
agencies like co-operatives, remaining half,
that is eight to mine per cent, through the
large number of small dealers including
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new dealers from among the educated ua-
employed. The remaining 80 to 85 per
cent of the fertilizers is distributed by the
Central Fertilizers Pool through the State
Governments and other private and public
sector manufacturers.

Of the various fertilizers only in respect
of three varicties ammonium sulphate,
calcium nitrate, urea, the prices are con-
trolled. T have spent about 40 to 45
hours in going through all these papers
which 1 have never dome before.

The Pertilizer Corporation of India had
sent a circular to the State Government
to ilentify the malpractices, if any, among
the »sclected fertilizer dealers who were
licensed by the State Governments, Out
of 2400 fertilizer dealers there were com-
plaints against only seven or eight dealers
and immediatcly steps were tahen and (he
licenses of these dealers were cancelled.

Sir, the hon Mnister said the other
day that the maiheting of fertilizer should
be given to Agriculture Mumistry. F.C.I
offercd to give whole of the fettiliser, am-
monia sulphate, for distribution through
Agriculture Minnstry to the cultivators that
is produced by the Sindri Fertilisers The
Agriculture Ministry decided to take only
30 per cent of this fertiliver. But, after
three months they gave up the respunsibi-
Ity of fertiliser distribution Now licences
are given by the State Governments and
the responsibility now lies with them and
not with the F.CI.

Some misunderstanding has been crcated
about some deals of fertiisers in Mysoie
and Andhra Pradesh. 1 want to draw
your hind attention again to one particular
aspect.  When the technocrat took over
the management of the Fertilivers Corpo-
ration, as 1 have already said, Rs. 2.50
crores were outstanding with the Fertiliser
dealers without any security from them.
Within two years the F.C.. recovered
abuut Rs. 2 crores. Out of enthusiasm,
some of the field officials in Mysore and
Andhra Prudesh also, in their bona fide
motive, collected the arrears for the Gov-
ernment worth Ra. 13 lakhs. They had
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evoived a certain procedure in this regard.
fhat was not done in secrecy. The Trom-
bay Unit Managers, Production Managen
otc. hud an open discussion about this with
uther of the F.CI. The
Marketing Manager, unfortunately, verbally
had pointed out certain legal uspects of it
which, he felt, should also be taken intn
consideration. But, before the legal pro-
codure was finalised, in their enthusiasm,
the field officers collected Rs. 13 lakhs
and the draft was deposited in the F.C.L
account. Nine out of more than 40
dealers in Andhra and Mysorc wanted to
catn their goodwill and hence they paid
the arrears,

SHRI C. M. STEPHEN: From whom?

SHRI SAMAR GUHA: 1 am coming
to that. The amount was collected by
way of drafts and deposited in the Bank.
When it was found that this was collected
by the field officers hastily, five membeis
uf the Board of Directors themselves, in
their mceting in Bombay, juintly discussed
the whole matter and they found
that there was some irregularity in
the procedural matter.  Theicioie, it
is they, who decided that the whole
matter should be investigated by the C.B.I.
before it came to the attention of the
Government and Parliament or Press.
Fhen they themsclves jointly held a dis-
cussion and referred the matter for investi-
gation by thc C.B.L The Marketing
Manager immediately, instantly, issued ins-
tructions to all officers concerned to ex-
tend their co-operation to the C.B.I.

There are 420 dealers in Mysore and
Andhra. Even though the fertilisers had
been controlled, some had gone into the
black market. What is the amount in
volved? 1 have made some calculation in
this regard. 1 find that 0.1 per cent of
the total fertilisers only is being used by
the fertiliver dealers in Mysore and Andhra
Prudesh. In terms of mosey, this amount
is about Rs. 13 lakhs only. This amount
went to Government and not to them. The
umount was deposited with the bank.
Incidentally this amounts to 0.1 per ceat
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of the total fertilisers produced by the
Fertilisers Corporation, which is worth
about Rs. 90 to 95 crores.

They themselves referred it to the CBI,
but unfortunutely some step was taken
against the Production and the Markeung
Director and the Manager of the Trombay
upit.  They have been ashed to gu un
leave. The Minister said, there is no
prima fucie case against them. But on
the 'basis of prima facie suspicion,
they were asked to go on leave.
I do not want to attribute any
motive for the action taken by the Mipis-
ter. May be he wanted time to go into
it and scientifically scrutinise it. At Jeast
three or four former Ministers for Petro-
leun: and Chemicals have personally told
me that if Dr. K. R. Chakravartty and Dr.
Mukerjee are not honest and efficient offi-
cers, they do not know who else could
be ealled as honest and eflicient officers.

SHRI D. K. BOROOAH: Dr. Chakra-
vartty was not asked to go on leave.
There is no complaint against him.

SHRI SAMAR GUHA: He has been
given an  international award recently.
During the last discussion, his image was
also smeared in a very undignified way.
One Mcmber of Puiliament wrote to Mr.
Setht in 1971 as follows. This shows
how the conspiracy was going on from the
beginning The letter reads thus:

“l am gateful to you for assuring
us a thorough enquiry into the
shocking charges against Shri
K. R. Chakravartty, Shri 8. K.
Mukerjee, Shri O. K. Ghosh and

their associates. Majority  of
Members of Parliament are
anxious to see thut these mani-

pulators are turmned out from the
FCl at the earliest. It is 1equested
that thc enquiry bc entrusted to
the former Chaitman, Mr. Satisk
Chandia, ICS, Secretary of De
fence Supplies ...but not to be
given to Shri X. D. Malaviya or
Shri Haksar or mny other officials.
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Their termination should not be
delayed in the name of enquiry.”

1 do not want to mention the names of
the MP who wrote this. This was done
just a few months after these technocrat
scientists took over the management of
the FCI.

In conclusion 1 would like to say, as
I said in the beginning, 1 quite agree that
in a public undertaking with such a huge
national investment, its working and func-
tions should be reviewed periodically. But
who should make the review? The Parlia-
mentary Committee on  Public Under
takings or some expert body which has
expertise knowledge about the technology
of the fertihser industry? The recommen-
dation of the Actien Comnuttee, which
has no expert hnowledge, was made for
several reasons. One i1ecason was, some of
them wanted to open the collaboration with
foreign interests again and induct En-
gineering India  Limited, which has
specialised expertise only for fabrication
of oil refineries and not fabrication of
fertiliser plants In the name of moderni
sation and speedy exccution and speedy
production, the Action Committee wanted
to open the gates of foreign collaboration
and foreign intervention and monopoly
eontrol of distribution of fertilizer. That
is the reason. [ do not object to a re-
view. Certainly you should review.
May I request the hon. Minister who
bas taken up the matter of going into thiy
problem to see that certain experts are
entrusted with it or request the Committes
on Public Undertakings of Parliament to
go into the matter. Let him get that re-
port, go through it and then take a coel
and calculated action.

Lastly, I may mention that these two
officers, the Manager of the Trombay Unit
and the Production and Marketing
Manager, they have contributed their dedi-
cated service for the FCI Accidentally, it
so happens that out of five Pirectors three
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Directors belong to a certain  linguistic
fratersity. In this House sofme very un-
charitable remarks were made like ‘trio’
#nd ‘three musketeers’ etc. against three of
them. I want to say that these ‘thice
musketeers' were raised to the present high
offices from humble ‘positions, after giving
25 years of service to the Fertilizer Cor
poration. They have been eclevated to
this position for the dedicated service they
have given. It has been stated that they
have tried to induct persoms of a certain
linguistic group. It is not a fact. I have
statistics to show that after the scientists-
technocrats have taken over the manage
ment, the percentage of employment of cer
tain linguistic groups was as it was when it
was under the control of the ICS manage-
ment of Shri Sutish Chandra and it has not
increased.

In the end I would say that these two ofth-
cers, who have done dedicated service, they
might have committed some procedural ine
gularities, but they have acted only with the
bona fide intention of having additional ear-
ning for the Government,

it wwaww v (qfemven)  wO amE Wi
T § o e e wrfe My wmw
#, it weae & ar? B, oo ST @
g, o1 WY 3% & art ¥ vy feey & fooned
wt & wferaritz €7 qaew W A wifew
¥ owr mwar 7

MR. CHAIRMAN : [ would request
Shri. Samar Guha to conclude.

SHRI SAMAR GUHA: I would request the
hon. minister to ask the CBI to expedite the
inquiry. If the CBI finds that somebody is
guilty of any complicity whatsoever, or any
malpractice, Sir, you know my humble ser-
vice in this House for the last seven years,
I will not defend anybody who is chgrged
with even an iota of corruption or malprac-
tice. But, as I know them and as I know the
Fertilizer Corporation of India, as a student
of science it is my academic duty, it is my
patriotic duty to uphold the dignity of the
institution that has contiibuted to the objec-
tive of self-reliance and self-sufficiency of
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our national economy and also the dedicated
service of its scientists and technicians,
16.38 hrs.

RE: DISCUSSION ON INCREASE IN
PRICES OF ESSENTIAL COMMODITIES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
"RAMAIAH): This morning a feeling was
expressed by hon. Nembers on both sides
of the House that there should be a dis-
cussion on the increase in prices of essential
commodities. At that time I said that [
will report to the House the reaction of
the Government. It is true that this sub-
ject was discussed earlier in this session.
All the same, Government are agreeable to
a discussion. 1 suggest that this discussion
may be under rule 193 and it may be
taken up on the 15th May.

16.39 hrs.
DISCUSSION RL. FERTIIIZER COR-
PORATION OI- INDIA—cond.

t Tooa fag (F@frarege) o gwfr
qgw, At R ot nET 7 oow fAEmw
#AET wAaT o K G W OF 4 W
wH owW W am W osEE oqv oA
9T gfenaanA & faw mw & A &
7z wifgn o wr wWifs Ew wwEA £ fa
FAMT AeF A¢R Afweaz @1 %7 faew A,
W owT A1 SRS 87 aga wwm @
w7 A & favn fo swt gwie wamEr €
¥ fo¥ A & wfew o wm g oA
I7 wifee ¥ mw qgT AX AW AT A
g 8% fr wfeAmsye T fowre ¥ fam
a% fow ¥ gw ey &) gwfam 3z A
T ot yAT g1 amAar & A @ & g ony
S G N AEE R gR I oaw o
W& 7, fam dn ¥ g Am § W7 O4®
it F am § e 7@ 9fers dwer e
7 Wi 2 qftaw e gw owwd &, g
Tz ¥ qfet Wt ag & fr omr AW
# u% gfens ¥wee w1 mwgm fea omw
wgt wgi wofwat § 3w €7 geer fwar w0
wi ot &t T adr Ko F wg a et
wm g fs gn 37 FEaqamm v A,
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wa f gw st Wi wom g g o
oam vrm g fe A% & oW owvr ¥ e
THT g f Awdr &1 %W T W owa
N 4 aga w§ = @ wdr F b
g @Wr & qoee aaiv W w AW
o wrdazfe a9 g 78 1 # oo e
dte fadt & oY {4 giag e
Mo mrfe ar AF Wt ¥ rary Ay
(vower) - & oA FEEl wwr A @S
F2T 1 & a1 vo dro &Y WF W E | AW TE
T 7 fF #tq @ o7 @ & & T A
FAAT 1 & fad a7 W pofE amr 0w
FUA TM &7 TE F A BEAWT AT
g X ey g wnlfAn fE gy e
A@T TT 94T g & | EfeEww awE &7 A
£, TAIY Hew &1 WO 7 AW, RE §15 @
T Agr @ wEAt gz B oanfen | Afw
qzg W1 ¥ & zame EwATAER, § AW AF
AT ATEAT, we qfY TR 97 g R, AfEA
I T 019 Fir ower , qer W Sreen
qAM A WA wFEA ¥, TF AE @ 2,
FrEfm &2 4§ "W 2w e 9%
z f& 2@ w99 v # wgr qEs A §,
f& ag grT wfaw, aw war aifgm o & s
mrio Hte Mo 4T T AW ¥ & A AR
gAanfol & fas 70 - (vwwam)
T FF A wOA AT WG &1 AT
¥ gz A% wear g fe oewdze ¥ ogw oW
4 gnfam w71 7 f& o w1 w0 fon
g WfE 37 R oA § fE wEr ;T 2
v ¥ T AIA FR §TAT £ | WEE wTde
Mo UAe G ZHT AW TH WA ® A AE
qet | Ffrw of a7 g AAWA g oo &
qTH WA § % W TEAT 9w Y
g™t EFT A w77 R oWRW A 01 90
qr | s9qT Agr aAr A fR fewer &) e
fow 7 famr W o aw & fer oged
st ¥ oseq ¥R et 4 13-14 v
o 7 fem wog & faor mm 7 oww € Wi
T veETmd ® W A AAWAT § W TR
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Wt €9 NI AT WY K FE & e W
@ wi gk 4y frdd famw ¥ Wy W
I W W qRodtenrko ¥1 WA Iw T 1
ar gEd nsodtowmfe ¥AIX T wif ¥ 1
el @ Y FrwtwT wiw ifwar ) @
Iq ¥ A} 7 it qgm ye vy o fr R
gz Wl & 9w s geer fear o 9w
goritowmie ¥ xE frafr Tt R
aEY A7 ST ¥ A @ W7 W AT
faeqr & Swr dq ¥ o W qAA v AT
[T ¥IAT 0o dto Wrke WX WAt ITRE
g & W Fe oo we A @ fav
™o o@ T g v (werwerey )
Ko a ol w7 owrog | AW T
Wt mgs Hommde F 1 # IH 0Fo o
wifo ¥ BWAT | ¥fFA a8 7o e wrke
ELCER I

st wew fagrdt waat (rfaar)  gaw
fqrix wEa sz o ?

Wt oo fag 3% ¥ wgvda AW
wig ¥ famy T @it

¥ vt a7 v g wafw f& o
¥ amd 31 A feft w1 A oadt qm, A
qK I WA F o9Ar & 1 94rd &
am & TwAr WA g

aF Rrow §1§  viET I AwHe AT
ot Tgade §

3R a7 arArE AW gOw & AT AAA
gar B, At W ¢ & fF wewr daoe
oy wfge | & fafrere aew € a7 wE
g fr vavt  um sfrmes Sfar mmr
W oAy & ow ol f oA o & oar
W AF w8 ¥ fav v@ go g gAwr ?
o oF ¥ §F 1950 ¥ gfrow ofees
wfaw wOWA A YA wrEE w1 W T Fw
wem §, qEifen & o% w1 frawe fear Gt
AW WIN aF v g é ferrvary 0
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1961 & #ww wie fealt o efeoyae
&t ¥ rrzsr evb oy Qe Hro wrfo wE
o A av Wrewgt ¥ oW s
afgar & 1 dfer ¥ qewr wiger § Ay A
T W A ¢ geigy, S o add
WA ww e e few gr aw e €7
N qGE aF & 1+ XA wmgr g fewar
yrTRwa gAT IEEr W s 1 #difeg
WY qg W W ¥, 7w A vw Wi A
rin ot & Fom st w1 oA iz 3T
war % feewr w@r oSAaX wiw o g,
varee feaT T @AW 99 wresl & feoew
wrar feem vuew dure fear & ap afew
¥ ¢ v wmn femn fom wom o fewea
¥ ¥ fAv ggr A @w e &, Iy
dar fear gwT wm W war § o W
sreww wFr % TRt P, WA ¥ ag gwmw
a2 Afe oY o w1 T
ffev « = A A g fry v oy
w7 ¥ & gz wwfesr a2 ) 7 weAr
aEm f f& a7 ww ¥ ¥fawr?  me
¥ waw & vgr ¥7 ¥fawr wufoer @
¥ B, I9 &1 AW A ¥ Ao fimm
% ¢ ¥R W ot afare sifao

nE AT W RPN AR ¥ oW IEw
T ARfAT F AW AR WA WA | AP 0% FF
z faad sz out wit g ooy ammd ¥ owmw
FTU R W wHEW ¥ owrw w0AT R o
o a7 raz ¢ femd 7 oW oferreedr
¥ w & ww & fawsh ¢ @@k otverm
g fr efsfomm agr dae &o o £ o
TR ST JAT-AET SUT & W § IEk R
JseRm C sw AT A A & ! At am
a ffefw dae @ W b7 aw o«
wk & wofenr wmEd 99 & ATH AR WA
¢ e waifear av swifaeay A8 g Am 8
aE I FTE KT naETT & wWfew &
¥ TANY oW amt & it wrar wiger
fe fom i o wifed & wie gt
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wrgr ov wgA fom § feer w0m
U7 A% 9w ¥ 7 gm s@t & w3
¥ qg 7 ferl w9 QW qER
a ? g @1 @ sy sfaree Sifa
U WIAE I9 OFET &Y 9wy A £ ) 9w
gz, W 9@ a® §EO W & § Wi
frT Tg WTX Wéw AR & 1 a8 BN w7 Q0
g ¥® & Wt ®, afrqer wfae (@ w0
B AW AR 1 W WA ug wE ™
fr v am w57 &, §O ™ i W oW
 fr Wg 7 wdzEm foar oo oA wer
fic argaT St ATwrE Ag § Afea wfeew §
g WA EEr ot afermw gy wE @m
Z1Ad & I|% AT | A AT STEAT GHY AAvAT &)
¥ ouod e ¥ TAww AT WT a®
AR W1 ATEIA & WY wgA f& ATH
ng dr wrf & g T A,
r§ w4t & A 37 % g7 A Gl g
AT A v r o @
AT #GT ¥ IT MY Agy Wy W 7 AfEe
B ogg wrm o AgM B TR TR @1 uwe ¥
A g wrEEr W Aar o for am & fAam
a7 fam 7 mr ? wfagfrat w0 frEa
tarwA 41 7 e € A gfar o aEen
AA-EAAE & I Adee fem @ #
1% geifagy oY dee & far

§ aga wew  dwArhe E—a  faAT
gArafEr & 7@ 94 &, IR0 AE A
faa qar w< wr gwr k..

ot wae g

ot wemer far @z it gt wr 2
AN ErT &1 gEeT wT W |

dgferaw wite vetraw st (st dwwr wEw)
g qaven Ofwd, ww &1 oW oFAT
g 7 e Ao

waogar &7

ot vowrey fog wrede & awem gam
# me & afrfer w1 aw ol A
qT Ag A wrEw oo
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e o T @ oaw i—R fedt St
W WEH FT AT T A wper fe e
AE A T AT & oAl oA @ R
T e 1 Ao @ wem wigr g fe
form mwaw @k A 7@ fed 8, T w1 AT
wifad, it @ v o § ooty ¥ TwE
fai fasdae ¢ W few ® ende
ofeA & fad e sAdr aqrm @ gk ¢
w7 AT 37 7 et & WA g fafae
F OFT OO & | T ATEI & A6 WA
FEY s9G1 9T §3 g0 & ;@ werk #
AT, W W T AN AEW e feadr
a®t F@ wefmr g w8, fowh gz
gromf g

F g7 AR R—wrw ww  aaa fd
T E—F ol frem b—fom
STt & S@Aw ama, fod W, S
a 3e af foer, AfeTwr ga? 7t awa ¥,
I%7 7 foray, wgife a7 9% Amw @, @ E—
IN TA FAATET FT TIATEA AT EIFAT o

st waT g veATE FEA dsTER

it rrara g wvad agA weRY a4 w98,
T s agE fear & am sl AR
g1 AW &% fomd f amm o amm
wia, FHET W wmIgET AR & o
¥ TETR. AR AT OAE U

T T AW AT WTE—THT AE ARG T o
fe et garr oA R | FTAW 200 §F wOA
Fmriafer AATE 2w gMfod st
fifag, fermaer w1 §fow, wqeeamEy
wehfrt w1 A, e A T e @
T & aWTEd | WY HEr sy Wy
Hferd av ot wifers st o7 ¥ A MRY
Tt Afwd | apffen fOwE AT A R
g ST Arver Afad,  we
&1 2% ¢ a7 oy fofm sa% 9 9
anit & ag ofter & TR E, W fam
Gartt e G QY R
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¥ qw agm addfom ¢ A wew
¥C A R W TGN AT AG WAEAT | W
gon At 18 & & gm o 7 Y AW
¥ shws sTor 7 fr gt 9f AR W
TAraEdl WUNd AT WNT @wT ¥ FIfeer
oA g &g oW @ gfewm
¥ Ay § 47 o wATH FT TF gAY
oy difwd ) ww vA A TEIrt A SEw
a1 ¥ wqm & weEar faeeit o omw oA
aufe ATee # oawar A §oalw A
“frga e w AR e & A
e F Rt F IEET g7 T AW
FiwfaT ST I wRET 9 @A P—
fFayt se e 2T ] TR A W AT ¥ 1
TUTAET ¥ 93T # Yo THo UTHo Ao W
AT A F) Aav am ew fad wrm 7 e
7g searw A0 wyyEr g7 wwar fe e
gt Af wydar | A1 A fE f—— THT W7
o9 & WAT Ve T F ~qFA AT WA
frevar gr o TN 7T 50 FETT fEe
S & gr Ara fowwe g ¥ fAw
Agrr & 7w feATAT T weATERT T
% | W W W & fr seTw samar e et
ar At feeft defEdr @ T T
Ty x fqfRS ar wx v ¢ wafen fr
¥ Ry & o9 g ¥ faw
A Fq 0T FATOA F AR 7 faA
wfed soo0 wrw w200 famw wfew
Y T ¥ e Afwd | § Ao w e
fafreex aw & wegwr g g fFowm
AFTAAT T W A e Oy
s o 7 TIR—aW 5ee
®t wudr fEr v Faw @ oA T
gaam sust—ife ag wfaar or g
¥ ww B oW

MR CHAIRMAN Now before 1 call

a longer time, certanly some more time
man be allowed Otherwise we have to
restrict the hme So, I would hke to
have the opimion of the House

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS (SHRI K RAGHU RA-
MAIAH) We may sit upto 7 O Clock

MR CHAIRMAN  All nght
Mr Jyotirmoy Bosu

SHRIJYOTIRMOY BOSU (Diamond Har-
bour) | am not particularly keen on going
nto the personal lkes and dislikes prefor
mances and failures Before 1 speak any
thung I would hike to go on the working of
the Fertiliser Corporation of India as 1t 1
shown in the Fstimates Commuttee s report
the latest one that we have betore us the
Fortieth Report, 1972 73 whih says

The consumption targets  lud down
for the Fourth Plan Pernod ind
the consumption hieved has
been indicated yeir wise as fol
lows

Target consumption 1971 72—32 0
lakhs tunnes of nutrienty the
total consumption achieved—26
§6 lahhs tonnes

Tt his sad

The Committee regret that in spite of
the acknowledged role of fertili
sers 1n augmenting  agricultun ol
production under the Indian con
ditions the annual consumption
achieved duning the first  thice
years of the Fourth plan was con
sistently less than the plan tar-
mn

It furthur says

The Committee are constrained to note
that the net addition of instaMed

the next speaker I find that there are capucity for the production of
about 11 names from both sides The fertihisers in the country durning
question 15 if the House wants to ait for the Fourth Plan period 13 hkely
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to be only 13.99 Iakh tonnes as
against the original Plan target
of 27.55 lakh tonnes".

Let us see the utllisation of the built-in
cupacity in the country by the so-called
Fertiliser Corporation giant headed by
Mr. D. K. Borooah, the hon. Minister.

SHRI RAJA KUILKARNI (Bombay-
Nourth-East): It is not headed by him.

SHRI JYOTIRMOY BOSU: He is the
controlling Minister.

SHRI D. K. BOROOAH : T was not the
controlling Minister in 197273,

SHRI1 JYOTIRMOY BOSLU: No Govern-
ment  talhs like that. Let us not hem
things which should not be said.

SHRI D. K. BOROOAH:
vuour mentioned my name.
said it

1 thought
Therefore, 1

SHRI JYOTIRMOY BOSU: At present
you are anoswerable to the House.
Sir, the utilisation of capacily in the
public sector of Witrogen and Phos
phate during 1970-71 and 1971-72 is:
‘rorall A oempadity in 19717 6L GBC W0
tonnes while the actual production for that
period did not exceed 402,000 tonnes. In
terms of percentage the utilisation does not
exceed 60.9 per cent of the installed
capacily in the public sector and in case
of the private sector it is much much
higher. The Commitice has said:

*The Commitice consider that it is
nothing short of tragic that at a
time when the country requires
more and mors fertilicers in
order to step up agricultural pro-
duction to meet the reguirements,
the fertiliser plants in the public
sector should not be able to pro-
duce as per their installed capa-
city. In the case of single super-
rhosphats, the prodnction wos 39
per cent in 1970-71 and 36 per
cent in 1971-72."
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‘Then we come 1o the price factor. We
have peasants, tillers and the people in
the country who have the lowest per
capita income in the world, that is about
73 dJollars per head. But in the case of
fertilisers—Mr. Borooah should be pleased
to hear—they have to pay the highest
aniount for any fertiliser anywhere in the
world. If you take mto comsideration the
price paid by the farmers per 100 kgs. of
plunt nutrient in US dollar. while in West
Germany the peasant pays 28.7 dollars
fa= Anrm-miu= Swvirhate, the Tndian farmer
pays 34,3 US dollars and the French far-
mer pavs only 26 US dollars,

In France it is 23.3 dollars. In this

countiy of ows, it is 313 dollar In
Ceylon it is 21.1 dollars  Thiv is the
position. This is the performance. They

are so much boasting about it and waxing
eloquent. What has the FEstimates Com-
mittec suid about the matter. I would
like to quote that., It says:

“The prices of three of the nitroge-
nows  fertilisers are directly con-
trolled by Govt.  The issue
prices fixed for fertilisers import-
ed by the Centri]l Fertiliser Pool,
which constitute about 50 per
went of the total consumption of
fertilisers in the country influence
prices of other types of domesti-
cally produced fertilisers. Thus
Government is directly or in-
directly controlling the prices of
fertilisers in this country.  Yet
the cultivators’ prices of feitili-
sers in this country are about
the highest in the world”.

They say, highest in the world. ..

“...Even these prices are not consi-
dercd by the fertilizer industry to
be reasonable and attractive
enough for new investment™.

17 hes.
‘the price is far from realistic. A person

has to pay at least 100 per cent more om



247 Re. Dis. on Prices of

§Shri Jyotirmoy Bosul:

the price quoted. What are the Govern-
ment doing abuut it? What justification
have they got to heep the FCI? Whose
purpuse does it serve? It is a strangle-
hold of monopolists. Mr. Borooah's pre-
decessor gave an assurance that during the
Fourth Plan three-fourth of the new capa-
city would be in public sector.
We know the class character of the Gov-
ernment. We know the great love of the
Government to monopolists. We know
how you surrender to Birlas and Tatas
und your other godfathers in the country.
I’rivate sector foreign monopolists are
seaping high dividends.

I will tell you another instance how the
toreign monopolists are prospening. Re-
cently the Japanese monopolist Toyo and
Company was given licence for S units.
What happens to your garibi hatao pro-
gramme? ‘This i3 how you surrender be-
fore the foreign capitalists. In private
sector the utilised capacity is 79.4 per cent.
i will give you example how it operates
and 1 have got with me documentary evi-
dence. What is the performance of your
fertiliser division at Kanpur? The black
and white document shows this to be
79.4 or 80 per cent but you are not even
getting 60 per cent. In public sector,
during 1970-71 the super-phosphate pro-
duction units were 36 and in the private
sector, 144 units. In regard to Single
Super-phosphates during 1970-T1, it is 36
in public sector and 172 m the private
sector.

I now come to the Madras project which
has been described as a turn-key project.
We went to that place and we visited that
plant. It has been repeatedly emphasised
that this is a turn-key project. You have
been a freedom-fighter, Mr. Chairman,
and I am sure you would be surpiised
about this. The Government has got
absolutely no control over the matketing
structure of that company for the first
«<ight years. This is the position. Do we
have a small American kingdom in this

MAY 10, 1973
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country where the Government of India’s
powers and authority are not good enough.
That is what it is. That is the class
character of Mr. Borooah and his party.
That is why they are surrendering. That
s why today a poor peasant has to give
blood and sweat for earning dJividend for
the monopolies.

What about Mr. Chidambaram's naph-
tha-based fertiliser plant at Tuticorin?
Why is he a specially favoured person?
His predecessor, Dr. Triguna Sen, threaten-
ed to resign because he opposed installa-
tion of a naphtha-based fertiliser plant at
I'uticorin but Mr Chidambaram of M/s.
Maruti Ltd. had to be obliged and, as
such, at the cost of the country a licence
bad to be given. T do not know whethe:
Mr. Borooah will have the same attitude
and courage to show, as was shown by his
predecessor.

SHRI D. K. BOROOAH: Did he ie-
wgn?

SHRI JYOTIRMOY BOSU: During his
tegime it was not done. Aftcrwards he
was not made Minister, because he be-
came imconvement for somebody here.

Now, 1 will give one example, that is,
of Indian Eaplosives Fertiliser Division
where the government has share-holding.
1 will show you the capital structure,
rated capacity and so on and so forth.
I will quote from the original balance-
sheet:

'l:he President of India

12.75 per cent
1.C.1. Limited 51.02 per cent
Public 26.22 per cent

;hcy are again ICl stooges ;;d Interna-
tional Finance Corporation who believes
in....

st viwe ame fag (o) @ @ wis
WTEY, §T | W97 0% §xeq %y e §Ww
faor & A9 © Ao ag & weew W

g |
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wwrefir stea : ag o1 gz o wnév show in the course of few minutes how

it t i they are over-producing and black-mar-

keting the fertilizer which is in short-sup-

@ dee ww foy. FO omee WS ptyunf!p:oplcmﬂeecdofﬂnmouy.

writ §, o PO Now, just see the profits of this fertifizer

’ g company. Mr. Singh is approving partner-

wwafr wpwm. v & | v ger
#* f5 fwaar qwg fear ™0 & &1 a® s
w WAt §, I & @it ¥ wEwN w
A E ) W & &5 AT W W9 98 AR
¥ witw & gmw o A AT @ arsw e
AT WTH WTET FST ANA ¥ o

st vwt ww fag - T M= O
wrT At ga wfam

o oY WE Wi IR § o ouEw @
sar femmt & fw as2 & waam
Ay o m wfe 9T & 1 aw W weer
fodz & frenr & ¥ & 61 9% fav fom
352 %t sf¥ar § | AT AEE SREETTaT
® gt ¥ aWA QWA wed o A aeE
fom fomr & @t & A @ @ W A
¥ % wowr wEm A@ar p o1 WMo IH &
oF # owr & @y § & A & fam owEa
afr ghar wr o 9 % et 70
HTIHT ST AR g o

MR. CHAIRMAN: I think the hon.
Member has raised the question whether an
hon. Member can bring in matters which
do not pertain to the question that is be-
ing discussed. I would certainly like, and
it will also raise the dignity of the House,
if we only confine oursclves to the ques-
tion that is being discussed and outside
things are not brought in. I hope the
hon. Members will confine their speeches
to the question that is being discussed.

SHRI JYOTIRMOY BOSU: Sir, I only
wanted to mention about the Naphtha -bas-
ed fertiliser plant, licence for which has al-
ready been given. I withdraw Maruti from
the market. The plant will produce Urea
fertilizer at its full-rated capacity amount-
ing to 4,50,000 tonnes a year. But, I will

ship with the fertilizer production project
of the Government. The profit in 1971
was Rs. 2,48,60,000. In 1972, in one year,
Mr. Singh, the Company got. . .

Wt wer wm g AT Anz ww
iy § ) fomm 352 % e AmEm
AwEqr oW Wi &7 T Sy mdw el )

awrafr wghew & g fem &, W
&fed
SHRI DAMODAR PANDEY

(Hazaribagh): Sir, my point of order is
this. Under rule 352, he should only
address the Chair and not Mr. Singh or
Shri Panigrahi.

This discussion is only related to the
Fertilizer Corporation of India. It has
nothing to do with the Kanpur factory of
I.C.l. and all the information which the
hon. Member is now seeking to give here
in the House is only in relation to I.CI.
Kanpur and nothing else. It does not
relate to Fertilizer Corporation of India.

MR. CHAIRMAN : As far as addressing
the Chair is concerned, I think, Shri
Jyotirmoy Bosu should restrain himself
when addressing this House.

As regards the point raised by Shri
Damodar Pandey, this House is discussing
ubout the Fertilizer Corporation of India
and its working and not LCI. Kanpur
factory.

If there are some direct or fndirect oon-
siderations or connections in the working
of the Corporation, then these may be
mentioned. But if it is an independent
issue of a different nature, then it should
not be mentioned. So, I would request
that if only it has a direct or induect
connectlon with the Corporation, then
alone it should be mentwned.
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SHRI JYOTIRMOY BOSU : Sir, I thank
you for your gunidance. Now, this company
has Government as a partper. In one
year the profits of this rose
from Rs. 2,48,60,000 to Rs. 7,40,13,400,
and how funny it is, in 1971 when the
amount was Rs. 2,48,00,000, taxation
was Rs. 3,40,000.

But when the profit became three times,
namely Rs. 740 crores, the taxation came
down to Rs. 2.73 lakhs. That is the posi-
tion with regard to fertiliser production
and the Government's policy of surrender
to the foreign monopolists.

1 want io bring to the notice of the
House also the fact that the poor farmer
Is really struggling to get his pound of
fertiliser but he is made to pay twice as
much as he should at the factory gate.
This particular concern of which the
Government of India is a partner has
involved itself in serious criminal malprac-
tices. It has a director nominated by
Government, may be from the FCI or
from the adminisirative branch. But In
spite of that, nothing is happening, and
they have been indulging in blackmarket-
ing and the British owners are making
hay while the sun shines. Two brothers
are contractors, onc a loading and unload-
ing contractor and the other a transport
contractor, and they are Bal Krishan &
Co. and Bansal Road Carriers. They were
formed particularly for Indian Explosives
Ltd. (Fertihser Division) They have been
dolng excess loading. In the period from
January 1972 to March, 1973, a huge
qguantity of ures has been missing from
the factory Rejected wagons, sent back
often with bags full of fertiliser have been
found. Recently, 22 bags of urea were
found by Kalyanpur police station in UP.

On 20th January, 4 trucks belonging to
Messrs, Bansal Road Carriers—I would
not like to mention their numbers here—
containing 8, 10, 8 and 10 tonnes of
urea respectively were passed out of the
factory in the name of Mr. Ram Duttpmal
Gungaram, GT Road, Karnal, Haryana,
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but later on, one truck bearing some
UPC number has been struck off the
challan body. 1 have got a photostat copy
of the challan. If you so desire, I can
lay it on the Table of the House, and I
wish to lay it on the Table of the House.
This is a clear example of how they are
steating  fertiliser from this plant and
blackmarhketing in the outside bazar and
fleecing the poor farmers at double the
cost at the factory-gate, which gives
them an enormous profits, as I have
shown from the balance-sheet, etc.

Then., what are they doing with regard
to the employees? They are treating their
employees in the most shabby manner
and there have been cases of severe victi-
misation, suspension, lay-off and victimi-
sation of the trade union leaders.

We want to know whether it is a fact
that the present scandal or the trouble
about the FCI about which Shri Samar
Guha and others have spoken just now, is
due to the fact that some ruling party
leaders have heen interfering with the
affairs. and some ruling party politicians
have been patronising suppliers of coal
and sulphur and wanting dealerships and
agencies for themselves and their stooges
and wanting jobs for theii candidates,

This is why a campaign has started. We
know about the Andhra scandal already.
The whole set-up of the FCI under this
Government 1> seething with corruption
and malpractices. This has come out be-
cause some pcople on that side, wanted
juice out of it and some people resisted,
and, therefore, the thing has come to
light. It is a matter for shame. I say that
some officers need not be made scapegoats
of this, If they have done a good: job and
they have not been proved to be dishonest,
Government must protect them. I say that
there should be a thorough parliamentary
probe, not by the CBl because the CBI
is a pocket edition of the other side which
is primarily used for blackmalling people;
there should be a thorough parliamentary
probe in which Members of this HHouse
should participate so that they could go



his vital matter and bring truth te

. CHAIRMAN: Even though we
extended the time by one hour, we
_have to confine ourselves to a time

speeches.

R woT 6T T Tg GEW AAW
bEr waT ! wew & qaifaw gEa fom
T ATgd A1 UuEAd qEd g | A R
St @1 dar e sEde 8 7

MR. CHAIRMAN : It will be placed be-
e the Speaker and he will decide whe-
is to be accepted for laying on the
: or not.

Unless and until we have a time limit
r speeches, we will not be able to con-
de this by 7 P.M. How much time
ill the Minister take?

MR. CHAIRMAN : So the rest of the
ne will have to be divided. Shall we
five minutes each?

SHRI D. K. PANDA (Bhanjanagar) : It
. a very important subject. Why not ex-
nd the time further?

' SHRI S. M. BANERJEE (Kanpur) : Ten
minutes to each member.

PMR. CHAIRMAN : 'We will first have
ten minutes and then, if necessary, five

~ SHRI SHYAM SUNDER MOHAPATRA
alasore) : The discussion today is very im-
portant  inasmuch as the officers of the
Fertiliser Corporation of India as well as
MPs, may be the people of the whole coun-
try, are interested in it. The volumes of
iterature supplied to us by the officers.
and contradictory reports circulated amiong
MPs, may be the people of the whole coun-

t this is an amazing fect of controversial
ate we are undertiaking.

* 14 1.85/73—9.
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I had participated in the debate on the
Food Corporation of India when 1 had
levelled serious charges with documentary
attestation against the higher-ups in the
Corporation.  Surprisingly no action has
been taken and all our points have been

thrown to the dustbin—gone down the
gutter.
SHRI DINEN BHATTACHARYYA

(Serampore) : To whom did he give it?

SHRI SHYAM SUNDER MOHA-
PATRA : How is it that the entire focus
of attention is on the three Directors only
who, fortunately or unfortunately, came
from West Bengal? 1 do not hold any brief
for any officer. That is not in my character.
1 have never stood in defence of any
bureaucrat or technocrat who T have known
to have played a role against the progres-
sive policies of our country. But now I
have to say one particular thing, that is
why these three officers have been made
the butt of all attack. There is something
very serious inside the entire story, some-
thing very serious behind the curtain.

Dr. Chakravartty, as I know from re-
cords, is a man of high calibre, one of the
rare intellectual scientists country has ever
produced. Securing a Padma Sri in 1954,
till today he has had a number of awards
of international medals for his contribu-
tions in a field where they have been ac-
cepted as very important. The latest inter-
national award was given in the recent
Catalysts’ Conference held in Vienna
where he was honoured.

Shri Mukerjee, who has gone on leave,
apparently under instructions from our
able Minister, because our Minister pro-
bably did not want that he should be
there to pressurise the inquiry or put bias
into the minds of the officers, is also a
man of great calibre. He has attended
numerous international meetings under
the aegis of the UNO. He had gone on
an invitation to socialist country like the
USSR where his merit has been recognis-
ed. He is a man whose contribution in his
field cannot be forgotten or written oft.
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{Shri Shyam Sundar Mohapatral:

Mr. Ghose is also a man of great cali-
bee. How is it that all those people of
high calibre have become the butt of at-
tack? I personally feel—and because [ am
a trade unionist knowing the working in the
public sector undertakings—I have mucver
seen any public sector undertaking having
on its upper strata, administrative officers
of such a high calibre. 1 can challenge.
Let somebody name anyone. Not, not even
in Hindustan Steel where my activity is
concentrated. What are the interests in-
volved in this?

Somebody told me that foreign vested
interests are involved in this countiy.
‘Which are the country? Those who want
that we should import sulphwi to our
country? May be the United States; ves-
ted interests aie therc. 1 do not mean the
Government. May bc Canada. may be cven
a small socialist countiy, Poland, which 15
supplying us. 1 make a parity bctween
these countries Are they inteiested 1n sup-
plying sulphur to us and do they want
that our Indian technical know-how should
not grow and we will depend on them
and we will not try to have a coal-based
industry?

The coal mine-owners of India who were
supplying Sindri for the last 20 yeer in-
ferior quality of coal were taken ab.ck
when, two years ago, Dr. Chakravarty and
Mr. Mukherjee went theie, inspected the
spot of loading and unloading and found
out to the utter dismay, utter surprise of
those suppliers, that they were caught red-
handed supplying an inferior type of coal.
1s it for that the coal mine-owners of this
country are up against these officers? 1s
it also for the fact that big monopoly
looses were inteiested like big monopoly
Ralis of Indin and Jardine Anderson?
Are they also interested in this matter”? [
am not making any comment. ] am only
bringing before the whole House certain
things which we should know.

‘The Fertiliser Corporation of India, un-
der the leadership of Dr. Chakravarty, weie
trying to patronise small dealers and were
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trying to give eniployment to unemployed
engineers. Probably 400 of these upermp-
loyed engineers who could not get inlo
service have been given employment by
the Fertiliser Corporation of India.

Theie is another thing. At this ssoment,
we are importing 50 per cent of our re-
quirements from forcign countries. Is it
that the foreign suppliers want that we
should not have our own indigenous pro-
duction and we will depend upon them for
decades together? 1Is it the policy of the
imperialists, of the international capitalists
that they will try to subvert the economic
resurgence of such undeveloped countries
like ouwrs, who are marching ahead with
progressive decisions?

Now, as far as technology is concerncd,
there are foreign engineering bouses who
want thrt we should mot develop our own
technology and know-how and should
depend on them A group of scientists in
India want that we should depend on the
lapanesc  technical know-how or we
should go over to the Umied
States of Amernica. and depend on their
know-how Much has been spoken about
Toya for instance. Here 15 a letter which
I have got; it is wiitten by Mr. S. N. Ghose.
Chief of Publicity Duvision, Indian Qil Co.,
to Mr. D. P Dhar, the hon Minister. It
Is very amazing. It 15 a long letter of
many pages It says . ...

SHRI D. K. BOROOAH : Is it a pub-
lished lette1?

SHRI SHYAM SUNDER MOHA-
PATRA : 1 do not know. | have got it
I can lay it on the Table. It says:

“] am onc of those who feel that if and
when the mdigenous design cum en-
gineering firms are overloaded it is
necessary to invite foreign firms to
do the job. But before giving the
job to the foreigners, a set of issues
should be invariably studied; they are
as follows ' are the indigenous firms in
the relevant flelds really overloaded,
or is there scope for their passing on
the less specialised responsibility to
other firms within the country and
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thus be able to accept more respon-
sibility for design and enginsering
proper?”

What 1 want to impress here is this?
The Fertiliser Corporation of India has
built so many plants in the country with
new devices and a new tcchnical know-
how and with a spirit of dedication to
serve the country. With a spirit not to de-
pend on the foreign techmical hnowhow
and foreign money or foreign collabora-
tion, they are doing a wonderful job. What
is the clique in this affair? That a section
of scientists want that we are not cap-
able persons to do this and we should
depend on some Japanese or some other
firms? 1 bring to the notice of the hon.
Minister who is a very competent man
baving seen life in many fields to judge
things from the nationalist stand-point and
not to surrender to pressure of any kind,
whether national or international.

Dr. Mubkherjee’s involvement in  (hat
«ffair came out after 13 lakhs was recov-
cred from Andhra and Mysore. It was
probable that Mr. Mukherjee wanted to
get buck the money to the Government
cvchequer. T know there are firms who
simply do things. The Rajasthani fiiends
here will excuse me, if 1 say so Marwaris
CGanesh ho palar detha har you declare in-
solveny and run awav with enormus lig-
bility ond ncver pay. Like that theie was
a linbility of more than Rs. 2 crores. If
these dealers had run away with the
money what could we have done? Mr.
Mukherjee might have been rash or jeal-
ous; he was trying to take some initiative
which as an officer he should not have
done. If as an officer he hud not taken
any initiative was there anything against
him? Nothing. He devised a trick by which
he wanted to get his money back to the
Government exchequer and laid a proce-
dure by which he realised the money.
Technically it may be a fault or it may be
irregular, but as far as our nationalistic
stand-point is concerned, Government
should have profit and not loss. That was
the point. Those who cheated should
somehow be brought back to book under

14 LSS/73—10.
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some pressure so that money can be realis-
ed. If all these things are taken into consi-
deration T think Mr. Mukherjee needs a
sympathetic deal,

The question is about technocrats and
bureaucrats. This question should be dis-
cussed at the national level. 1 personally
feel that whether a person is a bureaucrat
or a technocrat unless he is committed
to the ideology of the country, he should
never hold that position. The time is fast
changing. Somebody has circulated this
blasphemous literature quoting from Mother
India of Baburao Patel, a perverted person,
who advertises every week in papers for
a2 medicine called sivasakti; take it and
you will be verv powerful as far as your
hormone is concerned. The hon. Chairman
belongs to Bombay and he must have
known him. Baburao's literature saye that
Indira Gandhi wants committed people
and that is why these people are therc.
The whole country in fact wants commit-
ment to the country for the type of ideo-
logy which our country has accepted: So-
cialism. If these thiee top people fulfi
that condition I think there should not be
any misgivings about them us far as their
performance is concerned.

Tastly, T will quote one Oriya saving.

Asare Khalu  sansare, seram  sasure
mandiram
We used to consider father-in-law's

house somcthing like saram, or the best,
khad or fertiliser. But now the situation
has changed and rcal happiness is consi-
dered to bc in earning profit. Saram Sara
Vikravam. Saran, Fertiliser is not avail-
able. Fertiliser is nol available to the com-
mon man in this country. Every culti-
vator is suffering. Sara  saravikrayam.
Sell it in the black market, then you be-
come rich. The condition of the country
as far as fertiliser is concerned is that it
is in short supplv and so it is going into
blach market, but let us not penalise any
officer for it. Let us make a thorough
study of the whole thing. If it 18 essential,
let there be a reshuffle. Othsrwise there
should not be any reshuffle. I hope the
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[Shri Shyam Sunder Mohapatra] alight link with these clever fel-

. lows. The facts speak themselves
hon. Minister will consider everything be- and their termination should not
fore he decides one way or the other. be delayed in nume of inquiry

MR. CHAIRMAN: Mr. Guha don't
get exited at what has been said here.

SHRI SAMAR GUHA: 1 have gone
through all these documents. I know there
are a large number of friends here and I
do not want to have a dig at them. These
things have been circulated. I have with
me all these documents. So, do not talk
about is too much.

MR. CHAIRMAN : Mr. Banerjee.

SHRI S. M. BANERJEE (Kanpur) -
Mr. Chaiiman, Sir, when T speak, I have to
mention about three officers. Unfortunately,
they are all Bengalis. I am also a Bengali
by birth. I can support this. I am a Ben-
gali elected from Kanpur by lakhs of
people and I cannot be influenced by
parochialism.

At the very outset, 1 would like to read
out a letter sent to Shn P, C. Sethi when
he was Minister for Petiolecum and Cheml
cals by one of the Membeis of this House
The letter 1y dated 3-9-1971 It reads as
follows *-—

“Respected Sethi Saheb,

I am grateful to you for assuring us
to thoroughly inquiie into the sho-
cking charges against S/Shree K. R
Chakrawarti, 8. K. Mukharji, O K.
Ghos and their assoclutes. Majority
of M.Ps. arc anxious to see that
these manipulators are turned out
from F. C, L. at the ecarliest.”

“It is requested that inquiry be en-
trusted to former Chairman Shree
Satish Chandra, 1. C. S., Secretary
Defence Supply or Shice Govind
Narain, Home Secretary. But it
should not be given to Shree K. D.
Malviya, B. Mukheni or Shree
Haksar or any other official having

alternative than to make a combined
request to you, Prime Minister,
Finance Minister’ and Congress
President, Hope a quick justice
from you.”

This is a letter written by Shri Shailani
of Aligarh which is personal and top sec-
ret.

SHRI SHYAM SUNDER MOHA
PATRA : How do you vouchsafe?

17.39 His.
[SHRI K. N. TiwARrl in the Chair]

MR. CHAIRMAN : Don't reply him
directly.
SHRT S. M. BANERIFF : Sir, th~ 1

photostat copy 1If you want, 1 can lay
it on the Table *

SHRI SAMAR GUHA . I can
duce this letter. 1 have read it out

pro-

s WU W AT OME WiET |
fawy &l ar free oy ag amod &
g, e fawex ¥ 1 faan 2 aw wife
e sAqde & a7 % 99 &% war ¢

oF aria ween 83 AE o 4 g

off gHo owo wwelf  ug faedt ¥ aww

F oqm ¥ ot 97 & wrf vw ¥ wf
AT Mg TE & W AT X waT & W
7€ | O S aga g o e g AR
gr ¥ W gw Wl W A i a grie-
W= U BN OHG Ty @ 7 A% ) wafay ¥
gawn g & oar g fafede & Wi &
wr wear g ofn g fafrda W ogw o
Y qTAT EW aTE fE 7

*The Speaker not having subsequently accorded the mnecessary permission the
document was not treated as lard on the Table.
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Then, Sir, S/Shree. Samar Guha, Indrajit
Gupta, Tridib Chaudhuri, Era Sezhian,
S. N. Mishra, Shiv Kumar Shastri, R, V.
Bade, Md. C. Keya, Jyotirmoy Basu,
Shamim Ahmad Shamim, Purshottam
Mavalankar, M. Satyanarayan Rao, M.
Godfrey, Piloo Mody and S. Mohanty.
Members of Parliament, have submitted a
memorandum to the Prime Minister.

They did not submit it just to save three
Bengalis, They have said :

“We further suggest that the Director
and the General Manager whom
you have asked to proceed on
leave should immediately be recal-
led to duty. There cannot be two
different standards—one for the
Fertiliser Corporation and another
for the Food Corporation.”

We say, due to lack of pest control, we are
{osing lakhs of maunds of wheat and rice.
But who is the biggest pest? It was Sardar
Igbal Singh. Every member spoke against
him, but he remained, whereas these offi-
cers have been asked to go on leave. The
memorandum further says:

“We are not aware if C.B.[. themselves
have made a specific reference in
respect of these officers being
asked to proceed on leave to faci-
litate an enquiry; if this is not
50, we see no reason, as to why
they had in the first instance been
asked to go on leave and thus
victimised. In that event, they
should now be recalled to duty im-
mediately.”

1 am against victimisation. I am not going
to say about Dr. Chakravartty getting his
Padma Shri because he is an intellectual.
Many people get it these days. But he get
other awards also and improved the work-
Ing of the FCI. I am against increasing the
price of fertilisers. T want that the fertiliser
factorles owned by the private sector to be
taken over by the Corporation. Not for a
moment will I say that some officers should
be victimised because of a sectarian and
oarrow approach, because of the pressure
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of Shaw Wallace and others. It is a tragedy
that in this House instead of taking an im-
partial, objective and dispassionate attitude,
we take such a sectarian and narrow atti-
tude. I would, therefore, request the Minis
ter to appoint a committee of this House;
I am prepared for it. If Mr. Chakravartty
Is found guilty, he should not only be asked
to proceed on leave, but should be imme-
diately dismissed from service. Public sector
should have no place for shirkers, We want
good workers. But if there is no fault on
the part of Mr. Chekravartty, if he is a
victim of circumstances, if Nagar Soth and
Nowkar Shahi are combined against Mr.
Chakravartty and others, these officers
should be recalled immediately. If they are
guilty, let them be punished. But let it not
be done through a partisan attitude. I would
urge on the new minister to take an objec-
tive view and not depend on what Mr. Yadav
Or Mr. Banerjee or Mr. Chapalndu says.
Let him rise above. Banerjees, Yadavs and
Pandeys. Then I am sure he will be able
to take a correct decision. This is not the
only letter—Mr. Shailani has written,
‘There are many letters like this written by
him in which an impression has been sought
to be a created that persons like Mr, K. D.
Muluviya and Mr. P. N. Haksar are per-
sona non grata. If we show those letters to
the Prime Minister, Mr. Shailiani may lose
his seat here. T do not want that some-
thing should happen to him. I have quoted
it only to show how people were hatching
a plan against these officers. I am not sup-
porting the case of these officers. I simply
want an impartial, enjective and dispassio-
nate enquiry.

wit fererrra Fag = Tt AT @ A d

SHRI SAMAR GUHA : Sir, here is a
Member who has token oath under the
Constitution who says: amat ame &
TS

I never expected such parochial behavi-
our, parochial outlock from the hon. Mem-
bers here.

st fiveerra g : garA oY wem & g d

MR. CHAIRMAN : I wouid like to say
to the hon. Members that it does not look
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ntce to wound the feelings of other Mem
burs of the House I heard Shri Jyotirmoy
Bosu making some remarks agamnst Shn
Mohapatra, which were not m good taste
I do not know whether they have come on
record

SHRI JYOTIRMOY BOSU Sir, you
have rmstaken me You have wrongly heard
me

MR CHAIRMAN I will look nto the
recoida

SHRI 8§ M BANERJEE Sir on a per
sonal explanation

7 dufrew o A wE Y fr gam
FUET KY AU A | FoFTA W® T oweeT
APAN B-AMET AT ¥ AR TG F 0
TR UgE AUAT Agt # So@t  meAdm
FITAT AFT § ATHAT oMAT FT FAT AFL E 0

MR CHAIRMAN There 15 no question
of Bengali Bengali or Bihari Bihari There
1s no provinciuhism here

SHRI DINEN BHATTACHARYYA
Sir, he should withdraw those remarks

SHR1 JYOTIRMOY BOSU  Sir, I want
to clear all musunderstandings 1 have
greatly appreciated the speech of Shn
Mohapatra In fact T have applauded his
speech I said that there are chaps in poli
tlcs who are on the pay rolls of the Amen-
can and British capatahists 1 cdid not refer
to Shn Mohapatra I take my hat off to
him

SHRI DINESH JOARDER (Malda)
Sir, these remarhks should be expunged

MR CHAIRMAN Shri Raja knlkarm

SHRI RATA KULKARNI (Bombay—
North Fast) Mr Chairman, Sir, 0 this
debate on the working of the 1ertillizer
Corporation 1 am sorry the whole debate
15 being reduced to a particular incident and
the wction tuken by the Mimstry m relation
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to that T am not here to defend either the
action taken by the Mumusiry or the people
against whom action 1s taken I know per-
sonally Dr Mukherjee as well as the
Trombay Factory Manager, Shn Duleep
Singh  They are very good people very
efficient people They may be good adminis-
trators They may be techmcally quilified
wnd effictent Yet when it comes to the
question of the management of a big
organisation, whether they are at fault o1
not, if there are lapses on the part of the
organisation, somebody ought to be taken
to tash when the charges are proved If
the charges are not proved, justice has to
‘be done to them

Here so far as the personal charges are
concerned the Mimster has already made
it quite clear on the floor of the House that
the cases have been referied to the CBI I
would not therefoie Iike to go into them

My point is that even the best and the
efhcient people at the helm of affarrs de not
mahke the orgamsation as 4 whole a good
orgamisation as such How to evaluate the
worhing of the Fertiliser Corporation of
Indi1? Arc we onlv going  to sy that
berause there arc two or three persons at
the helm of affars who are very good and
efficient technocrats and educdted eople
that the working of the orgamsation s
good 7 1 humblv differ from this view point
The woihing of a public sector organisa
tion has to be eviluated has to be looked
at from the point of view of the expecta
tion of the whole country from a public
sector organisation The criteria 15 two
role 1t plays in fulfilling these expectitions

Specially  in the fertthser industrv we
know during the last 24 years, under the
management of these very good and
efficient persons they were facing problems
They were solving some problems but some
new problems were created under theiwr
minagement alko I am personally con-
ceined with the industiial relations in one
of the factories at Trombay 1 am the
Presudent of the workers union which 15 a
recogmised union T have the honour and
privilege of dealing with big people in the
Fertiliser Corporation, 1 find, new prob-
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lems were created not because management
wanted to create problems but because
there -were various complex relationships
whose working they could not prevent.
However, they had to shoulder the respon-
sibility.

I know of an incident—I do not re-
member the name—of a  Marketing
Officer. Two years ago, in the Trombay
factory, this incident happened. There was
a Marheting Officer who wag charged with
corruption. A case was filed in 2 police
court in Bombay. He was acquitted. [t Is
these people who 1efused to reinstaic the
Marketing Officcr. It indicates that
the decisions me taken mot nccessarily out
of subjective intentions of the efficient
people of the top  But there arc certain
forces which are working in the organisa-
tion, which they are not able to manage.

What 1 am saying is that il the working
of the F.C.1. has to be evaluated, we must
lookh beyond even these persons who are
at the helm of affairs. What exactly we
must look at. Today. we hnow, what the
Estimates Committee has said and what
the Planning Commission has also said.
Fvery hon. Member has said that the
fertiliser industry is such where more
than 50 per cent of our consumption
requirement are to be imported. For the
vear 1973-74, even the target has been
scaled down. Tt has been brought to 3.93
lakh tonnes. Even half of that target is
not being produced indigenously. The
Fertiliser Corporation represents only one-
third of that.

We wanted that the Fertiliser Corpora-
tion should develop. It has got § produc-
tion units. There are another 7  units
which are either under construction or
are being projected. Now, even if these
people would have been there, is it ad-
visable to give additional 11 units which
are to be projected under the Fifth Plan
to the F.CIL? It is now being thought
whether with these people remaining on
their posts, the F.C.I. as a whole should
or should not be given all the 11 units.
About Rs, 1500 crores are being invested
in these new plants.
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Whether such a big giant should be
allowed to grow, whether the good peo-
ple will be able to manage, whether
they will remain to be good if that giant
organisation comes up, all these things
should be considered while reviewing
the worhing of this organisation. It has
made progress, no doubt. But looking to
tne expectations -and the needs of the
country, the organisation has not come
up to the mark. It needs a lot of imp-
rovement,

As the Petroleum Minister  Shri,
D. K. Borooah, has stated on the foor
of this House, a structural and functional
rcorganisation of the FCI is necessary,
wnd 1 suggest that the whole House
should uphold it in this discussion and
icquest the Petroleum  Minister to  come
out  with an immediate plan for a
thorough reorganisation of the lertiliser
Corporation of India.

SHRI SATYENDRA NARAYAN
SINHA (Aurangubad): Ordinarily, I would
huve welcomed the announcement of the
Minister that he was going to rcorganize the
set-up of the FCI in view of certain com-
plaints from some hon. members, but look-
ing at the massive achievements of the FCI
in the field of engineering, expertise, techni-
cal knowhow, and the way it has proceed.
ed towards the achievement of our national
objective of  self-reliunce, looking at
the qualities of the technocrats who are
heading the organisation whom I happen to
know for some years now—I knew Dr.
Chahravarti when I was a member of the
Board of Directors some 15 years ago and
1 also have known Dr. Mukherji for long
and they have impressed me as devoted,
sincere and efficient workers—and knowing
also the achievements that they have made
and the recognitions they have received
both in India and abroad, I feel diftident in
welcoming this decision. I am quite aware
that the fertilisers today are selling at a
very high rate and prices of fertilisers are
almost breaking the backbones of the pea-
sants. But are we going fo blame Dr.
Chakravarti or Dr, Mukberji for that? As
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far as I know, they have tried to introduce
a different distribution pattern. Formerly it
was being done through monopoly houses,
but now they have brought in cooperatives
and small dealers, educated unemployed.
And it was for the State Governments to
keep a watch on these dealers; if they are
indulging in mal-practices, they should be
brought to book. It is beyond the compe-
tence of the Fertiliser Corporation of India
or the marketing organisation of this Cor-
poration to stop the malpractices. It cannot
be done. And if allegations have been made,
if irregularities have been reported, to the
Minister, I think, keeping in view the re-
cord of achievements of the FCI and the
attainments of these technocrats, the Minis-
ter should not have rushed into taking the
action to ask these people to go on leave—
merely on suspicion.

18 Hirs.

This is in sharp contrast to the attitude
adopted by the Government in regard to
another FCI, the Food Corporation of
India about which almost every hon. mem-
ber of this House who participated in the
discussion made specific and serious alle-
gations against its Chairman. There, even
before the probe was completed, the Gov-
ernment did not announce their intention
that they were going to ask him to resign.
They merely said that they were gowng to
have a probe into it. I would certainly
submit for the consideration of the Minis-
ter that in taking this hasty action—I am
afraid I am using rather a stiong expression
—but it is a hasty action, in my opinion,
and in so doing, arc we not stigmatising
these two officers who have done good ser-
vice so far and have earned a good name”
Suppose the inguiry reveals that no guilt
cold attached to them, in that case, will
they mot carry a stigma against name?

Secondly, Dr. Mukherji when he was
made in charge of Marketing and Produc-
tion, had a legacy of Rs. 2.5 crores to
realise. 1 listened to the letter which was
just read out where an hon., Member of
the Ho se wwited the probe to be entrusted
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realised more than Rs. 2 crores.

SHRI SATISH CHANDRA (Bareilly) -
It was Mr. Satish Chandra, ICS.

SHRI SATYENDRA NARAYAN
SINHA . | would not say that he has not
committed some irregularity. In his over-
zeal, he might have done so. This is a
subject of inquiry and the blame can be
laid only after the inquiry but before that,
asking them to go on leave is a harsh action
and then hon Minister may kindly re-
consider this decision

Sardai Darbaia Singh spoke of the see-
thing corruption in the Fertiliser Corpoia-
tion and spoke of many irregularities in
the matter of appointments and promotions.

Well, it is not for me here to make any
comments on it, not being in possession of
the facts. But all these allegations make out
a strong case¢ for a comprehensive inquiry
and I support my friends, Shin Samar
Guha, Shr1 Bosu and Shr1 Banerjee, when
they pleaded with the Munister for a tho-

rough probe into this organisation before
taking any drastic action,

I also submit that these technocrats are
responsible for having set up factories on
the basis of coal which is a much more
difficult process than fuel-based factories.
They have been entiusted with the units
worth a thousand crores of rupees. Current-
ly, the Action Programme Commitice has
made a recommendation that mnegotiations
should be carried on with Toya of Japan and
the Engineers India Ltd. be entrusted with
setting up five factories in collaboration
with Toya. 1 would like to know whether
it has been enquired from the FCI if they
we in & position to take up this job or not.

Have they expressed their inability to
do s0? I am told that they have the techni-
cal knowhow of setting up the factories.
The peripheral lack of knowledge can be
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bought from other countries. Keeping in
view the objective of selfreliance, is it not
proper for us to encourage these scientists
and technologists to go ahead in this field?
They have developed the skill of commer-
cial production of catalysts which we are
even selling outside. The action which the
Minister proposes to take, without having a
thorough probe, will administer a big
shock to these technologists and also the
organisation itself. Let him consider the pro-
posal to appoint a Parliamentary Commit-
tee to go into the whole matter. I request
him to ponder over this suggestion of
mine. Let a Parliamentary Committee go
into the matter deeply and let it suggest re-
medies so that the FCI could be made
more efficient and more effective. Whatever
Irregularities or lacunae might be there
may be removed. The committee may sug-
gest remedial measures. So, I request him
to consider this suggestion. Thank you.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : I will start with one interest-
ing observation that this FCI is established
under Companies Act under Section 619A.
1t gives its reports annually, We have to
judge it by its past performance. Some of
the opposition members waxed eloquent on
the performance of the experis. Two
Committees of this House on which opposi-
tion is fully represented through election of
its Members, have made observations. I
will quote fiom these reports to demolish
the image that the opposition friends tiied
to build up to the eftect that these people
who are highly qualified, who are techno-
crats. who have saved the country from
doom. etc. etc. are being victimised.

The 43rd Report of the Committee on
Public Undertakings said :

“The Committee are constrained to
learn from the representative of
the FCI that they did not take
serious cognisance of coal short-
apes till they became rather
heuvy, that is, over 15 per cent.
The committee are unhappy at
the way in which things were
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gllowed to drift resulting in seri-
ous loss to the Corporation”,

and then, Sir, I quote from the 14th Re-
port of the Estimates Committee of which
you had the honour to preside :

“The Committee consider that it is
nothing short of tragic that at a
time when the country requires
more and more fertilizers in
order to step up agricultural pro-
duction to meet the requirements,
the fertiliser plants in the public
sector should not be able to pro-
duce as per their installed capa-
city. In the case of single supei-
phosphate, the production was
39 per cent in 1970-71 and 36
per cent in 1971-72. In the case
of phosphatic fertilisers, the pro-
duction rose from 57 per cent in
1970-71 to 71 per cent in 1971-
72, while in thc case of nitroge-
nous fertilisers, it rose from 57
per cent, to 61 per cent. During
1972-73, a slight improvement
has been claimed during the first
half of the year, but the final po-
sition is unlikely to be much
different particularly in view of
the power cuts and industrial rela-
tions. The Committee see no
reason why Government and the
project authorities could not ac-
celerate the pace of development.
They would like Government to
analyse, in detail, the reasons
for which each of the plants
in the public sector has not
been able to achieve production
according to its full-rated capa-
city and to take concerted mea-
sutes to achieve it by a date to
be specified in this behalf. The
Committee need hardly stress that
in carrying out the analysis and
the follow-up action. the best
technical talent in the country
should be utilised. The Com-
mittee would also suggest that
the performance of each of these
plants should be rcviewed at a
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level in the Government at least
once 1n every quarter so that on-
course remedial measures, as ne-
cessary, can be taken to achieve
maximum production at the ear-
lest

Committee are surpised to leain
that a number of plants m the
public sector need modermzation
Since theie 15 a well lad out
scheme for providing depieciation
runds evely ycar in cach of the
projects  the Committee  cannot
understand why the need fo
modurmization o1 replwement of
the plants was not inticipated well
in advance and timely action taken
t see that the plants were mo
deimized rationa'i ed or 1cplaced
in the bust 1nterest ol production
dat eLonomil prices

Sir, this much about their hiph talent and
thelr eflorts to saving the country from
doom

Su, the p wnt controversy and discus-
sion springs rom a memotandum submitted
by 15 hon Members from the Opposition
to the Piime Minister and the m moran
dum ends on a very interesting note *

“We sec no reason as o why they

had 1n the first instance, been
ushed to go on leave and thus
vicimised In that event they

should now be tecalled to duty

immediately’

1 would like to say that dunng the Call
ing Attention on this fertilize: scandal on
14th March this year the hon Mimster
took a very firm stand in which he had
declared his intention or the intention of
the Government to re orgamise structu-
rally—even vertically and horizontally—the
entire Fertiliser Corporation of India 1s the
source of pigque and it has angered some
of the friends.

1 would hike the Minster to see that
when we put some questions those questions
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are disallowed because 1t 15 an autonomous
body or a public undertahing and, there-
fore, details are not given One aspect of
the situation has exercised my mind
strongly In the suspense account Rs 13
lakhs have been reported to be mussing
It is an eye-opener to the people of this
wountiy People are working at low rates
i these factories They are shoched at
such revelation lhcicfole we would like
even stionger oction to be taken and T say
that the hon Minnter {or Petroleum and
Chemicals has done the night thing by ash
ing CBIl to unguire into the whole affau

SHR1 $SAMAR GUHA  The hon Mi
nister has not done ot The Board of
Directors hive done it thunselves

PROF NARAIN CHAND PARA
SHAR  When we are thinking of such a
serious suondal the countiy has 1 right to
know who 18 1esponsible for it According
to my hon fiwend Shir Satyendi 1 Narayan
Sinha who has just concluded the proce
dure followed has becn a hasty one |
would like to ash how it 18 a hasty step
If we do not take strong action the Onpo
cition patties try to flay us and if the
Government take stiong action then they
come to the 1escue of those people Here
ire stray spohesmen for dilly dallving and
delaying in matteis of probe into corrupt
practices

SHRI SHYAMNANDAN  MISHRA
(Begusarai) Double standards  What
happened in the case ot Shii Bansilal ?

PROF NARAIN CHAND PARA
SHAR | would request that Government
should nstitute a high level mmquiry into
the recruitment of various efficers and low-
pard as well as high-paid staff in all the
five operating umits of the FCI Tt 1s the
desire of the Members of this House to
know how many persons from wvarious
States have been mcluded and whether the
requirements had been sent to the locul
employment exchanges or not. These un-
dertakings have grown into big empires, and
the actual funds collected for various needs
at one place are utilised at another place,
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] do not want to say in the words of
Shri Darbara Singh that excessive money
is spent on marriages of the sons of certain
officers or for their education in America
or elsewhere. Marriages, of course, are
occasions for happiness, and if they spend
money lavishly it is no concern of ours.
But we wanl to see how far it is in excess
of the normal resources of these officers.
That is a moot point. When you can
oppoint an inquiry commission against
Saudur Partup Singh Kairon, when you can
think of appoiwnting an inquiry commission
against the DMK Government or any other
Government, or when corruption charges
could be levelled against one Minister or
the other and a probe could be asked for,
1 would submit that we would request that
the overall income of these officers at the
top tanks of the FCUI should be inquited
into.

With these words. 1 wholeheartedly
suppoil the demand for the restructuring
of the organisation of the FCI, and I hail
this announcement by the hon Minister.

Wt wfe waw  (aferwr fxedl)  wamfa
NARY, WA el X LW §ew & Ty
A 97 AWAT T F ! d J ot FoFe
arEg ¥ favn R oM o7, A ot @
= aft oeifer TgE T foe 2
Wq AveT WA Wil ¥ ool g v 7 fa
% faqm & oema ¥ weOA & &
¥, sawt wiafee qratfersr makw foi o
I ORNME ¥ AT Wi WX & 2,
Iwer @t wrf e prer wifge, Afem awA
Fmr § fF oy T e TET AT ¢ w9
A T Berdew wr WA # A1 aTnEA
et quifaea v ¢ A o g -
Foq Wt &, a1 IWnzm g aeifayA
TTH E | W7 §u§ u& o AR, &% g
W T F ) O AT AW AT W
vl ¥ godftormoste T Srriw v A
1§ smfodtorme wifierT T & 1 WX
Wi uw Wi W T & WY aRr e w
qE W ¥ oy v 4 @ A} T
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Swirizy w7 mefafrgws & sarer aeat
g, AfET 3 W ww ¥ oowow a0

sfzomar awfom & o wga anfew
gf b v omwAm ¥ sratww ¥ oul
Y ¥ ¥ osrEnTe 8 fem
aod v | &7 TmE N wEAvrAT dwdr
® T F | WA T W oawew frm o,
L PT AT AN ¥ AT TR Aw
34 W w1 SETT SATH qar # o wAT
AR OT AW W %19 aFF GfemrzwT aw wiv
™ ZAETAT % fAv ozary Bw ¥ iwmae
gt w7d v oAt fw oW e o ar
¥ Wy o §ta R ey 2
oA ATE IEH @A ¥ [T 9T
e frr Aar AT A AT L F oweT
faadt A1 ofermewe @ EWEOD F a7
T AT & e A iwT AT ¥ ow
% A a1 oF §4 el F oy g mEr
T W ®EraT ¥ oamalEem 2 o
glam 1 Aheza @ AvAAr vAE A @0
I AP A GrEA wrE @t v P gl
3a 7 i urg I9% W e a7 A
ey Arfer 1 wEEAt St oA & & g7 oawar
7 f& o wrem anew @t 7 st gfm
& 7% @@ wifar mFgmEr & 3 ST
ft & 2 Fwm w1 IWW oamw-fAaTn
qftft & &\ WF Az F A @ zawr
ot wEew A7 & 1 Al SREE AT AW
fom & ¥ i &g *WTT A 9T AR 0 8T
arar ¢ & A% ST aFETE X W A7 T
frrg T AT

L

frear grr &9 ¥ one TRl Pee
da & | wfeAnar SOV ¥ AnEr
s 3 v faferm s v mfesd
% fa% mm dya ¥ frewd (& WA AR
a ¥ 9 @4 arfsme e w7
ar &v ¥ awar g fo @9 a7 aw e
wm s % we wrgm & fame .
( werererr ) T q1 a8 A% & § 1 T
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[t wfer www]
fawrer & ey Ay §, afenfy 3
aw § 1 & wygm f& W @
vl §1 W & W & W ¥ faes
¥

gr fr agt & www 0w wred ey W@
mwt &t @ K dwde & faras fre @
gy ad Ay qww W N &, qEG T
W E S W ATy W ST e e
3 9% femw wer wEEE @ Wi |
“ﬁmﬁ‘{ﬁ‘ﬁaﬂeﬂoﬁ
¥HAT @1 A ¥ @y WET § O w® WA
fmr ¢ & vemmEar ERR & wifem o 9w
mEd ¥ ogg WY wEr wfEm 0 3@ W@
T AgOR Wi TegRew R, W1 @@ AR
3y pEwmA U, fadvil swfmr A o
wifrw § ®% wemw WEWA  deET wE!
g oaE & wrf v o ewlgw ?, vx faAa
wifeer & odt &, A7 wd a1 W fa
9w A7 Wl wgwEd W & 4, W owm
g ooEd m A oprll, T AW WA TET™
e AN & wafm w7 AT afer @ fry-
=F ¥ gfemgar ) samr wwa
7 agA AT AfET 2, wAfam @iy waT W
% ot dmfaw ¥ gasr  Fremfga 78 so
Ffgr, 3% Seea g3 wfgw 1 W@ dwfAw
9 W oA v oWr Aam § fwoew Ew
R W AGA T AAEET7 AT I T AT
v 8, favim @ £ @t 9w favarw
w1 ferr @i W o1 T oW
wafrar A owrk D oAt A oA
1 o of Wi qvr fawere § fe e
®oaw BEA ¥ gAd @i 7 faw Amm ot
aft mumr ¥ ¥ Adr fowRd oo TR
o 2 72 # o fadi 3w & wew
WX wE ammAve angtr & dwfer &
s wodze & wfm & wgm fe
I g Y W | T AT AT %Y AT
A owr fto Ao wrfo W wwnThH @Y ar
TTAT wTRUTAY  giTy
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ot & & oy wem wwer g ogeid
andt wrfr qrowe Y ¥ R wgy fe Wk

ot wwive ariw  (gorfwer) v
Wy, ot A @ oWl oW ) e
UF ¥ g o fR wer s o oww
o WA T % wme et § e ol
AMIT FREWT F7 W 5T | wE far
wE afer o gwd & A faar mm)
9 avE ¥r avr w@ 0f &1 ¥ fad o @Y
A% wir wgm g ofe fae o fawm @
¢ mifar aww & agr A ofew dw<
wErdfen wdt ur ) gAfar fanlt wY R
e wT wE Ao A 97 fv oA mwEe
¥R @ wmAr ¥ AW oW AEAeTeee
ENT SRR UEN FAWI 47 WIGW[ NTEAE WM
F Q) ww wol Al @@ dRw
q grAmy A My Ty & AT oTh agE
Wt o AE ARG | AW q /@ o wem
g #wf 4f am f1 mf W am & or
avaw wrf g § g @ an,
wafar wfmwor & I ofew e &
wHey A% o afar Sedr v o are
A oM, ug am AR oqmwm ¥ ad wr
I UEEEOr ¥ omaT A wwr i grede
T Tgr B A AT SewT ET vR G
a7 7 ow afe & aer B
wiferadt & |

st WA ng @A @ @ & & far
A G

stawitee atim oA @ & S
AR R

™ g ¥ T gaT dwx ¥ ofiee
JRT BT Y woyAT ¥WET WY 4TT oy
Bt wwAT oW w81, o ww oww A9
AR & A O (wwwm)  wge
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PR T 6T K A wer  agr wwer &
wl i

#0 af g & fe & o sfeer faedy
*T qwA W F MY owom wigar g @
wferm w0% & 33 fedt & Wk gear A
¢ 7 firt & St § oY 7 e w1
atww & dv1 Ak oy gedk @ § A
ferdt & g o1 faow ¥ &rw ) AT wTER
Wt #Af@a a1 9w ¥ wmre 97 WA ¥
W W WEWW Affew @A & wrAw Wi
qr 39 ¥ AR oot et ot ) @ 9w
o wrf sfoar o At o ot w5 ar s @
wEE W I AT RYYE T IW WY U7 Ew
gt fe ag o7 w1 w7 wwA q fir gw 7 oo
= e g v ¢ BT A oaqm @
3 97 9§t ¥ wwmwEr s W%
TFA W Aur g e ag At aq@ A F
A QigTmn AEr WRaT g 39 qm w1 Wi
fa ag &t A g 3 & fad mar
71 ®g wwar g fe o A A @ oww
71 &, W1 aw & iR fowmwm @ e
fr Avg & weAT AW W ¥ @@y A 2,
fan ag & nw g7 w1 T FEA W oAU
= fear W g, v ¥ faam WE
str axf wrr A@ ¢ dAr fe wet o &
TR fF o™ o Qi WRT@E w0
q¥ ot W gwaar @ faw @Y o e
71 W wAAr arw wwAT &1 fawe difag
oir &t Wt T Amw §, W w agA
awaT &, ATaw & I ¥ @A w10 A8 ;A A%
HTaw T & ) ®Y AT @ g Afew e
mifr @fx & w9 dAT %P W0 fE
nafew A fEr ¥ aoE § W oA W@
q B T R, &1 A aewar A tW AR
w0, 4 w1 Aftw W w1 aW 4T Te
TRAe %1 am % T §, O am
T § 1 W o FET WX wwAdl § &
WO W oag A wert oY wTe WA
T ¥Me wrwef IE TR gL B ETER €
A 38 wuw sy |rafee amentE @t ?
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# o wfew orfr &Y am xF woT AT
g1 30 & o & favam o T § wee
WRET X @A 8 awE ¥ AR 9 W
ek & 5 T gl ¥ wo woewel & A
% owqy feram & W owre WAt ¥ wie
it F o ¥ o fewr #1 W@ W@
A R W ARG TH oW Wgar . & ofy
wE AE g fr fo A @ mmd A
w=s  Aml & off wfwm gwr s b,
qt 3 oY Gfedt dm AT K oo W T ®
f& o7 &1 feAmr age T owfer, wow
¥ waT 9T 91 At Guer @ wx ferm o
uir 2w ® wx ¥ fav, fEameer wrorma
® WY ¥ Fmowm w1 dwriAmeav wEA
4]

THE MINISTER OF PETROIFUM
AND CHEMICALS (SHRI D. K.
BAROOAH): Mr. Chairman, Sir, 1 am
prateful to Shri Samar Guha for initiating
this debate which has proved to be of great
benefit to me and certanly to the Members
of the House. [ am teally grateful to Shri
Guha that he praised the wotking of the
F.C.L in very euloistic terms. 1 only hope
he will extend the same FCI courtesy to the
other public sector organisations in my
Ministry. (Interruptions).

He indicated that this year the Fertilizer
Corporation of India has made a profit
to which Trombay alone contiibuted Ry 9
ciores. Evidently there are other units
where the money is lost; it is not as if the
performance has been even  Hence, the
profit wus reduced to Rs. § crores.
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I am not a scientist. 1 have been a bit
of an administrator and 1 know the prob-
lems ot admunistiation, if mot of science
Science, once you come out you are cut
it is difficult to keep pace with it, Even
if you were a brillant student of science
in the college or you were professor of
Science, once you come out you are cut
off from the main stream of that conti-
nuous process. Therefore, it is not for
Parliamentarians like vs to talk depending
on our scientific knowledge. The 10C has
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made a profit in 1971-72 of Rs. 31.94
crores and Oil India, made up of 50 per
cent Government and 50 per cent BOC,
Rs. 4,82 crores. QAL is a small unit and
has made a profit of 41.48 lakhs. HAL
made a profit of Rs. 12 lakhs., Thesc are
small units. So, that the FCI has made
i profit does not mean that there are no
other units which have not made any pro-
fit,

SHRI SAMAR GUHA : 1 have not said
0. I have said that it had made no loss
since its inception.

SHRI D. K. BAROOAH : Whatever we
have said is the properly of the House.
You said that it was the only public sector
wrganisation which had made a profit.
Generally 1 do not take down notes but 1
took down this part of your specch. There
arc many : 10C has made no loss. OAL,
HAL have made no loss. So when you
praise somebody vou also reserve some
praise for others who deserve it

1 think it is not a correct policy to praise
or condemn anybody too much. Wc should
strike a balance. With, whatever Mr. Samar
Giuha has said, 1 agree to a great extent.
There is no doubt. But Mr. Bosu has also
pointed out certain things and they have
also to be taken note of, particularly the
teport of the Estimates Committee 1970-73
when this sume management was in charge
of FCI, Therefore, we have to strike a
balunce between the achievements and the
weaknesses, While you want to assess the
total performance of an institution or a
group of people, you have to strike a ba-
lance. Then only you can get at the truth.
Because 1 have an idea that the truth gene-
rally lies in the middle.

There is one point which I should like
to refer and that is the point made by
Mr. Kulkarni. The performance of an or-
ganisation like the FCI does not really
depend upon the performance of three men
at the top only. It is a bourgeois point of
view. When an organisation works every-
budy has to work and all people have to
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work and the credit should go to everybody
and not only to three persons at the top.
Certainly they should also get credit, but in
this organisation to give credit only to three
persons or one person is a- petty bourgeois
attitude,

Somebody said something about scienusts
and something about technocrats and
bureaucrats, All this craze is wrong. If
you emphasise the importance of bureau-
cracy you will go wrong and if you depend
too much upon the rechnocrats the risk is
there that you may again go wrong. [ will
give you one example. Mr. Bosu pointed
out that the price of fertilizers in this
country was very high.

It is not yet readily availuble also he-
cause our real consumption of fertilisers
has fallen and the prices are too high.
Whatever it may be, we have to build 2

fertiliser factory in our country in order

to sec thut we suve foreign exchange in fer-
tilisers which we can ill-afford to fritter
away. Therefore, fertiliser has to be pro-
duced un a massive scule.

Here the question of indigenisation is
very important. We have to have indige-
nisation although 1 am not quite sure whe-
ther all these claims are entirely justified
or not. | shall come to this a little later.
I am quoting from the Report of the Esti-
mates Committee, 1972-73  which [ got
from Shri Bosu. It says on page 7 as
follows :—

“One of the reusons given for the
delay in the commissioning of the
fertiliser projects is the attempt
at indigenisation of the plants.
Asked as to how could the stress
on indigenisution be justified when
it had led to an increased outlay
of foreign exchange on import of
fertilisers by delaying the com-
missioning of the projects, the rep-
resentative of the Ministry stat-
ed..."



281

1 am not concerned with what a bureau-
crat does. He might have committed a
mistake, 1t is further stated as follows :—

“In this connection, the Managing Di-
rector of the Fertiliser Corpora-
tion of India stated that the main
object of indigenisation was not
to stop the outgo of forcign ex-
change as much as “to develop
our own hnow-how to arrive at
self reliance in our own country”
and that “the country which has
to be self-reliant in such techno-
logy has to pay heavily™.

Shall we agree with this view to let
the delay be committed in the installa-
tion of the Fertilisers [Factory? Shall
we ullow the common people—the cul-
livators—in this country to go without
the fertilisers? Should we spend foreign
exchange for purchasing fertilisers from
abroad? Should these matters be left to
the technocrat? Certain matters can be
left to the technocrats and certain others
cannot be left to them. An administrator
has to look into all aspect of the problems.
The technocrats has got the advantage of
being concerned only with one aspect.
Therefore. he does it independently. What
ever he does, that is independent of the
circumstances. But, an administrator has
to take a view in which all factors have
got to be comsidered and weighed, There-
fore, 1 say that we must not leave the
entire thing to the technocrat only. 1 am
not a technocrat, but T am a Science
student. I am not in a position to say
what the technocrats have done or what
they have not done. All facts are there.
They have of course done good work.
Take for example Durgapur. It was com-
missioned by the F.C.I. and the whole
mechanisation of the Durgapur Plant was
completed two years ago. Even now it
has not gone stream. It was entirely
done by the F.C.I. If you take Barauni,
that has been delayed by two years, the
reason being indigenisation of some parts.
They were all manufactured by the Indian
fabricators, There are other problems
also. So, as I said, let us not praise too
much.
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SHRI SAMAR GUHA : I hope you

have gone thraugh the reasson why Durga-
pur could not be commissioned. T would

request you to go into the matter. 1| do
not want to interrupt you.
SHRI D. K. BAROOAH: I have not

gone into thi, We shall have to do it.
That is not my business to go on probing.
My business is only to give directions to
complete It.

I wanted to give one or two most im-
portunt things. Somebody said that therc
were some  lobbies—sulphur lobby. How
much sulphur did we get from different
countries? U.S.A. has hardly any. We do
not want to have anything from U.S.A. so
far as sulphwr is concerned. 1 do not hnow
about other items. USSR has very little
—0.10 lakh tonnes—Canada 1.28, Poland
1.89. Czechoslovakia. .11 and Iran 2.11.
So, ] do not hnow who runs this lobhy.
Certainly 1t is not run by either United
States or USSR. 1 thought in the world
tuday there are super-power lobbies only.
These are  very small countiies and 1
do not know whether they can afford the
cost ol a lobby in a country like ours,

SHRIT SAMAR GUHA : T have not used
the word ‘lobby’. T have said that our
scientists have developed a technology of
nitro-phosphate, the doublc compound.
without sulphur. They have dispensed with
the nccessity of import of sulphur.

SHRI D. K. BAROOAH: Mr. M':lhl.l.-
patra took the clue and said, thene.w a
sulphur lohby. So. T was replying to him.

1 will not go into the question of techni-
cal competence. [ am convinced that Dr.
Chakravarty has great technical competence
and he has done a lot about developing
our Indian knowhow and technology. But
to say that he can do everything unde‘r the
sun in the matter of fertiliser production 1s
not correct. It is a little exaggerated like
Mark Twain's death, 1 have lo ked at it
not from the scientists’ point of view but
from the administrative point of  view.
Namrup is based on natural gas. We have
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never done matural gas. So, that was a
turn-key job. We have done only with
Naphtha. With fuel oil we are going to
produce, but, this is the first time fuel oil
is going to be used as feed-stock for ferti-
fisers in a big way in any part of the world.
Only a few small plants in Europe are
there. There is only one big plant which
has just gone into production in West Ger-
many based on fuel oil. It is an entirely
new technology. So, we have to acquire
this technology and take the help of other
countries Therefore, FCI will have to do
it About coal, they are doing very well,
1t 1» the Government's policy. Whatever
is done in this country is done only after
(Government goes into 1t and gives clearance,
In the three coal-based factories certainly
the scientists have to contribute their mite.
Nonetheless it is a national policy that we
have to use coal as feedstock. I have
decided in consultation with my officers
that we have to go in for coal-based fertiliser
becuusc the price of crude oil has gone up
trom 128 cents per barrel in 1970 to 275
cents today. So, we cannot afford to build
any fertihzer factory on Naphtha After a
while it would be difficult to use cven fuel
oil because it may be costly. So. it 15 a
good thing that new piocesses are being
developed, and all compliments should be
given to them for what they have done.
But there aie other problems lihe gestation
and investment In Korba it would be of
the order of Rs 129 croies. as  against
Rs. 80 croies for a fuel-oil-based feitilizer
factory. So, we have to consider this pro-
blem very carefully, after taking into
account all these factors. We have to consi-
der the problem from all angles and utilize
the best talent, technocrats as well as ad-
ministrators.

There is no doubt about the competence
of Dr. Chakravarty. There is no doubt
even about his success as the creator of
modern technology in fertilizer. I would
have liked Shri Samar Guha not to raise a
particlar point because it is already under
investigation,
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Shri Jyotirmoy Basu was very right when
he said that as it is the price of fertilizer is
very high and if there is any blackmarketing,
then the price will go up and the poor man
will have to pay more. I fully share his
feelings.

In this case there were some arrears to
be collected, about Rs. 2 crores. Later on.
they collected another Rs. 16 croies as
arrears. They have every right to collect
the arrcars. But they have no right to
indulge in blackmarketing or break the law
of the land. The sulphate of ammonia is
a controlled commodity, the price of which
is controlled at both the wholesale and re-
tail levels. The price of one wagon of sul-
phate of ammonia is Rs. 11.000 hut they
charged an extra amount of Rs 4,000.

SHRI SAMAR GUHA : Who charged it?

SHRI D K BAROOAH: The FCI
officers charged it, and that was with the
knowledge of Di. Mukerji, but not with the
knowledge of Dr. Chakravaity. Insteed of
charging Rs 11.000, if you charee Rs
15,000, the cultivators are made to pay «n
increased price for their fertilizer. 1 2 pai-
son, either a scientist or an honest business-
man, charges Rs. 15,000 for a controlled
commodity which actually costs  only
Rs. 11,000, what treatment can he capect
from the Houwe or fiom the Government?
Who will pay this high price? It 15 pad
by the cultivators.

Somebody herc referred to bucinessmen.
In my part of the country busineswmen used
to collect subscriptions for dharamsalas
and gosalas. Whether the common man
wanted these facilities or not, he had to
pay these subscriptions. In the present case,
whether you wanted to save the money for
the Government, or give it as a major gift
to a religious endowment, that is beside the
point. The fact remains that vou charged
Rs. 15,000 for a commodity which actually
Costs only Rs. 11,000.
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SHRI C. M. STEPHEN (Muvattupuzha):
‘The point that was made out here, if I
understood it, was that this Rs. 4,000 wus
being collected in lieu of the money that
was due to FCI. Is that the position?
Or, is it that they charged more for this

commodity?

SHRI D. K. BAROOAH: Proceedings
are being instituted for realisation of money
from those who have defaulted. Civil
cases have been started against him. He is
a new contractor. When he wanted a new
permit for this, he charged Rs. 4,000 extra
per wagon.

SHRI SHYAM SUNDER MOHA-
PATRA : Did he collect Rs. 4,000 extra
from the defaulters?

SHRI D. K. BAROOAH : No, not from
the defaulters. The reason given was that
in the present condition of high prices, it
was possible.

They broke two laws, may be in the in-
terest of the Company one is the Fertiliscr
Control Order which fixes the price and
the other is the Fssential Commodities
Act which decides to which place it is lo
go, All the fertiliser was booked for
Andhra. But it found its way to Madras
and Mysore. They have broken two laws.
Therefore, 1 thought, in any insestigation
because the names of Dr. Mukherjee and
the Trombay gentleman were mentioned,
not only in the interest of justice and fair-
play but in fairness to the officers them-
selves also, they should not be 1n a position
where they would be suspected of having
interfered in the course of justice or hav-
ing access to papers. The CBIl has given
a report. ‘There, they have said clearly
that a gross irregularity is committed. Dr.
Mukherjee knew about i, When they dis-
cussed it, may be publicly or privately,
whether you discuss it in public or in pri-
vate, certainly they discussed the matter to
break two laws—one was the price
fixation and the other was destination.

SHRI SAMAR GUHA : In fairness to
them, you could also state that they had
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a discussion among themselves, that they
discussed with the Finance Department,
that they also sought legal advice, whether
it was legal or not and that instructions
were also given but, in the meantime, some
field officers did it. When they found that
there was a certain procedural irregularity,
whether it was procedurally right or wrong,
they also svught legal advice. When they
them»elves found that there were certain
irregularities commitied, according to their
own admission, they immediately convened
a meeting of the Buard of Directors and
immediately, they themselves, including Dr.
Mukerjee, asked for CBI enquiry and he
issued instructions to all units so that all
cooperation should be given.

SHRI D. K. BAROOAH: When the
CBI gives the final report, certainly all this
will be looked into. Evidently, Mr. Samar
Guha knows more than the (Bl
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SHRI SAMAR GUHA : This is a very
unfair remarh. During my speech, you
noted in what strain 1 talked. 1 did not
wint even to mention the name. Now,
if you suy, 1 know more than the CBI, it
is not fair, 1 should say. You also admit
everythine. Don’t provoke me in that way.
We have been very fair in having discussion
with me {. ankly a day before. You also said
many things which 1 did not want to bring
here. Butif you say that 1 know more than
the CBI. it is very unfair. You know what
you told me and what I told you. I did
not want to make that a matter of contro-
versy on the floor of the House.

SHRI D. K. BAROOAH : 1 thought 1
was paying compliments to Mr. Samar
Guha's knowledge about these matters be-
cause | am sure, being a scientific person,
he would not speak in this House unless he
had full knowledge of the case; he would
cither condemn or defend anybody only if
he had full information about the casc.

What I have said is that T can only go
by reports. 1 have no personal knowledge,
I never hnew Dr. Chakravarti or Dr.
Mukherji or Mr. Daleep Singh. T hud
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hardly heard about them. What I say is
that reports are very clear that an illegal
act has been done by charging a premium
for a controlled commodity for which the
common man will have to pay a higher
pricc. As it is, the price, as Mr. Jyotirmoy
Bosu pointed out, is high; and it will be
much higher. Secondly, under the Fssen-
tal Commodities Act, nothing could be
transferred from one State to another, but
in this case what was mcant for Andhra
found ity way to Mysore and Madras.
Therefoie, these are the moot points. If
anybody is guilty foi that, he will be pu-
nished, whatever may have been the pur-
pose. Pcople steal money to build temples.
People indulge 1n blachmarhetmg to build
dharmasalas  That 15 not the point The
point 15 whether an illegal act was done,
whether there was gioss irmegulanty, where
there was contravention of the order 1
am only concerned about that Whethes
it was done under anybodv's order or

MAY

not, is a different matter But it has
been  established that Dr  Mukhern
knew about it [ have not suspended him

1 have only asked him to go on leave. He
will get the same salary If CBI gives the
clearance, we will not take any action I
did not know Dr Mukherji from Adam
I did not know that there was a gentleman
called Dr. Mukherji I have no amimus or
friendship for him T am absolutely impar-
tial and objective in this matter As I
said, I had never seen Mr Daleep Singh
before: he came and saw me from a dis-
tance the other day 1 did not know that
he existed. Therefore, I am absolutely ob-
Jective in this matter. The day clearance
is given by the CBI that these people are
not guilty, I will not proceed against them.
There was a great pressure that they should
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be suspended. I refused., At that time I
said that there was a suspicion. Now from
the CBI's report, that suspicion has

AN HON. MEMBER : Substantiated,

SHRI D. K. BAROOAH : I would not
way that. The suspicion has deepened in
my mind. I belong to the middle path,
I will not go to the extreme, whether pro-
voked by you on this side or by anybody
on that side. I will do what I consider just.
Therefore, 1 would request the hon. mem-
ber to wait till the CBI gives its final re-
port If the CBI cxonerates anybody, he
stands exonerated. If the CBI finds any-
body guilty, the legal procedure will be
taken recourse to

SHRI SHYAM SUNDER MAHA-
PATRA * The last judge is the Govern-
ment and not the CBI. The report is sub-
mitted to the Government. You have to
satisfy yourself

SHRI D. K. BAROOAH : There will be
the basis for satisfaction 1 will be abso-
lutely uninvolved. 1 have always been un-
mvolved, whether it is friends or enemies.
1 am entirely uminvolved in these matters. T
will do whatever is just and proper I
only hope that the hon members will give
me support as they have given today

MR CHAIRMAN ‘- The House stands
adjourned to meet again tomoriow  at
11,00 am

18.58 hrs.

Ihe [Toh Sabha then adjourned 1ill
tleven of the Clock on Friday, May 11,
1973/Vaisakha 21, 1895 (Saka).
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